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The Lok Sabha mer ar Eleven of the
Cloch

[MR SptAner wn the Chair)

ORAL ANSWFRS TO QUESTIONS

Foreign Lour of the Minister of Fx-
ternal Affairs

581 SHRI P GANGADLB
SHRI & € SAMANTA

Will the Mmister of EXTHFRNAL
AFTAIRS be pleased to state

(a) whether he visited Afghanistan and
U S S R recently,

{b) if so, the nutcome ol the talks held
with the leaders of thase countries, and

{c) whether there 18a proposal for a
peace treaty between India, Pakistan and
Afgbanistan ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 SWARAN SINGH)

(8) Yes, Sir.

(b) The visit to Afghamstan was to
sttend the Second Indo-Afghan Jomt

Commission Meeting for Indo-Afghan
Fconomic cooperation and also to excha-
nge views with Afghan leaders ou matters
of common interest, A statement showing
the main results of the visit 13 placed on
the Table of the House

Lalks with Soviet Jeaders turther stren-
gthened Soviet-Indian relauonship and wid-
ened cooperation between the two coun-
tries in the politicil, economuc, scientitic
and technical fields

(v) No Sir

S1ATI MPNI

At the invitationof H E Mr. Moussa
shafiq, Minister of loreign Affairs of
Afghanistan, our Foreign Mimster pud
an official visit to Alghanistaun from the
3lst March o 3rd Apnil, 1972 He led the
Indian Delegation to the Indo Afghan
Toint Commussion mecting held in Kabul
between Maich 28 and Aprid ¥ 1472, The
Afghan delegatiou wis lud by the Afghan
Foreign Minister

2 Durning his visit, o Foreign Munis
ter was reccived 1n audience by the King
of Ailghanistan He ilso met and held
discussions with the Alghan Prume Minus-
ter and Deputy Prime Minister. The talks
weie held 1in an a4 mosphere of friendship
and understanding based on mutual resp-
ect and spirit of cooperation and covered
a wide range of bilateral matters affecting
the two countuies and peace and economic
cooperation in the region

3. The Commission reviewed projects
already completed and also those undet
implementation, The 100-bed hospital
m Kabul had started functioping
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4, As a result of discussions, India
made the following important commit-
ments :—

(a) India would provide equipment
for doubling the capacity of an
hydro-electric scheme at Chardeh-
Ghorband.

(b

-

1ndia would supply over 50 experts
and technicians in the fields of
planning, design and construction
of dams, health and hecalth servi-
ces, industrial joint  ventures,
school teachers, and agricultural
rescarch.

(¢) The completion of a small scale
industries estate in Kabul.

(d) A gift of isotopes for medical and
agrieultural purposes,

(¢) Continued assistance in restoration
of the Buddhist antiquities at
Bamiyan.

(f) The provision of about 10 more
scholarships in India in technical
fields.

5. In addition to the above, an imple-
mentation and planning commatiee was
established which would meet frequently
in order to stimulatc the progress of
work.

SHRI] P. GANGADER : Sir, the state-
ment of the hon, Minister says that the
talks with Afghanistan have covered a
wide range of matters affecting the two
countries and peace and economic co-opera-
tion in the region. In view of the fuct
that Pakistan has responded to India’s
initiative for a summit level talk, may I
know whether, on this new approach of
Mr. Bhutto, the Covernment is also going
to have such talks with other countries in
the sub-continent to bring together a type
'of security system in this region to achieve
conditions of lasting peace and co-opera-
tion in the region ?

SHRI SWARAN SINGH : We are in
Jfavour of ensuring a lasting and enduring

APRIL 27, 1972
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peace in this region, and our efforts in the
course of the current talks at the Minister
level would be to secure that objective. It
is too premature to suggest any collective
security system in which India, Pakistan
and Afghanistan can be parties. We have
still to restore normal relations with Pakis-
tan before we can consider any such pro-
posal.

SHRI 8. C. SAMANTA : It is said to-
wards the end of the statement:

“, .. an implementation and plann-
ing committee was established which
would meet frequently in order (o
stimulate the progress of work."”

What is the composition of that committes
and what sort of help will it render ?

SHRI SWARAN SINGH : | have men-
tioned in paragraph 4 of the statement, u
copy of which [ have placed on the Table
of the House, the various fields in  which
India would be able 10 atford assistance,
and paragraph 5, to which the hon, Mem-
ber has made a reference, shows that there
will be an implementation and planning
committee which would keep track of the
ilems mentioned in paragraph 4.

SHRI 8. C. SAMANTA: Will this
committec consist of representatives from
Afghanistan also ?

SHRI SWARAN SINGH : Yes, Sir.
This committee would have representatives
of both India as well as Afghanistan.

SHRI RAGHUNANDAN LAL BHA-
TIA . Is there any proposal to extend in-
vitation to the Crown Prmcc of Afghanis-
tan? Will it not lead to better goodwill
botween the two countries 7

SHRI SWARAN SINGH : We will
greatly weleome the visit of His Royal
Highness the Crown Prince of Afghanistan.
It depends on his convenience,. We have
not extended a formal invitation, But if
it is convenient for the Crown Prince to

visit India, we would welcome such a
visit.

]
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SHRI {SOMCHAND SOLANKI A
part of Kishmur 1s still owcupied by Pakis-
tan. Are we going to put forward any
proposals before this Joint Commussion to
gct back that part of Kashomr which 18
occupied by Pakistan ?

SHRI SWARAN SINGH This ques
nion does not relite to Pakistan It relates
to a peace treaty between India and Afgha-
nistan

&t R waw Wi wege o,
wo St q W weR veEr § SEd
G 4 () ¥ T @

* India would provide cquipment for
doubling the capacity of an hydio
clectric scheme at Chardeh-Ghor
band

¥ snAar QAT g 59 97 @A s
/¥ g ?

SHRI SWARAN SINGH 1 have not
pot the figure

SIIRI BITAGWAT THA AZAD
Whiie agreeing with the hon Minister that
1t 18 premnature 10 suggest any such defence
pact for common securily with Pakistan 1
think the Munister will agree that it 1s not
prumature 1n the case of Afghanistan
though the hon Minmister has said * No * to
part (c) of the question  Was there any
talk with the Afghanistan Government on
this 7question when the Minister was
there ?

SHRI SWARAN SINGH No, Sir
There was no talk on this 1ssue

waye ool & wfafafe wee &
frftw v & firy g woee

*58%. ot guwy T W7 WW
Wit gfe wi g a@R A g
w3 fin
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(%) w1 s fodt e aw &
sfafafe caws &1 qar sy & fag
T HALA JQTHT W gAda s
e afy 'ﬂi’h!ﬁ!ﬂ* WTWE:
HiT

(@) ¥ar gTHrT qF SN ¥ e
nF g9 ) wregar 3 A afe e N
awgq S0 Wik afx 7, o gEw
T FIQT § ?

FHF MINISTER OF [ ABOUR AND
REHABILITATION (SHRI R K
KHADILKAR) (a) and (b) The Central
Trade Union Organisations have recently
made some suggestions on these (wo
1ssues which will be discussed at a meeting
of the Working Party of Employers and
Workers on May 6, 1872 A final view on
these questions will be taken in the light of
these and eathier discussions on the sub«
Jetty

st gEwT T WEw  A{Ed,
77 yw f& frfy woge a9 & wfa-
fafa cawq w1 qar «wm & fag @
HALA qWTAT FT GIEI Fq GG
ot gt Alger sueh sq a%
qat ag wv fog® e e« gw
arm & famr & ofFdz w@r wr g
st giwa g & 5 dfcfedem ark
daz Wik Ymdlea AE g g
qEgsEl WIHET w1 W G g Tgr
fawwr § at o agag wr 3@ A}
¥ 3y wToT WA 7

SHRI R K KHADILKAR  These
matters such as verification oa ballot, for
recognition of trade unions, etc are no
doubt eluding solutions. All efforts are
directed to bring about some understand-
i0g Hon. Members know at the present
moment we are pursuing a coutse of
action, incertan States verification s
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done under the code of discipline; where
there is statutory provision there also we
follow thc same method. If We want to
change it we can change it by bringing
about a settlement and wunderstanding
between the various central trade union
organisations. That settiement is not
forthcoming as yet,

it gEER T : WIW AEEI WA
#Y wq veAfas qfear § W AAER
At 99 A wifdl @ mEE )
gar nfgr & fs 93 a¥ 77 g9
AL I q¥ aF WAGT FNT WY OF
g Ag Wi wafs @t Augy
waAifas qrfzat & ¥ gm § 91 T@w
@ wama ag gwr fF w7 @8 99
ffaferm qifear § «% ofaferw
dfemiiz 7Y §omr @@ aw "wwAgd Y
gfeda i it dfewiic @t o o

SHRI R. K. KHADILKAR : It is not
correct to say that all these trade unions
are divided completely on party lines. No
doubt there is political affiliation on
ideological basis, sometimes:  therefore
it would not be proper o take a pessi-
mistic view and say that they will not
come together. 1 have realised from
several meelings with them that they arc
equally cager to come to a settlement,

keeping in view the larger interests of the
working class in the country.

ot gwR w7 wYAA : gAY wFIAT,
& wrrd AreUn § WA qggw /¥ wAAr
ag g w6 af N A dz5 a3
i § I fev fomr &t A garar
T g, 57 fex wagz dmsal =
gar war & ? ag s fn fed -
T oY & sfaffy wey s qar s
% feq o7 wagm st w1 AR
oo gwew fear @ Wk ag fw
T Q10 05 IO F a6 QF ©y
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) Arqar & AT W WA W R
@y S BTy IAwl @ ot
Wk FFR 77 T Tgh § e ag
fraz voft O wrerr s gfovad §
g A9gd &1 W Hr dgr IARY
gaeang ¥ §f % szar A &1 Afww
o wAveATgee gfrdw § 9 Bee-
O # qrer o aft 77 faar sar &
T GEI TW  T9T F1 GO ®O0
fr gat aeag ¥ § ag Y w21 7
wiz foar strar w3 st o wafoees
gftam & 9% g8 ama @1 wfeswre Ak
fa &g TFC q&F T THIFT FL IF |

SHRIR. K. KHADILKAR ; At these
conferences from the trade unijon side
three central organisatios are invited —
INTUC, AITUC and HMS. Regarding
the second questivn, to my knowledge,
this practice does not prevail wn the
industry nor is it being encouraged by
any trade union. In some place perhaps
some trade union Jeadership might be
following this practice.

st gon W WG AT 95T 6T
AT A AT §

wsaR WEAW ¢ ATAAY §REd &
T T I A F o Agy wrdAr

s geH Wy weE | ATATHEL
g 7@ TawEr wgy & wfex
flo TWo QHo ¥ WAFT! & ST W
wear gq1 AgY fasarar - - -

SR WEAY : WTET, WET | A
wgem WA gwz T 9 X 9%
Y wdg wzer & A, wfew
gav femwmr W fag ww g
4 ’
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SHRI DINEN BHATTACHARYYA:
I want the hon. Minister to give 8 posi-
tive answer to the question. Actually
what is the policy ? 1want to know how
the Government procoeds regarding the
sclection of representative character of the
anions. Wil it only depend on cerlain
decisions by certain unions or they will
take areasonable view so that they may
have some aulomatic acceptance ol the
working class as u whole n In.lia ?

SHRI R. K. KHADILKAR : The
first effort is to bring about some under-
standing on these 1ssues . . . (frcerruptions)
According to the 19¥68 verification we
have established the credentials of three
national trade union organisations.

off JOW WY AW  ITH aga &
arTE §eqrg’ § |

N AR : A€, ArET

SHRI R. K. KHADILKAR : It does
not mean thar the new unions or organi-

sations which huve come up 1ecently—-
their membership will not be verified.
That process wlll start soon. At the

appropriate  time, if they satisfied the
standards, they will get recognition. In
case there is failure, 1 have assured this
House that I am not going to wait indefi-
nitely. We shall have w0 make up our
mind and say : thisis the solution and
these are the criteria to be applied.

SHRI RAJA KULKARNI : The
Minister had given six months' time to all
the trade unions, Is that time over and
has any final agreed proposal come to the
mitistry.

SHRI R. K, KHADILKAR : That
time will be over by the end of the month
because I had extended the six-month
period. The hon. member is a member
of one of the central organisations and
1 am sure he knpws that there is a limited
accord aiready reached. Krom the news~

VAISAKHA 7, 1894 (SAKA)
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papers, it appears that perhaps Tull accord
is in sight.

SHRI G. VISWANATHAN : May 1
koow which are the unions that are
opposed to secret ballot for determining
the representative character and what are
the reasons for their opposition ?

SHRI R. K. KHADILKAR ; The sexrot
ballot method is basically not acceptable
to the INTUC, HMS and AITUC were
agreed that instead of wverification, the
ballot method may have to be adopted.
But after the National Labour Commi-
ssions report, 1t has been made very clear
that the method of werification brings
grealer  stability to  the trade union
movement. It does not encourage 4 mere
agitational approach. At the same time,
in cettam  circumstances, all the threc
unions have agreed now (o accept
verification and in certain marginal cases
where there 1s doubt, they have proposed
that we should adopt the batlot method.

st acfag moom qfY: a1 g®
arm At @ gy fv 6 wg § m
st fo zigw wed fesd foar a1 B
99 wafa & AT gW Aza 7 @ glage
71 fadl wifig Gregy qv ar & yf®
NT 4g gHT =AdYA gI¥ 0 @r g ar
g W%z dwec % ‘faww’ =
“EIOAATEN A W EHIT FT FAT
fawwa gz 3 ?

SHRIR. K. KHADILKAR ; There is
no difficulty in finalisation, but we wanted
to give greater time. My view is they have
come closer. Gaps are narrowed and
bridges of understanding have been built.
1am quite certain fthat during the next

few weeks we shall come forward witha
concrele proposal,

=it TR TITeNY © WeIw wgiw,
gw g A R qax § 6 oR Iu
% g §t glaa QAT wfgy  ww o
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gq " dax g worE N OF
& gfaan @t wfgy o mifac an &
wfsaid za Aiw w1 uwa X W &
fag & @ § st S wfeArg
A A @ wew 3w wfeArd A R
FXA A fzwr H A W wae =10
Wy

AT ag A &% ¥ fF aga A
Feqral # T gRAAAT A ATRGAT &
F oo geFrd &9 & afosrd gza &
T ¢ 9 fs g agr wfagz sz @
A1 #ga T § agy vw A g
71 wregar Sy wE & 7

SHRI R.K. KHADILKAR : All the
trade union leaders say publicly that they
would accept this principle, but because
of trade unmion rivahy, they do not accept
it in practice. ] may mention here (o
the benelit ol the hon, member that they
sometimes practise poaching in order to
distub a rival union.

Financial Assistance to Rajasthan fo:
rehabllitation of Refugees from West
Pakistan

*584. SHRI DHARAMRAO AFZAL.
PURKAR : Will the Minister of LABOUR
AND REHABILITATION be pleased 1o
state :

(4) the amount of financial ussistance
given by the Central Government to the
Government of Rajasthan for the refugees
who have  recently come over to India

from West Pakistan in the recent Ino-Pak
War ;

(b) whether some Hindu refugees have
expressed their desire to settle in India;
and

(c) if 50, the reaction of the Government
of Indin thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA.

APRIL 27, 1972
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BILITATION (SHRI BALGOVIND
VERMA) : (1) The Government of Raja-
sthan have been authorised 1o ineur
expenditure for giving reliel to the needy
refugees and the reimbursement of such
expenditure will be made by the Central
Government.  Rclief sanctioned covers
free rations, clothing and a little cash for
purchasing day-lo-day necessities and it is
admissible in camps.

(b) Yes, Sir.

(c) They should return to Pakistan as
soon as Indo-Pak relations are normalised.

SHRI DHARAMRAO AFZALPUR-
KAR : From the statement given by the
minister it is not clear how much the
Central Government has given for the
refugees who have come to Rajasthan. 1
want to know how many refugees huve
come to India so fur and settled down
not only in Rajasthan but in othe buorder
States also.

SHRI BALGOVIND VERMA : The
Government has put 4.82 lakhs at the
disposal  of  Rajasthan  Government,
Regarding the number of refugees, 24,000
had come over to India from India-held
territory, of which 10,000 have gone back.
There aro about 4000 people who have
crossed over to India from Pakistan itself.

SHRI DHARAMRAO AFZALPUR-
KAR : May I know whether some Hindu
refugees have expressed their desire to
settle down in India ? If the answer is
yes, may |l know if they are not staying
in the camps hut they have already spread
throughout the country and doing their
own business 7 If sp, what are the proper-
ties they have left and what action has

Government taken about their settle-
ment 7

SHRI BALGOVIND VERMA : Out
of the total number of refugees, near
about 8,000 people mre staying in camps
and the others are staying with their
relations. Out of thess 8,000, the number
ormrwuwlp have come from oceupied
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Pakistan territory and who are in the
camps is 6,000. 1t is not true to say that
they "are spread all over the country and
following their own avocations, They arc
living there in Rajasthan only.

o TEwcg I . aEA ¥ wear-
fagt & gvar snfgz 3 & fr ag arfes
arfeeara gt srar [y o) fggear
HE dea Qar 3y & & A
wigar§ & w1 @vere @AWY ang
o fr a8 aifweend @ o

SHRI BALGOVIND VERMA : They
ate Pakistani nationals and they have
been 1egistered as  foreigners.  The
question of their staying here does not
arise. They aie here only till the relations
are normahsed

SHRI SOMCHAND SOI ANKI : The
Minister 1s aware that Rajasthan s not
the only border Stale on the western side
Gujarat is also there, I want to know
the number of refugees who have come
to Guyarat and how much financial
assistance has been given 1o Qujarai
Government or is going to be given °

SHRI BAI GOVIND VERMA : 1861
persons have come over to Gujarat from
India-held territory of Pakntan and 44)
persons have come from Pakistan 1o
Gujarat, Tho amount which we have
sanctioned to Gujarat Government 1s
Rs. 1 44 lakhs tor this puropse.

Raising 1ssue of Indlan Icrritory Occupied
by China in U.N.O.

+
*585. SHRT BANAMALI PATNAIK ;
SHRI RANABAHADUR
SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether in 1962 War "with China,
India lost about 30,000 squarc miles of
territory to China; and

VAISAKIIA 7, 1894 (SAKA)

Oral Answers 14

(b) if so, whether Government would
like to raise this issue in the U, N, O.
regarding the withdrawal of Chinese
troops from Indian territory as China
has also become a member of the U. N. O.
now 7

THE MINISTER OF EXTFRNAL
AFFAIRS (SHRI SWARAN SINGH) .
(a) During the Chinese invasion of India
in 1962, China further occupied approxi-
mately 2,500 sq. miles of Indian territory
in Ladakh in addition to about 12,000 sq.
miles already occupied by her.

(b) The Government of India favours
solution of bilateral 1ssue, bilaterally.

SHRI BANAMAI[ PATNAIK . Mav
I know from the hon. Minister what step
are being taken for the bilateral tatks ?

SHRI SWARAN SINGIT : We would
favour Wilalcral talks although, at the
present moment, the relationship batween
aur two conuntniet 1% such that bilateral
talks are not likely to yield any useful
result,

SHRI BANAMALI PATANAIK
What steps arc baing tahen to normdlise
the relations ?

SHRI SWARAN SINGH: [ madea
statement only yesterday in the course of
the dehate.

SHRIH N. MUKERIELC* Ifn the
case of P'akistan with which couniry also
our 1elations are not particularly pleasant
and we can have a sense of statesmanship
to offer a <ettlement over the Kashmir
issuc even at thecost of a certain re-adjust-
ment of boundaries on which we caun
legitimately have our claim, may T know
what 1s there to prevent our country from
trying to have bilateral discussion with
China on a basis which is likely 10 be
conducive 10 & settlement of the issues
between us because Sino-Indian and Sino-
Soviet relationship is very important for
strengthening the world peace.
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SHRI SWARAN SINGH : 1 agree
with the hon. Member because the talk
between India and China is in the mutual
interest of both India and China and also
will be conducive to strengthening world
peace. At the present moment; I think,
the present relationship is such that even 1f
bilateral talks are started to settle this
issue, the result is not likely to be of such
nature which could satisfy us. Asa matter
of fact, we have first to improve relations
before we can think of starting bilateral
talks.

st gwR W wgaw: 1962 H
T §29 F WL GIEA A A% R
gfaar &Y 4 f& 9% FTF
g7 § 38T OF 0% I AM0E FIEN |
gaT9 W AgE N 39 guy Qg 7
IAF ATRA AT F@AT AqT 9T | €
gug 1972 3w g &) & ®ed
wEIEa § wAT wgar ¢ s fogd g
aEl W aw-s ¥ gaer 5y g §
e = & wlaga eardt yfw qg &
Wy ?

SHRI SWARAN SINGH : The
Resolution that was adopted is the Resolu-
tion of Parliament to which all of us are a
parly, This matter can be resolved only
by bilateral talks.

st gew W wEgEw & spaAr

qFAT § & zw awt ¥ sty A
rr 5% 7w 7 afewa wfr » aa
TE T ? g sfw N B
e A 5 g W amw Wy e
M amE ¥R ¥ fag el ¥ war
W AW AT R ! e
AU AN PR E?

WO QT Wi aur s § ?
vg W afiww cirewni mif § ¢
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SHRI SWARAN SINGH : | think ,
the hon. Member sleeps quite well these
days. (Imterrnption)

SHHRIPILOO MODY : I would also
like to have an answer to the question
asked by Mr. Kachwai as to what steps
the Government have taken in the last fow
years after the passing of the Resolution,
to honour the contents of the Resolution.
It is a perfectly valid question. [If the
Minister does not want to reply, that it is
against the national interest, let him do so.
But let him not evade the question.

SHRI SWARAN SINGH : I have
already said thatthis can be resolved only
by bilateral talks, Some initial effort was
made to probe as to whether the possi-
bility of talks is there or not. But I must
be frank in saying that no progress las
been made., No other steps have been
taken.

SHRI G. YISWANATHAN . In view
of the fact that 10 years have elapsed and,
since then, no steps have been taken to
regain the lost territory, Iwant to know
from the hon., Minisier whether the
Government at present holds the opinion
as it was cxpressed by the late Prime
Minister that in the occupied territory not
a blade of grass grows.

SHRI SWARAN SINGH : That
statement has nothing to do with the
present question. That was a descriptive
statement about which proper clarification
was given even at that time. So far as the
present question is concerned, I have said
that so much territory is under Chinese
occupation and it is our determination to

resolve this matter bllaterally by peaceful
means,

MR. SPEAKER : Mr, Samar Guha.

@ g W g R
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%1 w7 78 wearw 1w gur a1, § w@
TN ar,,.
MR. SPEAKER : He is speaking

without my permission. Nothing will go
on record.

oft gww wig woguary

MR. SPEAKER : Do not make this
something of a public platform., Qucstion
Hour 14 going on.
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WETH REAT : AT WY TH AG
¥ w4 a1 T wEW g fE oo
“it ﬁ \_lr“f"."- (qm) T
qifgariiz %) o arde aarar @y

%1
ot gow wT wgaw -t

MR. SPEAKER : Nothing will go on
record. You cannot force the Minister,

SHRI SWARAN SINGH :
set any time hmit.

1 cannot

WEqW AEAT : AH gATq S7 Afew
et
=t gwa wr wga ¥

MR. SPEAKER :
allowed to go on record.

Nothing will be

ot gew wx wyaw Y

MR. SPEAKER : The hon. Member
is disturbing the proceedings of the House.
1t is his habit. Ho is wasting the time of
the House,

Mr. Samar Guha.

SHRI SAMAR GUHA : 1 want to
know from the Minister whether in the
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Indian territory of 14,000 sq. miles occupied
by the Chinese any civil administration
has been set up by China or whether any
military fortification has also been set up
there and what is the condition of the
Indian citizens there 7 In view of the
unanimous resolution passed by this House
ten years ago that the Chinese aggression
will be got vacated, I would like to know
what attempts have been made by the
Government to retrieve our territory. I
also want to know if the bilateral talks
fail, whether the Government is considering
to adopt any other measure to vacate the
Chinese aggression from our territory.

SHRI SWARAN SINGH : The
Chinese arc present pulitarily in that
region But 1 cannot give the details oi
any fixed mulitary installations that might
have been established there,

We have very little information about
the condition of the people, if any, who
are living in that region.

About the resolution of the House that
was adopted, we stand by that, and I have
already tried to state ow position that it
will be our cflort to resolve this matter
bilaterally.

About the third question, I would not
ltke to answer in any hypothetical manner,
We would continue to deal with this
problem bilaterally. If it fails, what we
will do—we will consider that at that time.
I do not want to commit the country at
this stage.

SHRI SAMAR GUHA : One impor-
tant guestion has remained unanswored—
about the condition of Indian citizens
there.

SHRI SWARAN SINGH 1 have
alieady said that 1 have no information.

SHRI SAMAR GUHA : Our Indian
nationals are in that eccupied territory.
‘What is their condition ?

*Not recorded.
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MR. SPEAKER : You expect s reply
and that is possible only if you sit down.

SHRI G. VISWANATHAN : Aie
there any Indian nationals ?

SHRI SWARAN SINGH : As [ have
alrcady said, I have no information about
their condition.

SHRI BHAGWAT JHA AZAD :
Since 1t requires the willingness of buth the
parties to have bilateral talks, lest it may
be misunderstood outside that only a few
Members remember the resolution of the
Parliament and are eager to take back our
territory from the Chinese, may 1 know
from the Government whether the Govern-
ment agrees that any bilateral talks must
proceed with a proper understanding and
rzalising our position and  with dignity, or
will the Governmaent, on the advice of the
hon. Members, go one-suded for these
talks ?

SHRI SWARAN SINGH : Qur
attitude m this respect has been clarified
earlier also and the Prime Minister also
made a statement on this issue.

The main question 15, rather the mamn
approach is that weare prepared to enter
into bilateral talks and are prepared to
settle this matter also  piovided the
scttlement is comsistent with our dignity
and also consistent with self-respect

SHRI PILOO MODY : Fiom what the
hon Minister has said by way of ieply
about bilateral talks etc. I think certainly
it goes against the spirit of the resolution
that was passed by this House. The Resolu-
tion wasa Resolution which put no con-
ditions on how that territory was to be
1egained. 1 distinctly get the impression
that our Government is perhaps going 1o
gift this territory away to the Chinese in
spite of the prous reiteration of its hopes
of starling bilateral agreements. The
Resolution has nothing to do with bilateral
agreements, It says, we will not rest till we
get back this territory. Twant to know

APRIL 27, 1972

Oral Answers 20

whether that position still stands or whether
the Resolution has been Imodified | to the
extent that we will wait till bilateral talks
can be held.

SHRI SWARAN SINGH : The present
attitude does not at all go against gither
the spirit or the letter of the Resolution
which was unanimously adopted.

Production of Saleable Steel

+
*587. SHRI SHRIKISHAN MODI :
SIHRL R. R.SINGH DEO:

Will the Minister of STEEL. AND
MINLS be pleased to state :
(a) whether Government are taking

adeyuate measures to push up the _produc-
tion of saleuble steel from the current level
of 4.5 million tonnes to § 5 million tonnes
during 1972-73; and

(b) if s0, the measures taken m this
regard 7

THE MINISTER OF STREL AND
MINES (SHRI 5. MOHAN KUMARA-
MANGALAM) : (a) Yes, Sir.

(b) A statement is laid on  the Table of
the House.

STATBEMENT

The Steel Plants are taking a number of
steps to increase production such as
specialised repairs to coke oven batteries
and oven equipment use of supplementary
fuels 1n order to conserve ‘coke oven gas,
planned procurement of essential spares and
other materials, systematic and improved
mawmntenance and provision of balancing
and additional facilities Government
render all necessary assistance to the plants
both in the public and the private sector to
maintain and improve their production.
Government also keep a careful watch on
their performance,
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2 There 181 Task Force for every
plant in the public sector which meets
roughly once in two or three months and
reviews the production m each plint,
discusses its problems and follows up the
decisions taken for thexr solution There s
a quarterly review of the performance of the
plants of Hindustan Steel Ltd by the
Minister

i sitfesr Wt 791 g Sfagior
wdifadwn & e & Sreaww o
ggw & fag 1€ 2@ adig aan
araie st &t g, afz g, ar
#AET Jg 9T Ay qw@e
A F7 TE & 7 gy gAT WFAT F
TG 7 97§z w9 w1 97 W 9%
u# jmeft 4 qw@e £, Afx e, @t eEe
FT FI3Q@ 27

SHR1S MOIHAN KUMARAMAN-
GALAM 5o far as 10 yrar programme Is
winerned we cannot say there 15 any
definite cleascut « 1get for 10 years though
we attempl 10 kewp an annual target So lar
as the progress 1s concerned, from the post-
lion as we onginally planned, as hon
Members aie aware, we are not uble to
keep up the targets lor various reasons
including lack of adequate altention to
maintenance, the difficulties 1n operation
of the coke ovens and difficulty of dealing
with labourand so on

fi  diferm @@ wr W@
srewaT agrd & fag  Mafrcamea &
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SHRI § MOHAN KUMARAMAN-
GALAM The hon. Member 13 not enti-
rely correct 1n saying that there are rich
deposits of iron ore n Rajasthan The
deposits of ron ore in Rajasthan are somne-
what hmited compared with the much
Jarger deposits 1n other parts of the
country Therefore the question of the
economics of transterring ore [rom
Rajasthan does not really arise

sft sfifess A : I H
fafafer Qatfasr 1 $m & @A &
fac geerea A A I s &7

SHRI S MOHAN KUMARAMAN-
GALAM Tie Geological Survey has
surive yed the arcis in Rajasthan From the
report it 1s seen that this survey does not
indicate that the deposits arc of such a kind
astu support 4 major steel plant and
certawnly they are not of the same volume
or value as the deposits in places hke
Bargjamdo  Bailadilla, Hospet  and
kudremukh areas

st gaw qRl © |1 qg €T §
fs 197172 7 ek, gaige wic
UITHAT & JTAGA 997 § 7

SHRI S MOHAN KUMARAMAN-
GALAM So far as the production
in  Rourkela 18 concerned, 1t
hes dechned Hon Members are
awiwc that as aresult of the collapse
ol the steel melting shop tool last year,
there has been a stesp decunc in produc-
tron  So far as the question of Durgapur
13 cancerned, the position 1s marginal

SHRI DINEN BHATTACHARYYA .
From the statement we find that the steel
plants are taking a number of steps one
of which 13 repairs to coke oven batteries
May 1 know for how long
the coke oven batieries are out of
order and they are under repair in
Durgapur ?

SHRI S. MOHAN KUMARAMAN-
GALAM: I have got got the information
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about exact time. I shall give it to the hon.
Member if he wishes to have it.

Industrinl Peace

%580, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether Government have recently
devised any measures to ensure lasting in-
dustrial peace; and

(b) if 80, the salient featwes thereof ?

THE DEPUTY MINISTER IN THE
MINISIRY OF LABOUR AND REHABI-
LITATION (SHR]1 BALGOVIND
VERMA): (a) and (b). Government
convened a meetny of employers’ and
workers® representatives in December 1971
when they agreed to keep up and maximisc
indusirial production 1n an atmosphere of
cooperation and  ndustrial peace.
Following this meeting, a8 Working Party
was appointed to suggest concrete measures
for speedy settlement of industrial disputes
and procedure for recogmition ol unions.
The fourth meeting of the Working Parly
1» being held on May 0, 1972, to consider
these matters further

SHRI CHINTAMANI PANIGRAHI :
Of late, with a wiew to having lasting
industrial peace and peacelul relations for
achieving our economuc programme of selfl
reliance, Government are thinking of vario-
us things The hon. Minister has conceiv-
ed ol so many ideas during the last seven
or ecight months, For instance, he has
decided that every industry must have a
production panel where the workers and
the employces could be associated. He has
also suggested that there sliould be a na-
tional council of trade unions. Again, he
has thrown out some suggestions to the
effect since there is inordinato delay with
the existing system of settling disputes of
workers, there should be a time-bound
mlpdgla for compulsory adjudication and
Io"bn. ‘He has been talking about thesc
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things during the last eight to nine months.

And he is trying his way to find a solution.
I would Hke to know to what extent parti-
cularly he has succeeded in this direction so
that at least within the coming two or three
months, there will be a kind of machinery
which can evolve industrial peace in the
industrial sectors of our country.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRT R. K, KHAD-
ILKAR) : It has been stated n the reply
that quite a number of itemes have been res-
olved and the final meeting of the Working
Party is to take place on 6th May. Men-
tion has also been made about setting up
a sort of industrial production panel at the
plant level. Secondly, at the national
level there 1s an agreement to »set up @ Na-
tional Council of Trade Unions. On other
matters a near agreement situation has been
created. I am hopeful, as I said earlier, tu
have some conciete results when we meet
on the Gth,

SHRI CHINTAMANI PANIGRAHI :
When we are discussing the question of
industrial peace, it would be relevant to
examine what is actually happening on the
industrial front. Today I have got a tele-
gram saying that about 400 workers on the
South-Eastern Railway, Kurda Road, in
the railway public sector unit, are retren-
ched. Repouts of retrenchment from other
places are also coming. The actual number
of man-days lost in 1968 was 1,38,46,329,
In 1970, it has gone up to more than
1,71 crores.

MR SPEAKER : Do not give informa-
tion, Ask a question.

SHRI CHINTAMANI PANIGRAHI:
Industrial peace rests on there being no
strikes, closures and retrebchment. But
these go on, What is the chimate in this
regard in 1971.72 ?

SHRI R. K. KHADILKAR :1 do not
think this question arises out of this.

SHRI CHINTAMAN] PANIGRAHI ;
Industrial psace does not arise out of thlt"
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SHRIR K KHADILKAR The,num-
ber of man days lost has been reduced by
50 per cent, I do not have the exact figure
Just now

SHRI DINESH CHANDRA GO-
SWAMI Independent of Iabour organisa-
tions have Government adopted any policy
or programme to educate the Workers about
the necessity of maintaining lasting peace at
the momeut to reach our objective of sclf-
reliance?

SHRI R K KHADILKAR Yes, we
have got the workers' education scheme
It 13 operating n almost all the regions It
has certainly helped us butld a cadie of
workers who understand that they should
not Lo on strike on just flimsy grounds. So
this scheme 15 a sort of stabilising factor m
the mdustri field

SHRI S M BANERJLE | am aware
that the hon Mimister 15 doing his bust to
bring about a settlument 1n many industries
But 18 he "maie thit when we are tallinp
of industrinl peace, nearly 2 lakh constiuc-
tion worheis working nnda  Hindustan
Construction will go on stithe trom Ist May
1972 aflecting 13 hip projects? Is this
matter buing relerred 1o a national tribunal?
Will some mienim reliel be paid to these

vworkers so that a strike 1s averted!  Is the
Mimster serred of this matter?
SHHRIR Kk KHADIIKAR 1 hnow

the situntion regarding t! ar and the hikely
confiict 1 may inform the House that |
am hopelul that conuiliation efloits would
succeed

Usemployed Metallurgy Groduates

*590 SHRIK C CHANDRAPPAN
Will the Minister of LABOUR AND RLC
HABILITATION be pleated to state

() whether a large number of Metals
lurgy Gradugtes are unemployed in our
country to day,

£b) whether the sttention of Govern
ment basbaen drqwn to the regort on this
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subject by the Institute of Applied Man-
power Research, and

(c) if so, the sahent features thereof
and the steps taken to meet this situation?

THL DEPUTY MINISTER IN THE
MINISTRY OF | ABOUR AND REHA-
BILITATION (SHR1 BAI GOVIND
VERM4) (a) While information about
the number unemploved 1s not available,
there were 283 graduates (including post
graduates) nd 318 diploma holders m
metallurgy on the live register ot I mployment
Fxchanges in the countey as on 31 12-1971
15 compured to 346 metallmgical graduates
and 184 diploma hoide s 2t the end of 1970

{b) Yes

(e} Astatunent s land on the Table
of the House

Statement

Somie of the more important foatures of
the Report entitled Demand and Supply
of Mctullurgists 1969 /1) brought out bv
LA MR, dare given below -

1) The Report has attempled ain assess-
ment of the demand foi, and sup
ply ol, metallurgists duning the
Fourth and Fifth Plun puieds

(1) Mojections of demind for metal
lurgists up 10 197% 79 nanve been
mad scparatelh for the diflerent
sectors of the co 1 omy using such
personnel for 4 vanetv ol activi
ties  [his 15 done with reference
tc production targets 1n each sec-
tor ot industry ind cated by Plan-
ning  Commussion  and staffing
norms appl cable to sarying sizes
ot production

(m) Esumates of supply have been
obtained on the basis ol following

assumptions

(a) that the admissions would bo
mamntained at the level of
1968-69

(8) the pass rates m degree and
diploma courses would be 8%%
snd 789 respectively of the
corresponding admissions, and
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{c) the loss duz to retirement,
migration and casualities would
be 2%, per annum,
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(iv) The demand and supply estimates
obtained on the above basis were
as follows :

Stock of metallurgists

Year Required Likely (+) Surplus
(—) Shortage

1973-74 Degrec 2091 6806 (+) 4715
Diploma 2492 1211 (—) 1281
Total 4583 8017 (+) 3434

1978-79 Degree 2752 8390 (+) 5638
Mploma 3245 1805 (—) 1440
Total 5997 10195 {+) 4198

(v) The important conclusion reached
in the Report is that there will be
a significant surplus of graduate
engineers in metallurgy and & seri-
ous shortage of diploma-holders at
the end of the Fourth and Filth
Plans, if the annual admissions to
the metallurgical coutses continued
at the current level.

2. The findings of the institute of App-
lied Manpower Research in this connection
have been brought to the notice of some of
the State Governments who had made pro-
posals to introduce degree courses in Metal-
lurgy in their institutions, They have been
advised to review their proposals in the
light of these findings.

SHRL C. K. CHANDRAPPAN:
Answering the question, the Minister has
stated that there are no facts available re-
gardiog the unemployment situation among
the metallurgical graduates. But, at the
same time, the answer says that there s
a litte unemployment, and the statement
says that this will increase to alsrming
dimensions by the end of the fourth and
the tifth Plans. Counsidering this, [ would
like 10 know from the Govermnment what
are the steps that Government would take
to prevent this mounting unemployment,

SHRI BALGOVIND VERMA : No
doulst there s a little unemployment among

these graduates and the diploma-holders
but by the end of the fourth Plan and also
in the fifth Plan, I think there will be some
surplus in respect of these graduates but
not in respect of the diploma-holdeis. We
have tuken steps; the admission has been
restricted now—it has been lessened in the
colleges—in order to control the situation,

SHRIC. K. CHANDRAPPAN : This
is rather curious and rather surprising too.
The correct figure of unemployment as
given in the statement is going to be
incieased, and the Minister, instead of
letting us know whether they will take
some positive measures, has said that he
1s going to kill the baby : no more ad-
missions in future. [do not think this is
a very positive answer. [ wanted to know
from the Minister what are the posstive
steps that Government would like to take
in this regard; not cutting the admissions.

SHRI BALGOVIND VERMA : In the
Fourth and the Fifth Pians we hope that
many new establishments will come iato
being, and most of the graduates will be
absorbed there, That is why we are taking
precautionary steps. We do not want that
the graduntes should remain idle. That
is why we have lessened the enrolment
number.

SHRI C. K. CHANDRAFPAN : My
question Is pot replied to, Sir, I think you
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will agree with me. What I wanted 10
know is not the hope of the Minister, but
whether fthey have any definite scheme
regarding this, Government say they are
hoping; they are hoping against hope.

MR. SPEAKER : That is a definite
scheme.

=Y wiCodllo ¥¥ : FiAANT AA
q wod Rz ¥ frar§ f£1973.74 7
4715 TYUEE G 0| ot 1972
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MR. SPEAKER : It is already mention-
cd 1n the statement.

SHRI R. V. BADE : 1t is not there.

MR. SPEAKER : It s there, | saw it; il
he 1s able to locate it, he will know.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : If the names are on the
register, it does not necessarily imply that
the person is unemployed. He has regis-
tered his name to get a better employment.
Therefors, these figures that are there are
just indicative.

Report on Hospst Siesl Plant by Cestral
Eogieeeriog and Desigs Burean

*s91. SHRI Y. BSWARA REDDY :
Wil the Minister of STEEL AND MINES
te plehied (o state &
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(a) whether Government have received
the feasibility report on the Hospet Stoel
Plant prepared by the Central Engincering
and Design Bureau; and

(b) ifso, the main features thereof t

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House,

Statement

The capacity of the Viayanagar Bteel
Plant (near Hospet in Mysore State) would
be about 2.0 million cquivalent ngot
tonnes of mild steel. It is proposed to
design this plant for thc manufacture of
shaped products.

The Consultants have cvaluated five
different alternatives with output varying
from 1.85 million to 2.5 million tonnes of
ingot steel. The iron orc requirements
would bc met from the Bellary Hospet
rescrves and coking coul from Bengal-
Bihar. The requirements of water will be
mct from the Tungabhadia reservoir. The
power requirements will be met by the
Mysore State Electricity Board, The esti-
mated capital outlay ranges from Rs. 772.3
crores to Rs. 818.8 crores for the various
alternatives.

The report is being examined in detail.

SHRI Y. ESWARA REDDY: In the
statement it is mentioned that the report
on the Vijayanagar Steel Plant 1s being
exammed in detail. May | know when
this examination will be completed and
when the actusl work is going to be
started, and what is the ambunt allocated
this year for this purpose 7

SHRI 8, MOHAN KUMARAMAN.-
GALAM : Ide not follow the question:
is it about Visakhapatnam or Vijayanagar
Steel Plant 7



31 Oral Answers

SOME HON. MEMBERS : Vijaya -
nagar.
SHRI §. MOHAN KUMARAMAN-

GALAM : About the Vijayanagar stecl
plant, the feasibilily report is now under
cxamination, 1 think it will take us about
threc or four months to finalise the views.
This is mn view of the complications which
we have to study.

MR. SPCAKLR - It 15 about Hospet.

SHRI 8. MOHAN KUMARAMAN-
GALAM : Hospet and Vijayanager are the
same. I think that afier we have come (o
A conclusion we shall go forward to prepare
a detuiled project ieport.

Regarding the amount of money  that
has been allotted we have placed a sum of
Rs. 50 Lakhy a: the hands of the Govern-
ment of Mvsore lor expendilure during
1971-72. ‘The acquisition of 4500 acres
out of a total plant arva ol 6,000 acres has
taken up.

SHRI Y. ESWARA REDDY : Wnat is
the percentage of indigenous part of the
construction equipment and is any country
collaborating in this construction ?

MR. SPEAKER : 1 am alraid time will
nat permit it.

You want to make some clanficition 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): In one of the supplementaries
arising out of question No. 584 concerning
Gujarat, the number of refugees who have
crossed over to India from India held Paki-
stani territory . -

MR. SPEAKER : That question was
not included; that was about Rajasthan,
You can send the clarification to the
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Member, | allow you to send it to the Table
and that will be conveyed to the Member,
This is the reason why when the question
relates to a specific point and a Member
usks some other inter-connected question
which is not included in that, the Minister
is sometimes bound to be very uncertain
about it. On such occasions it is much
better not to reply than give a wrong reply.
Anyway, you are not at fault.

WRITTEN ANSWERS TO QUESTIONS
Re-opening of Sues Canal

*5x). SHRI PAMPAN GOWDA : Will
the Minister of EXTERNAL AFFAIRS he
pleased to state :

(a) whether any communication seeking
India’s co-operation regarding the re-open-
ing of Sues Canal has been 1cceived by
India through any friendly country; and

(b) il so, the performence of India's
role in this regard ?

THC DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The Government has received a
communication from the Government of
the Arab Republic of Egypt seeking India’s
support for the Draft Resolution on the
“Economic Effects of the Closure of the
Sucz Canal” to be considered In the United
Nations Conference for Trade & Develop-
ment now in  progress in Santiago
(Chile).

(b) The Government of India has given
its support to this Draft Resolution in the
context of its support for the full imple-
mentation of Security Council Resolution
242 of 1967 which includes, imer alia, the
opening of the Suez Canal to international
shipping. This item has not yet cotne up
for discussions in the UNCTAD Sesion
now taking ?lme
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Ceylon's withdrawal of Trade Liconces
from Temporary Residence Permit Holders

* §6. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of EXTER-
NAL AFFAIRS bhe pleased to state:

(a) whether a number of Indian traders
and businessmen have been affected by the
decision of the Ceylonese Government to
withdraw trade licences from the Tempo-
rary Residence Permit Holders by the end
of 1972 ; and

{b) il so, Government’s reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AIFAIRS
(SHR] SURENDRA PAL SINGH): (a) As
the Housc1s awaic, the Government of
Ceylon have decided not to give extensions
to the residence permits of a number of
foreign nationals in pursuance of their
decision 1o Ceylonies certain occupations.
Approximately 3,000 Indian nationals have
been affected.

(b) The Govetament of India have been
in constant touch with the Government of
Ceylon to saferuard the intercsts of Indian
nationals affected by thesc measures,

Conference on Indlan Ocesn

*588. SHRI D. B. CHANDRA

GOWDA:
SHRI K. MALLANNA:

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Governmeni propose to
cail a Conference on Indian Ocean to
ensure peace in the Indian Ocoan area; and

(b) if 30, the names and number of such
countries which are 1ikely to be invited
and the nature of the objects of the
Conference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH):
(a) and (b) . There in no such proposal
under consideration of Government at
present. Government have, however, noted
the 1ecent eacalstion of the naval presence
of different powers in the Indian Ocean.
Government have supported the Lusaka
Declaration of 1970 and the UN General
Assembly Resolution No. 2832 (XXVI)
decliaring the Indian Ocean as a zone of
peace. Government are studying how this
objective which they have supported may
best be achieved.

Nature of Asian Collective Security
System

#5592, SHRI RAJDEO SINGH: Will the
Mimster of LEXTERNAL AFFAIRS be
pleased to state:

(a) whether the nature of “*Asian
Colleclive Security system™ has been
uscertained from U. S. 5. R.: and

(b} il so, the reaction of Government
thereto 7

THE MINISTER OF EXTERNAL
AFFAIRE (SHR1 SWARAN SINGH) :
(a) and (b) . While the Boviet Union has
put forward the idea of Asian Collective
Security, no concrete proposals have so
far been made by them in this regard.

As I stated in the Honse yesterday, it
15 tor countries i the region to develop
this concept further and to evolve, in
consultation with each other, ways and
means to safeguard their independence and
sovereignty and to strengthen cooperation
amongst themselves in all fields,

wafonr wfe
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Cases of Irregularities in Employees
Provident Fand

* 594, SHRI P. NARASIMHA REDDY:

SHRI M.D. JAMILURRAH.-
MAN.

Will the Minister of LABOUR AND
REHABILITATION bg pleased to  state:
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(2) the number of cases of lapses in
Employers coatribution to Workers
Provident Fund and malpracticés In regard
toits administration have come to
light during the last three years ;

(b) the steps taken to remedy such
lapses and malpractices; and

(c) whether there is a proposal to issue
Pass Books in respect of Provident Fund
to the contributing employees *

THE MINISTER OF LABOUR AND
REHABILITATION ({(SHRI R. K.
KHADILKAR) : The Provident Fund
Authorities have reported as under:

(a) The number of defaulting unexemp-
ted establishments, which were in default
in respect of payment of contributions of
employers and or workers' share stood at
5885,8400,7842 as at the end of March,
1969, March, 70 and March, 1971 respecti-
vely. No information 1s readily available
in respect of establishments which have
failed to contribute only the employers’
share of contribution

(b) Legal action by way of prosecution
and recovery proceedings under the Provi-
sions of the Employees Provident Funds
and Family Pension Fund Act, 1952, 1
taken generally against defaulting establish-
ments. In suitable cuses complaints are
filed under section 406/409 of the Indian
Penal Code, Penal damages arc also levied
under section 14-B of the Employees
Provident Funds and Family Pension Fund
Act, 1952,

(¢) No such proposal is at present
under consideration

Arrest of Indian Traders in Ceyloa

* 595. SHR1 BIRENDER SINGH RAO:
SHRI HARI KISHORE SINGH:

Wiil the Mioister of EXTERNAL
AFFAIRS be pleased to  state:

(a) whether the Ceylon Governmen

have arrested a npmber of Indian Tzsders
and businessmen workit s there ; !
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(b) if so, the reasons therefor ; and

(&) the reaction of Government of India
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTY OF BEXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) i
(a)and (b). The Government of Ceylon
sometimes arrest Indian citizens who have
over-stayed their visas with a view to
removing them from Ceylon. Fifteen such
persons, who were engaged in business,
have been removed from Ceylon during the
period Ist January to 30th October, 1971,

(c) Such persons are proceeded against
for violating the immigration laws of
Ceylon and their cases are decided subject
to judicial procedures by a court of law.
Efforts are, however, made to assist such
persons to the extent possihle,

Supply of Freach Mirage Plames to
Pakistan

* §96. SHRI H., M. PATEL : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state,

{(8) whether the French Government
have agreed to supply to Pakistan two
squadrons of Mirage-5 fighter planes dur-
ing the coming July;

(b) if s0o, whether the Government of
Indin has got any report in this regard
from the French Government or from its
Mission in France; and

(c) the reaction ol the Government of
India in this regard 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
{a) No, Sir.

(b) Government have received reports
on the subject from our Ambassador in
France. The French Government have also
kapt us informed of dovelopments through
their Ambassador in India,

(¢} Gévernment's views on the question
of supply of arms to Pakistan' are well

VAISAKHA 7, 1894](SAK4)

Wrinen Aswers 38

known; we consider the supply of such
arms will not help in the normalisation of
relations between Pakistan and India
which is so necessary in the interest of
both of our countries.

Negotiation with Stale Governments
for tramsfer of Work Relating to
Displaced Persons from West Pakistan

*597 SHRI C. CHITTIBABU : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the result of discussions with the
State Governments of Uttar Pradesh,
Rajasthan and Maharashtra and negotia-
tions with the other State Governments for
the transfer of work relating to the Displa-
ced persons from West Pakistan;

{(b) the time by which Settlement Orga-
nisation is likely to be completely wound
up; and

(c) whether all the employees and Offi-
cers rendered surplus have been found alter-
native employment ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. EHA.
DILKAR) : (a). A siatement showing the
items of work alrcady transferred to the
State Governments under the administre-
tive and financial arrangements agreed 1o
since 1969 as also the items of work propo-
scd 10 be entrusted to the State Govern-
ments under administrative and financial
arrangements in respect of which negotia-
tions are still in progrees is laid on the
Table of the Sabha | Placed in Library See
No. LT 1868/72]

(b) While most of the Regional Settle-
ment Commissioners’ Offices have been
closed down, the prooess of winding up, of
the Central Office viz. the Chiol Settlement
Commissioner’s Organisstion is now in
hand, Itis mot possible 10 indicate the
cxnct date by which the process will be
compleied, as by the very oature of the
work dope by the Organieation she wind~



i9 Written Antwers

ing up hes to be gradual, methodical and
on systematic hnes,

(c) Yes, Sir

Expenditare on Indian Embassy in
USA

#598, SHRI JYOTIRMOY BOSU * Will
the Minister of EXTERNAL AFFAIRS be
pleased to state

(a) the total expenditure under each
head incurred by the Indian Embassy in the
US A Eycar-wise from 1969 70 to 1971-72,
and

(b) the steps taken to reduce evpendi-
ture as a part of the economy drive ?

THE DIPUTY MINISTER IN THL
MINISTRY OF FPATCRNAL ATCFAIRS
(SHRI SURENDRA PAL SINGH) (a) A
statement 1s placed on the [able of the
House

(b) The drive for economy has been a
continuing one 1ty success can be seen 1n
the fact that the expenditure has  decreaced
last year, even though the work to be  done
by the Embassy has been increasing, and
the cost of living in the Ulnited Slates has
also been steadily going up  1he cconomy
measures adopted 1 [971-72 include o $',
cut in Travelling Allowances 1oregn
Allowance and contingent expenditure a
10% cut m the Representational Grant, re-
duction of posts, and restrictions on hnme
leave passages of those serving abroad

Sratemeny

{w) Expenditure incurred on those wings
of the Embassy of India, Washington,
whach are under the administrative and
budgetary control of the Ministrv of Exter-
nal Affarrs, duwdng 1969.70, 1970-71
and the Final Grant for 1971-%2 areas
under
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Fipal Grant

1969-70 1970-71 1971-72

(In thousands of Rupees }

Establishment 4206 40 17 3930

charges

Travelling

Expenses 408 449 3.48

Other charges 25 28 35 61 3576

Total 71 42 80,27 78.54

Informing UK and USSR
about working of 1C C

*599 SHRI B K. DASCHOWDHURY
Will the Mimsier of L[XTICRNAI
AFFAIRS be pleased 1o state

(a) whether Government bave nformed
Britain and Soviet Union that Saigon 15
thwarting the working of the International
Control Commission, ond

(b) if so, the nature thereol and the
reaction thereto?

THE MINISTFR  OF EXTLRNAL
AFFAIRS (SHRI SWARAN SINGH) (a)
and (b). The Gvernment of Inda have
kept the two Co-Chaumer, IJ K and L
5 5§ R, intormed of the various restric-
tive measures unreasonably imposed by the
Government of the Republic of Vietnam
with the intention of making its function-
ing difficult

Both Co Chaumen favour continuation

of the Geneva machmery and normal func-
tioning of the Commuission

faker ey wienfiedt @ sfrery
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Opening of a Passport issuing Office in

Kerala

4155. SHR1 VAYALAR RAVI: Will

the Minister of EXTERNAL AFFAIRS be
pleased to state

(a) whether Goveinment have received
any tepresentwtion 1egarding the opening
of a passport issuing “office 1n Kerala,

b} 1f s0, the stops taken thereon; and

(c) il not, the measuies which Govern-
ment propose to take to reduce the hard-
ship of the people of Kerala in ge.tng
passport ?

TIE DEPUlY MINISTER IN THE
MINISTRY OF LXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGIH):

(@) Yes, Su.

(b) and (¢) The mater
sideration

s under con-

Medical Assistunce To Bangla Desh

4157. SHR!I PAMPAN GOWDA : Will
the Minster of EXTERNAL AFFAIRS
be pleased to state whether Goveinment
bave extended cooperation for providmng
medical ussistance to the Republic of
Bangia Desh for helping  wvietims of
Pakistan Aimy atiocities ?

THE DEPU1Y MINISIER INTHE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) . Yes,
Sir. The details are as foliows &

(a) Approximately Rs. 84 lakhs worth
of drugs, medicines,  surgical
mstruments and raw maierials for
the pharmaceutical industiy are
being supplied under the commodity
grant of Rs. 25 crores.
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(b) 8 million doses of small pox vac-
cine have been supplied to the
BRangladesh Ministry of Heallh.

{c) As on 7-4-1972 50 truch Yloads of
medicines and 133 ambulances had
heen despatched to Bangladesh by
the Department of Rehabilitation
and supplies are continuing.

Collective Asian Security

4158. SHRI! VAYALAR RAVI: Will
the Minister of EXTEERNAL AFFAIRS be
pleased to state

{a) whether Government are aware of
the two-day consultative wmeeting of the
representatives of 27 countries of Europe
held 1ecently in Brussels on the prepaia-
tion of an Assembly ol Public Foices for
Security and C'ooperation in | urope;

(b) it sn, whether (lovernment propose
10 take jniiative  to  convene such a
meeting of Asian nations 1o discuss the
problem of collective Asian Sccuiity; and

lc)lf su, the
respect 7

steps  tahen n thas

THE DLPUTY MINISTER IN THE
MINISTRY OF ENTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
So far as Government are aware, no such
mecting was held ar official or non-offi-
cial level.

(b) and (c). Do not arise.

Recommendation of Committee on
Unemployment Regarding Allocation
for Rural Roads

4159. SHRI BISHWANATH JHUN.

JHUNWALA :
SHRI RAJDEO SINGH :

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state ©

(a) whether tbe Committee on Unemplo-
yment has recommended an investment of
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Rs. 110 crores for rural roads for creating
basic infra structure for integrating the
rural and urban economies and for gene-
rating employment on large scale in rural
areas;

(b) whether any State-wise plan has
been formulated under the above all-India
Plan suggested by the Committee; and

(c) if so, the main featuras of the
scheme formulated in respect of Rajasthan
and the financial outlay sanctioned for
1972.73 and the employment opportunities
likely to be created as a result thereof 7

THE MIN[STER OF LABOUR AND
REHABILITATION  (SHRI R. K.
KHADILKAR): (a). Yes.

(b) and (c). The recommendations made
in the Interim Report ol the Comuuttee
ate currently being oxamined lor further
acton by un Inter-Munisicrial  Group
contituted by the Planoning Commussion
whost work 1s 1 progress.

Production of Copper in Rajasthan

4160. SHRI BISHWANATH JHUN-
JHUNWALA : Wil the Minister ol
SI'EEL AND MINES be pleased (o
state :

(a) the wial guanuty of copper that 1s
produced in Rajasthan out of the total
all-India production of copper;

(b) the percentage of copper that Raja-
sthan gets and also the percentage given to
other State Governments during the last
three years; and

(¢c) whether there is any imbalance in
the distribution of copper to different
States, and if so, thesteps being taken to
set right the imbalance t

THE MINISTER OF STATE IN
THE MINISTRY OF STBEL AND
MINES (SHRI SHAHNAWAZ KHAN):
(a) Thereis no production of copper in
Rajasthsn at present. The entire produc-
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tion of nearly 9 to 10 thousand tonnes
per annum 15 being produced only In

Bihar by M/s. Indian Copper Corpo-
ration.

(b) and tc). Copper produced by this
unit situated in the State of Bihar 1s by
and large allocated to the Delence Units
through D G § & D. However, a cerlain
quenuity of copper produced by them s
allowed for their own consumption for the
production of semis

Theiefore the question of imbalance 1n
disttibution to diflerent States does not
arise

Production of Jobw to Miners ot
Kiriburu Iron Ore Mines of National
Mineral Development Corporation

4161 SHRI SWARAN SINGH
SOKH] : Will the Minister of SILEL
AND MINES be pleased to state .

(a) whether over 1500 Miners have
been thrown out of their jobs consequent
on the suspension ol the production of
Kinburu [ton Ore Mines of the Nauonal
Mineral Development Coiporation, and

(b) 1l so, the steps Guvernment propose
iv take 1o provide jobs to the unemployed
puol Miners there !

THE MINISTER OF STATIE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) No,
Sir.

(b) Does not arse,

Accumulation of Iron Ore at Kiribura
Iroa Ore Mises of N.NM.D.C.

4162 SHRI SWARAN SINGH
SOKH! ; Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether over two lakh tonnes of
Iron Ore are lymng piled up at Pit-Heads,
and Loading Points at Kuiburu lron Qre
Mines of the National Mineral Develop-
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ment Corporation for want of Export to
Jupan,

(b) whether Japan has refused to sign
further agreement with India after the
expiry of the old agreement; and

(¢ 1if so, who 15 responsible for the
loss due to overstocking of Iron ore, and
the steps Government propose to take 1n
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) There
15 & surplus quantity of about 1.37 lakh
tonnes of ore lying al the Kinburu mine
and the Vizag Port, after  meeting the
contraciual obligations for the year
1971-72

(b) As lat as the asbove surplus s
concerned, efforts ate still being made by
the Minerals & Metals Trading Corpora-
tion to puts ide the Japanese Stecl Mills
to purchase the surplus Kmiburu ore,
Possibility of export to othel countries 1s
also being explored by the M M. T C. On
expiry of the old ngreement, Kinburu ore
is/will bhe diverted to Bokaro Steel
Plant

{c) The swmplus is about 109, of the
contract quantity and normally would have
been tahen by the Japanese but for the
recent recession, NMDC 1 exploring the
possibility of sale to Rourkela Steel
Plant

Collapsc of Surda Copper Mines in
District Singhbhum (Bihar)

4163 SHRI SWARAN SINGH
SOKHI : Will the Mnster of STEEL
AND MINES be pleased to state :

{(a) whether many miners were buried
alive and many otner injuted when a rool
of the Surda Copper Mines cavedin on
the 7th April, 1972 n District Singhbhum,
Bihar.

, (b) the awhority held responsible for
the accident; ond
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(c) the action Government propose to
take in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) On
7-4-72, the rouf of a stupeat the Surda
Mine of the Undertaking of Indian
Copper Corporation Linuted collapsed.
Three miners were killed and five 1njured.
Out of the three dead bodies, only ono
could be recovered and two were entombed.
The search for these two bodies was aban-
doned on the orders of the Inspector of
Mines to ¢xtremely bad ground conditions
at the site ol the accident  The injured
persons are out of danger

(b)and (c) An enquiry into the acci-
Jdent was held on 8-4-72 by the Director
ol Mines Safety, Ranchi and loint Direc.
tor of Mines Safety, Chubasa Therr
findings are awaited.

Workers rendered Unemployed

4164 SHRI DEVINDER SINGH
GARCHA : Wil the Minister of LABOUR
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AND REHABILITATION be pleased to
state :

(a) tho number of workers rendered
uneémployed because of the closure of
factories due to shortage of raw material
or financial stringency during the year
1971-72 State wise;

(b) the number of workers out of (a)
above who have since been re-employed
or provided alternate employment, and

{c) the steps” Government have taken
or propose to take to maintain normal
supply of raw materials to factories ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) to (¢) The attached
statement which summarnses the readily
available information shows the number of
workers rendered uncmployed during
1970-71 on account of financial stringency
or shortage of raw materials. Similar
mnformauon for the year 1971.72 and
information 1n respect of parts (b) and (¢)
of the Question 1~ being collected.

Statemem

Number of workers siatewpre

rendered

uneinployed n 1970-71 on aceount of

Closure of Factorwes due 10 Financial Stringencv or Shoriage of vaw materials,

at made avarlable by the State Ciorernments.

sl Name of the State/Union Number of workers rendered

No Territory Unemployed on account of
closures of factories due to
financal stringency or short-
age of raw materfals during

1970-71

I 2 3

1 Andhra Pradesh 789

3 B 7,632

3. Gujarat 5,178

&  Huyim 101°

s. Himachal Pradesh NIl

6 Madhya Pradesh 2,500

7. Manipur Nil

] Mysore 4,168

*The information m respect of Haryaoa snd Rajasthan rélate (o the Calendar yesr,
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9. Maharashtra 3,550
10. Nagaland Nil
11, Orissa 741
12. Punjab Nil
13. Rajasthan 670* (Daily average)
14, Tamiinadu 4,168
15. Uttar Pradesh 2,113
16. West Bengal 18,652
17. Andaman and Njcobar Nil
18, Chandigarh Admn. Nil
19, Dadra and Nagar Haveli Nil
20, Delhi Admn. 2,019
21 Goa, Daman and Diu 276
22 Laccadives Nil
23. Pondicherry 54

*The information in respect of Haryana and Rajasthan relate to the

year,

Works undertaken by G.S I. Office at
Trivandrum

4165. SHRI VAYALAR RAVI: Wil
the Minister of STEEL AND MINES be
pleased to state ;

(a) a briel oulhine of the works under-
taken by the Geological Survey of India
office at Trivandrum since 1969 and the
results achieved thereof; and

(b) the warks to be undertaken by the
4aid office during 1972-73?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Kerala
Circle has undertaken works as per ten-year
plan (1969—79) of Geological Survey of
India. First phase (1969—74) of ten-year
plan in progress include systematic mapping
in 16,125 sq. km. and regional mineral
assessment including 12,100 metres drilling
besides plane table treaching,
sampling in various parts of State, Resulta
achisved since 1969  ipclude completion of
systematic niapping in 5,700 . km. stea,

Calendar

estimation of 1,08 million tonnes bauxite in
Quilon-Trivandrum districts, 45.2 million
tonnes wwon ore in Kozhikode district, 0.4
million tonnes cement grade limsstone 1n
Palghat district; 34,000 tonnes graphite rock
carrying 5 to 25 per cent graphite in Erna~
kulam district, besides conducting several
groundwater and engineering geology works.
Investigation by drilling for bauxite in Nule-
swar area has been partly completed and
dnilling for native "mercury in Kozhikode
district also completed in January. 1972,
results of which will be available on com-
pletion of analytical works.

{b) Field season programme of Kerala
Circle, Geclogizal Survey of India, for
1972-73 include systematic mapping in Can-
nanore, Kozhikode, Kottayam, Brnakuiam,
Qullon, Trivandrum, districls; assessment
of bauxite in Cannanore, Calicut, Trichur,
Trivandrum, Alleppy, Quilon district; iron
ore in Kozhikode district; limestome in Pal-
ghat district sod clay, mica chrysoberyl in
Quilon and Trivandrum ditricts besides
groundwater sssossment and engineering
goology investigations.
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Memorandum from Andhra Pradesh Mica
Labour Union, Gudur

4166. SHRI Y. FSWARA REDDY :
Will the Mmister of STEEL AND

MINES be pleased to state :

(a) whether he has received a memo-
randum on the 24th February, 1972 from
the Andhia Pradesh Mica Labour Union,

Gudur, and

(b) if so, the main teatures thereof”

THE MINISTER OF STATE IN THL
MINISTRY OF STEEL AND MINES
(SHRI SHAIINAWAZ KHAN) : (a) A
Memorandum submitted by the Andhra
Pradesh Mica [abour Union, Gudur, has
been reccived

(b) The main featuwies of this Memo-
randum aie :

(1) Provision of a gratuity scheme for
the workers.

(n) Amendment of Bonus Act, 1963,
with a view to increase bonus from
45,10 12,

(ni) Contract svstem  at  the mnes

should be stopped

(iv) Mines workers should adequately
protected from the risk of accidents
by mstalling proper safely equip-
ments in the mines.

(v) Grain allowance should be paid to
the workers with retrospective efiect.

(vi) Wages fixed by ‘State Advisory
Board' should be implemented,

(vi) Minmum wages fixed by Advisory
Board should be increased by 109,

(vii) Speedy recovery of compensation.

(1x) The Government shoyld ensure {hat
wages arc paid Lo the workers at
proper lime.

) 'Fhere should be a provision for fajr
price shops at the mines.
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(xi) Distribution of land by Government
to workers which have been thrown
out of employment.

(xii) The Workmen Compensation Act
should be amended so as to provide
compensation for T B. Patients.

Pakistan’s Reguest for Release of captured
Goods

4167 SIRI NJHAR LASKAR .
SHRIP. M. MEHTA :

Will the Minister of EXTLRNAL
AFI AIRS be pleased to state *

(a) whether India has been approached
by Pakistan for the release of goods cap-
tured during the December War; and

(b) if so, the reaction of Gusernment
thereta?

THE DEPUTY MINISTER IN THE
MINISTRY OI' EXTERNAL AFFAIRS
(SHRI SURENDRA PAl SINGH) :

(a) Yes, Sir.

(b} The question of the restoration of
properties seized by India and Pakistan
vesied in the respective Custodians of
Enemy Property during both the 1965 and
the 1971 conflicts would be the subject
matter of discussions between the two
Governments,

Recovery of Goods seized by Pakistan

4168. SHRI P. NARABIMHA REDDY :
Will the Minister of EXTERNAL AFFA-
IRS be plcased to state :

(8) whether Indian goods seized by
Pakistan during the last war have been
recovered; and

(b) if not, the steps proposed to be
taken to regover them?
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THE DEPUTY MIMISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHR! SURENDRA PAL SINGH): (a)
No, Su.

{b) The matter would be taksn up
with the Government of Pakistan at the
dappropnate time.
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(w) o, gt 4

(%) s @ =T

Delay in the Implementation of Tamil
Nadu Project

4173 BHRI P K DEO * Will the
Minister of STEEL AND MINES be
pleased to state

(a) whether the attention of Govern-
ment has been drawn t0 a report appearing
inlthe Curremt Weekly dated the I8th
March, 19/2 under the caption ‘‘Soviet
technicians, unhelpiul and frivolous
objections delay yTamil Nandu Project”
and

(b) 1f so, the reaction of Government
in this 1egard

THI MINISTFR OF STATF IN THE
MINISTRY ,OF STF11 AND MINLS
(SHRI SHAHNAWAZ KHAN) (a) Yes,
Sir

{b) The report discusses possible causes
for the delay 1n the commussioning of the
plant According to the latest information
with Government, both the plant
authorities and their advisers have jointly
put m sustammed effort  which have
resulted in the plant being commissioned
on Apri 14, 1972
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Co-ordination between Planaing Com-
missions of India and Baagla Desh

4175 SHRI S, A MURUGANAN-
THAM : Will the Minister of EATERNAL
AFFAIRS be pleased to state:

(a) whether there is any proposal
under consideration to co ordinate the
activities of the Planning Commission ol
India and Bangla Desh: and

(b) if s0, the main features thereof.

THE DFPUTY MINISTER IN THE
MINISTRY OF E\TERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b). The Joint Communique
issued by the Prime Ministers, of India
and Bangladesh at Calcutia on 8 February,
1972 siates: It was decided that the
representatives of Bangladesh and Indian
Planning Commissions should meet perio-
dically to identify arcas of mutual
cooperation in the developmental proces-
ges of the two countries,”

Role of Travel agencies in misleading
and sending poor people abroad

4176, SHRI C. JANARDHANAN :
Will the Minister of EXNTERNAL
AFPAIRS be pleased to state:

(a) whether a few Indians going abroad
without proper education and fnancial
wupport are ‘ciesting unpleassnt problems

in those countries and for Indie;
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(b) whether certain travel agencics in
India are engiaged in misleading the poor
and sending them abroad and minting
money; and

(¢)if s0, the stops taken by Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EATERNAIL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) Yes, Sir. A number of such cases have
been brought to the notice of Government
by our Missions in West European coun-
tries, U, K., U. S. A. and Canada

(b) A few cases of unscrupulous per-
sons fun:tioning n the guise of travel
agents and misleading and exploiting the
intending emigrants have also come to
Government’s notice.

(c) Appropridte steps arc beiny taken
througk Passport isswing authorities in
Indiwa as well as State Quvernmenis who
have been asked to adwise all concerncd,
through pubhicity m:dia, about the nisks
involved in landing in foreign countries
without sutlicient financial resounces,
proper Visas or firm offers of ecmployment,
The intending emigrants are also being
warned not to fall a prey to unscrupulous
travel agents

Chemical Laboratories commissioned
by Geological Survey of India

4177 SHRI B, K. DASCHOWDHURY :
Will the Minister of STEEL AND MINES
be pleased to state,

(a) whether the Geological Survey of
India have deployed mobile chemical
laboratories for carrytag out rapid quanti-
tative geo-chemical analysis at the survey
sites ; and

(b) the main functions to be performed
by these mobile laboratories 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
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(b). The Geological Survey of Indis have
deployed four mobile Chemical labora-
tories in field areas. Main function of these
laboratories 1s to get on the spot analytizal
data for guiding exploration and drilling
programme. These four laboratories arc
in use for top priority projects on base
metals, phosphate and research investiga-
uons.

FExchange of Visits of Leaders of India
and Bangla Desh

4178. SHRI1 S C. SAMANTA: Will
the Minister of EATERNAL AFFAIRS
be pleased to state:

(a) whether an invitation has heen
extended to the Prime Minister of Bangla
Desh to visit India ;

(b) if 5o, when the proposed visit i3
ROINE to take place; and

(c) whether with a4 view to maintain
close friendly relations between the
Governments of Bangla Desh and India,
the visits of Prime Ministeis and other
dignitaries shall be planned frequently
and at regular mntervals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTFRNAL AFFAIRS
(SHRI1 SURENDRA PAL SINGH): (a)
Yes, Sir.

{b) The dates have yet to be decided.

(¢) ¥Yes, Sir. In accordance with the
Joint statement of the two Prime Ministers
in Calcutia and the Joint Declaration in
Dacca, India and Bangladesh have agreed
10 maintan regular and frequent contacts
at appropriate levels,

Agreement beiween Bangladesh and India
for purchase of Seeds and Seedlings

4179. SHRI JYOTIRMOY BOSU :
Will the Mumister of ENTERNAL
AFFAIRS be pleased to state:
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(a) whether an agreement has been
reached following discussions between
representatives of the Agriculture Depart-
menis of Bangla Desh and West Bengal
for the purchase of seeds and seedling from
the two countries; and

(b) if so, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EATERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b), The Bangladesh Ministry of
Agriculiure have held discussions with the
Depariment of Agriculiure, West Bangal
and the Ministry of Agriculture, Govern-
ment of India, regarding the purchase of
seeds. Following these discussions, about
8,000 tons of paddy seeds and 250 tons of
Jute seeds have been supplied to Bangla-
desh Another 4000 tons of paddy seeds
are bemg despaiched

Placing ol wide Plate Orders with
West Europe by U. S, S. R.

4180. SHRI VARKEY GEORGE :
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government are aware
that U, §.S R. has placed large orders
with West European Companics for wide
plate on account of the shortage ; and

(b) if so, whether Government propose
to review their proposal to place the
orders uhroad ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1I SHAHNAWAZ KHAN): (a)
Government have no knowledge regarding
this.

{b) Before placing orders for import of
steel all relevant aspects ¢. g. availability
of foreign exchange for import from
specific source, prices prevailing in the
exporting couniries, delivery schedules,
eic.,, are taken into coosidesation. A
review of this procadure i not considered
necessary.
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Accideats in Industrial Units

4181. SHRIR 5. PANDEY . Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

{a) whether Government's attention
has been drawn to the reported heavy
increase in the number of accidents in
industrial unjts,

(b) 1if so, whether any attempt has
been made 1o find out the wauses for this
increase n order 1o devise some romedial
measures, and

(c) whether Guvernment propose 1o
mahe some improvements or amendments
m the Industrial Salety Regulations so 4s
to provide adeguate compensation to the
vicims of accidents ?

[HE MINISTER OF LABOUR AND
RLHABILITATION (SHRI R. K
KHADILKAR) (a) Yes.

{b)Yes [he tauses tor the increase
in the number of acuidents [nter-alia
include nise in 1he tempo uf industriahisa-
uon with the resultant more complex
mdchines and processes, better reporting
ol acuidents, lack of adequate safety
measures and lack ©f proper supervision
as also 1gnorance oo the part ol the
workers 10 some of the hazards nvolved

Tratning of hne management and
operating staff tor providing safe condi-
tions of work and following safe proce-
dures, sppointment of safety officer v
somse of the large and hazardous factones,
better supervision of work are some of the
remedial measures which are being pursued
through the Directorate Geneidl Factory
Adv co Service & Labour Institutes, Natio-
nal Safety Counct! and other $imilar
bodies and also by the Chief Inspectors
of factories at the State levels

{c) Suggestions that compensation lor
ndustrial injuries under the Workmen’s
Compensation Act should bencreased,
are being consmdered
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Special Pancl for Peace Operation in World

4134. SHRI P, GANGADESB ;
SHRI C. T. DHANDAPANI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(8) whether ~ the Soviet Union has
praposed for -a special penal for Peace
Operation in the world; and

(b) if so, whethar' Government have
welcomed this proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Certain suggestions have been made by the
Sdviet Unjon to the Secretary-General of
the United ‘Nntiwhnnrdlothe - basic
m principles _for the conduct of the

Ugived Nations Péace R.eepiau Operaiiuns,
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including United Nations -Observer  Mis -
sions. These suggestions will be consi-.
dered, along with those ‘made by ‘other

countries, by the' United  Nations Commi--
ttec on Peace Keeping in due coutse.

(b) The sugzestions are under exami-
nation.

Bulk Import of Steel

4185, SHRI P. GANGADEB : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether Government has taken any
decision for allowing bulk import of steel;
and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). Both Hindustan Sicel Limited and
Minerals and Metals Trading Corporation
import steel as canalising agencies in accor-
dance with the lmport Trade Control
Policy. Hindustan Steel Limited also
imports certain non-canalised items of steel
in bulk from time to time, to meet the
requirements of certain Government
Departments, public sector undertakiogs,
small scale industries, export engincering
industries etc. Hindustan Steel Limited will
also be importing certain critical categori=
cs of Steel required for operating the Steel
Bank set up by Government. . In addition,
in 1971.72, Hindustan Steel Limited was
entrusted with the import of steel worlh
Rs. 20 crores to meet. the shortfall in pro-
duction at Rourkela Siecl Plant. due to the
100of collapse of the Stecl Melting Shop,

Resolution in U, N. Commission on
Hmn lﬂll on ‘eradication of
< o ‘Poverty

. 486, mmmﬁum
SHRI G, V. KRISHNAN i

 Will the- Minister ‘of - EXTERNAL:
AFFAIRS be pleased 10 itate’s -
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(a) whether the Indian delegate in U.N.
Commission on Human Rights piloted a
Resolution to consider the feasibility of
observing an international year on eradi-
cation of poverty *Garibi Hatao'; and

(b) if so, the names of the countries
which favoured the resolution and the
progress made in this behalf ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH): (a)
Yes, Sir; it is part of the general resolution
on the subject of Realization of Economic
Social and Cultural Rights and the study of
the special problems relating to human
rights in developing countries,

{b) The resolution was sponsored by
India along with Chile and Poland. It was
passed by acclamation by all the 32 mem-
beis of the U. N. Commission on Human
Rights. It 18 too early to indicate the pro-
gress achieved since the entire subject 1s
st1ll under examinajion and will come up
for consideration at the next session of the
Commussion in March, 1973,

Non-participation of Pakistan in
Conference of Afro-Asian Countries

4187, SHR1 PAMPAN GOWDA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Pakistan did not participate
in the Conference of Afro-Asian countries
held recently because of the presence of
Bangla Desh Representatives; and

(b} if so, the reactson of other coun-
tries who participated in the Conference?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SURENDRA PAL SINGH):(m)
Exoopt for s brief appearance gn the second
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day when it made a statement criticis-
ing India and the Organisation over the
Bangladesh issue, the Pakistani Delegation
boycotted the Sth Conference of the Afro-
Asian Peoples’ Solidarity Organisation held
in Cairo from the 10th to the 13th of
January 1972 in protest against the
presence of a Bangladesh Delegation.

(b) Libya also boycotted the Conference
in support of Pakistan. Sudan, Algeris,
Guinea and Sierra Leone gave partial
support to the Pakistani view-point. The
other countries did not support the Pakis-
tani stand which enabled the Bangladesh
Delegates to attend as Observers.
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Deposits of Silver in Madhya Pradesh

4191. SHR1 RANA BAHADUR SINGH :
Will the Minister of STLEL AND MINLS
be pleased to state

{a) whether deposits of Silver have been
found in Sidhi Dustrict of Madhya Pradesh,
and

(b) if s0, the steps contemplated for its
<xtraction ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ) - (a) No, Sir.

(b) Does not arise.

Production at Donimalai Iron Ore Mines,
Mysore

4192. SHRI CHINTAMAN] PANI-
GRAHI : Will the Munister of STEEL
AND MINES be pleased to state .

(a) whether the [ron Ore Mines at Doni-
malai in Mysore have started production of
tron ore; and

(b) if not, by what time the production
will start ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN) . (a) No,
Sir.

(b) The Donimaiai iron ore mine is
hikely to be commissioned from the middle
of 1974,
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Constitution of Development Council for
Irom and Steel, Industry

4193. SHRIR, S PANDEY : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether there 1s any proposal to con-
stitute a Development Council for jron and
Steel Industry, and

(b) 1f 50, the time by which i1t 13 likely to
be finalised 7

THE MINISTER OF STATE IN THE
MINISTRY [OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN) . (a) No,
Sir.

(b) Does not arise

Exploitation of Deposits of Lime Stone
in Himachsl Pradesh

4194. SHRI RAJDEO SINGH .

SHRI B. K DASCHOWDHURY:

Wil the Mimister of STEEL AND
MINES be pleased to state .

(a) whether one of the biggest lune stone

deposits  has been found 1 Himachal
Pradesh in  Gagal block of Bilaspur
District,

(b) 1f so, whether Government piopose
to explott 1t to meet the growing demands
for the cement in Northern India, and

(c) 1f not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Yes,
Sir. About 120 million tonmes of cement
grade and 20 milljon tonnes of marginal
grade hmestone have been estimated by the
Industries Department of Government of
Himachal Pradesh 1n Gagal block of Bilas-
pur District.

(b) The Industries Department, Govern-
ment of Himachal Pradesh is reported 1o
bave plans for setting up large and somwlil
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scale cement plants based on [the limestone
deposits of Bilaspur, Sirmur and Kangra
districts.

{c) Does not arise
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grar &, qowr fam o g9 A wwg
widr & 1 afcardt w1 aial F o ¥ g7
A% g ¥ qUieq qeq1 F TAGY FM
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Nationalisation of Mineral Resources

4197. KUMARI KAMLA KUMARI
Will the Munister of STEEL AND MINES
be pleased to state whether Government
propose to nationalise all the mineral re-
sources of the country which are supplied
to Industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) * No,
Madam.

Nationalisation of Ores of Copper and
Alaminium

4198, KUMARI KAMLA KUMARI ¢
Will the Minister of STEEL & MINES be
pleased to state :

(a) whether Government have any
proposal to nationalise the ores of copper
and aluminium, and

(b) if 50, the mun features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & MINES (SHRI
SHAHNAWAZ KHAN) :(a) and (b).
There 13 no propesal to nationalise the ores
of aluminium. As regards Copper, the
only company mining Gopper ore and
producing Copper metal in Private sector,
was Indian Copper Corporation, The
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The management of its undertaking has
been taken over by the Government with
effect from 10th March, 1972 pending its
acquisition.

Exploitation of Mineral Wealth of Palaman
(Blhar) by Industries.

4199 KUMARI KAMLA KUMARI :
Will the Minister of STEEL AND MINES
be pleased to state -

(a) whether Tata Industries are exploi-
ting iron ores of Palamau, Sahu-Jain are
exploiting cres of cement, Dalmias are
exploiting bamboos and Birlas are exploi-
ting bauxite; and

(b) if sp, the steps Goveinment have
taken to protect the muneral wealth of
Dustrict Palamau in order to open Industri-
es 1n that Dustrict ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEl] AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). The information 1s being collected
and shall be laid on the Table of the
House when received

Unemployment among Engineering and
Medical Graduates in West Bengal and
Bibar

4200, KUMARI KAMLA KUMARI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the problem of unemploy-
ment among Engineering and Medical
Graduates s more acute in Bihar and
West Bengal than in other States | and
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(b) if 8o, the reasons therefor and the
remedial measures taken or proposed to
be taken by Government in this regard 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K
KHADILKAR) : (a) Precisc estimates of
unemployment are not available. Ihe only
information available in this regard relates
to the number of engincering and medical
graduates who aie registazed with the
employment exchanges 1n the States of
Bihar and West Bengal for employment
assistance which 15 contained n the
statement attached.

(b) Various development programmes
included m the Fourth Five Year Plan of
the Centre and the States of Bihar and
West Bengal and the special employment
onented schemes imitiated since the year
1970-71 are expecied 10 credte increasing
number ol employment opportunities for
the unemployed persons (including
engineering  and medical  graduates).
Earhier in 1968 the Government had also
instiated certan special measures with a
view to relieving unemployment amwong
engincers which aie being implemented
by State Governments and Central
Mimistries The Apprentices Act, 19611
being amended with a view to exiending
1ts coverage to the engmeening graduates
and diploma holders. The Government
bhad also made a special provision of
Rs. 25 crores in the Central Budget for
1971.72 for schemes specially designed
to provide reliel’ to educated unemployed
(including engincers and technicians). In
the Union Budget for 197273, a sum of
Rs. 60 crores has been provided for Special
Employment programmes. The scheme
under the special provisions mentioned
above will also benefit unemployed
graduates in engineering and medicine
in the State of Bihar and West Bengal.
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Sratement

State/Union Territory

31 12-1971 31-12-197%

Andhra Pradush 1981 1400
Assam 235 10
Bihar 4008 205
Gujarat 70 2
Haryina 263 60
Himacha! Pradesh 91 4
Jammu & Kashmur 242 i
hetala 2066 315
Madhya Pradesh 621 42
Maharashira 1058 108
Mvsore 2450 180
Ouissa 661 443
Punjab 152 22
Rajasthan 424 184
Timil Ndu 1560 109
Uttar Pridesh 432 15
West Bengal 1912 30
Chand gurh — —
Delht 1089 440
Goa 21 Rl
I accadrves 4 2
Manipur S —
Pondicherry 47 10
Tripura 55

All India 1otal 19050 3953

Engineering Oraduates
(including  Post-
graduates) on the
Iive register as on

Medical Graduates
(including Post-
graduates on lLive
register as on

Acquisition of 1echnology for Mineral
Development

4201 KUMARI KAMLA KUMARI

Will the Minister of STEFL AND MINIS
be pleased to state

(a) whether Govermment have given
special attentton for the acquimition of

technology 1n respect of mineral develop-
ment , and

(b) if so the mamn features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) (4) Yes,
Madam

(b) A statement is laid on the [able of
the House

Statement

1 Coal USSR Collaboration was
taken for development of mines in Korba
Coalfield snd Washery 1n East Bokaro
Polish collaboration has been arranged
for devclopment of deep shaft mines in
Jhana Further Pohsh collaborations
ars being considered for development of
newly taken Coking coal munes and for
design organmisation and development for
N C D C French eollaboration was
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obtamed for intioduction of special
method of muning m thick coal seams
German Adwvisers have been associated
for planning ol coal washeries One
German Adviser 1s working with Neyvell
Lignite  On. Consultancy firm has been
developed in  private sector in  collabo
ration with I rench

2 Alummum—We ar.  obtaiming the
services of an expert fiom U N1 D O
for beneficiating low giade bauxjte ores
As regards melting, all the producers ol
dlummium  are  having  collaboration
agreements with lereign manufacturers lor
obtaining technical know-how, precess
technology cic

3 fad-£ine—T or the development ol
I auba, Ragpura Zut k deposit M/s RTZ
of UK have heen appomted  as
consultints for  settmg up a Zinc
Smelter of Vizag technical vollibosation
with 1 Polish fiim M/s Centrosip 15 under
consider wion ol Government A detarled
project report lor doubling Debint Zinc
Smelter at Udaipur has been prepared
through M/s Krabs & Chic ol Paris

4 Phospho: ite—Mjs Parson and Judo
ol US A have been selected for

development ol lamar Khotra phosphorite
deposits

5 Copper -Tollowing steps have bern
taken by Hindustan Copper Ltd , a publiv
undertaking, to acquire latest technology
tn miming and melallurgy processes -

(a) Mis W K E of U.S A are
consultants fo1r Khetri Copper
Pioject  In addiion to  them, a

consortium of French hrims, Yenot
P C Ema have been appuinted
as consultants for construction of
smelter  Otto Kumpu of Finland
are providing specifications of their
flash smelter process

(b) Canadien  experts are being
employed by H C. L for mine and
smelter development.
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(c) In the last 3 years, about 16-20
technical officers of H C L have

gont  abioad for training m

different fields of mining develop-
ment

(d) For Rakha duvelopment which now
also includes I C. C properties,
4 Canadian  firm, M/s  Waus
Grifliths and M/s cout have been
cngaged as consuliants

6 lron Orc The National Mineral
Development  Corporation with the
technical wollaboration  and

financial
par nueship of M/s  Marcona Corporation

ol U § A nd three Iipancse Companies
viz. Mitsu & Co  Ohura Trading Co
and Nissho Co Ltd have mepued a
Duvelopment  Pioject Report  for  the
exploitation of magneute iron ore deposits
in Kudremukh in Mysore State  Because
ol the nugnitude and wompluxity of the
Operatijon of the project st had become
NELEssAry Lo ussociute lotuign pariners

Production at kinburu Iron Ore Mines

4202 SHIR1I B & BHAURA
SHRI GAJADHAR MAJHI

will the

Minstar of STEFI AND
MINFS be pleased to st
(a) whether production at Kinbuiu

iron ore mines has becn suspended for want
ol orders for export and

{b) 1if so, the sicpstdhen 1o hnd out
expurt marker for the Kiriburu iron ore?

THE MINISIER OF SIATE IN THL
MINISTRY OF STLLL AND MINES
(SHRI SHAHNAWAZ KHAN) (a)The
contractual cxport commutment from the
Kirtburu mine was upto the year 1971 72
Sufficient produciion to meet the export ob
ligation [plus some surplus was achieved In
carly Ducember, 1971, As the ore requirem
ent ol Bokaro bSteel Plant ate to be met from
Kuriburu mune, the Plant at Kuiburu 1s
being modified to produce the ore specifica-
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tion of Bokaro As a part of modification
an interim scheme had 1o be commusvioned
for which the Plant had to be shut down
from 4th December, 71 to end of January
1972 The production hds <ince been
resumed to the extent of Bokaro s offtake

(b) The Minerals and Mctals Trading
Corporation are continuing their cfforts to
find out export market for the surplus
Kiriburu ore

Bringing of Public Sector Units 1o
States under purview of Cenfral
Labour Legislation

4203 SHRI S M BANERIFF Wil
the Mmnister of LABOUR AND RLHA
BIL ITATION be pleased to state

t1) the further steps tiken to bring
the public sector units n sartous Stiles
under the purvsew of the Contral Labour
I egislition,

(b) whether any mecting has been
held with the State Labour Ministers 1n
this regard and

(ed 1f 50 their reaction ?

THE MINISTER 01 [ ABOUR AND
REHABILITATION (SHRIR. K. KHAD

ILKAR) (a) The question 1s  likely to
come up it future tripartite meeting
(b) and (c) Yes Sir Some proposals

m this regard were placed before the 22nd
Session of the I abour Ministers onfere-
nce held in August, 1971 However, almost
all the representatives of the State Govern-

menis  opposed the proposals and advoca-
ted the continuance of siarus-quo

House Rent Allowance for Pronident
Fund Employees Organisation

4204 SHRI 5 M BANERJEE, Will
the Minmter of LABOUR AND REHABI-
LITATION be pleased to state

{a) whether the Finance Minmtry has
rejocted  once agian the  upanimous
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reccommendations of the Employees’
Provident Fund Board regarding enhance-
ment of house rent allowance in respect
of Provident Fund cmployees,

(b) if so, the reason for the same, and

(c) thesteps taken by Government m
this duection ?

THE MINISTIER OF LABOUR AND
REHABII LTATION (SHRI R K
KHADILKAR) (a) to (¢) The pay and
allowances of employees of the Fmployees’
Provident Fund Organisation are regulated
in the pattern of pav and allowances of
employees of adminntrative offices of the
Central  Government  Departments  of
corresponding  category  The Cuntral
Board ol Trustees had recommended
enhancement of house rent allownce ol
all employees of the Organisation Govern-
ment have not found 1l possible 1o aceept
the recommenddtion pending the 1eceipt
of the report of the Third Pay Commussion
in the case of Cential Government emplo-
yees, and 1ts consideration by the Central
Government

Appointment of a ( ommittes to
Determine Bonus Quantum

4205 SHRIS M BANIRIJEE
SHRI B K DASCHOWDHURY.

will the Minister of LABOUR AND
REHABILITATION be pleased to state

(a) whether Government are appointing
a Commitiee to consider whether the
demands of the workers to raise the quan-
tum of bonus from4 percent to 833
percent are essential, and

(b) 1f s0, the composition and terms of
reference of this Committee 7

THE MINISTER OF LABOUR AND
REHABILITATION (S8HRI R. K. KHA-
DILKAR) : (s) aad (b). A Commitree is
being appoitted to review the working of



81 Written Answers

the Payment of Bonus Act, 1965. The
composition and terms of reference are
expected to be announced shortly.

Non-Improvement of &mployment Situa-
tion

4206, SHRI VEKARIA: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply
given to Unstarred Question No. 2612 on
the 2nd December, 1971 regarding the
non-ymprovemcnt of employment situation
and state.

{a) whether a detailed study of primary
data has been completed, and

(b) 1f s0, the conclusion of the study
50 made ?

THE MINISTER OF LABOUR AND
REHABII ITATION (SHR!I  R. K.
KHADILKAR): (a) Yes.

(b) A statement containming the more
amportani conclusions 1s attached.

Statement

1. Over-all  Suuation : The growth
1ate of employment in the oiganiscd
sector of the economy during the fyeai
under review was slightly less than in the
previous year— the relevant figures being
2.2% in 1970-71 as against 2.5% in 1089-70.
In terms of absolute numbers, employment
edged up by 3.8 lakhs from 170.7 lakhs
at the end of March 1971 to 174 5 lakhs at
the ead of March 1970. The decline in the
growth rate in the year under review was
mostly on account of the privale sector
in which the employment growth decreased
from 2.4% in the previous yearto less
than 1.0% during the year under review.
This decline in employment broadly cor-
responds to decreased industrial produc-
tdon. Tn the public sector, bowever, the
empioyment growth rate was 32% In
1970-71 as against 2.5% in th‘e previous
year,

VAISAKHA 7, 1894 (SAKA)

Written Answers 82

2, Ewmployment in Different Industries|
services : While employment con-
tinued to increase in the *Secondary’
and ‘Tertiary' Sectors, there was a
shight decrease in the *Primary' Sector
where the growth recorded in 1969-70
could not be maintained. The industry-
wise analysis reveals that the employment
increased in all Divisions / Services except
in plantations and forestry, and mining
and quarrying. In terms of growth rates,
the highest increase was recorded in con-
struction (7.3%,) followed by electricity
genciation and distribution and trade and
commerce —both with a growth rate of
6,9%, In services and manufacturing, which
together account for nearly two-thirds of
the total employment, the growth rates were
2.6%,, 1.6%,. respectively. In transport and
communication there was an increase of
1.2 9%. In the case of mining and quarrying
and plantations and (orestry, the improve-
ment noticed in the previous years was
nol maintained; employment n these
industries actually decreased by ,3.3% and
0.5. v, respectively. As regards, specific
industiies [ services, while there were some
heavy losses in cmployment n coal,
cashew, sugar, and tea plantations, there
were significant gains in construction of
buildings and dams, State Government
establishments, banks, medical and health
services, distribution of electric energy
and education (technical and non-techni=
cal),

3, Work-Seekers:
work-seekers on the
Employment Exchanges continued 10
increase from about 3.45 million in
March, 1970 to necarly 4.22 million in
March, 1971 —a rise of 22.2%,

The number of
live register of

4. Employment Opporiunities : Employ-
ment  opportunities as indicated by
the number of vacancies notified to
the Emplpyment Exchanges, recorded
an upward trend during the year under
review—the total number of such
vacancies increasing by 3.39 in 1970-71
as agatost 1,9% in 1969-70.
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Deposits of Minerals in Gujarat
4207. SHRI VEKARIA Will the

Minister of STEElI AND MINFS be

pleased to state"

{a) whether Government propose fo
conduct ecxtensine suney by Geologial
Survey of India mn Gusarat m view of
the availability of large deposits of various
minerals there, and

(b) if so, the main fuatures thercof and
the time by which it would be dome ?

THL MINISTER O1 STATE IN THE
MINISTRY OF STCLL AND MINES
(SHRI SHAHNAWAZ KHAN) (a) and
()  Geological ard mimeral surves
by the Geologwal Surver of India in
Gujarat aie already 1n progress since
several decades Gener 1l zeologieal survey
of the State 15 almost complete Geologi-
cal mapping on modern maps and detailed
mineral Investigations are also 1n  piogress
as per ten vear plan (1969.79) of Geologi-
cal buriey of India First phase (1964-74)
of ten year plan, include svstematic mapp-
g and prelimnary assessment in dabout
8500 sq km and regional mineral aswess-
ment including about 23,000 mctres drill-
ing and pitting, trenching, sampliog for
base-metals, phosphate fluorspar, china-
clay, bentonite and b wxite besides ground-
wihter investigations  Certain areas of the
State arc also proposed to be covered hy
aerial  geophysical surveys  under
B.R.G M (Contract Current held season
programme includes nvesugations  for
polymetallic mineralization in  Banas-
hanthd Siroh1 belt bauxite in Jamnagar,
Junagarh, Amreli and Bhavanagar districts,
nickel in Sabarkantha district, tin
Banaskantha and Sabdarkantha districts
and fluorspar in Broach district

agx uwaw gfeiwr & an
N ReE Qe aAwtar

4208, sff 310 @it arugm
qttg @ f@w o ag seR W
FUrw fis .
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(%) gror @) ¥ wrza WY AT &
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grER wT st AT g, WY
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(F) 1970-71 ¥ gaar & 1971-
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(@) w9r1 &1 wETg wW owA
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®) faifa ewar aga w=@ aar
AN gwar apH & fag s ¥

T i g 7

wEar Wi wre siwons § e AWt
(st srgrrow wt ) @ (%), 1971-72
(ws'w - fgrsx 1971) ¥ 5,05
o T e w7 s fear omar
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vafr fag® af & o wafa 3
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qT | %8 SRR gEW 120 ofama @

ekt
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o faem femy ot g g fxlw
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National Council of Trade Union
Centres

4210 SHRIP M MEHTA Wil the
Mimister of LABOUR AND REHABIII-
TATION be pletsed to state:

(a) whether the | N T U.C Work-
1ng Commuttee has decided to work for the
formation of National Counci) of Trade
Unon Centres== [ N T U, C,
AITUCand H. M. S ,

(b) if so, the main features of the
proposal, and

(c) whether Government have approved
the proposal 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K.
KHADILKAR): (a) Yes, Sir

(b) The details about the formation of
the Council have to be worked out by
the three participating Trade Umon
Centres
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(c) Government welcome the proposal
of forming a Natlonal Council of Trade
Union Centres.

Production In Hindustan Copper Limited

4211, SHR] D. D. DESAI: Will the
Ministes of STEEL AND MINES be
pleased to state :

(a) the phased investment and produc-
tion programme of Hindustan Copper
Limited, 1n  terms of amounts, time
and.tonnage;

{b) the policy concerning conservation,
substitution and use of copper for the
coming ten years; and

(c) the steps taken and being taken to
implement the above ?

THE MINISTER OF STATE IN THE
MINISTRY OF STECL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) A
statement is laid on the Table of the House.
| Placed 1n Library. See No. L. T. 1869/72,1

(b)and (c). Substitution of Cupper
wherever possible 15 already being resorted
to, particularly in the field of electrical
generation and conduction, by the use of
Aluminium, Use of Copper 15 also being
replaced by Alumimuum in the case of
utensils and other brass 1tems hke flash
hight cases & lamp caps etc. It may be
stated herc that in due course plastics
may replace not only copper but also
Aluminium 1 many fields

Setting up of Copper Smelter snd Zinc
Smelter on Gujarat Sea-Coast

4212, SHRI D. D. DESAIl; Will the
Minister of STEFL AN MINES be
pleased 10 state :

(8) whether Government propose to set
up & copper smelter and zine smelter some-

whete on Gujarat sea-coast based on
imported concentrates; and
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(b) if so, the steps taken by
Government to bridge the gap between
demand and supply of copper and zinc ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) No,
Sir,

(b) Does not arise.

Utilisation of Bauxite
Maharashtra

Deposits of

4213. SHRID. D. DESAI: Will the
Minister of STCEL. AND MINES be
pleused 1o stated :

(a) whethe:r the Koyna Smelter has
been virtually shelve;

(b) 1t so. whether Government have
any alternative programme (o utilise Maha-
rashtra bauxite deposits,

(c) whether the revised decision
regarding smelicr is as a result of influence
of the existing Aluminjum manufacturers ;
and

(d) if not, the reasons for virtually
shelving the Koyna Smelier ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINFES

('].SHRI SHAHNAWAZ KHAN) : (a) Mo,
sir.

(b} to (d). Do not arise.

Pending cases for Payment of Compensation
to Displaced persons

4214. SHRI C. CHITTIBABU : Will

the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether 41 casés of payment of
compensation to displaced persons reported
to be pending finalisation have been fina-
lsed, if 5o, the value of compensation paid
on these 41 cases;
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(b) the number of cases reopened as a
result of judicial or administrative actions
and the value of such cases; and]

(c) whether 5,000 Statemantsof Acco-
unts for a total value of Rs. 72.66 lakhs,
reported to bc pending, have been settled,
if not, the reasons for the delay?

THE MINISTER OF LABOUR AND
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REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) to (c). The Hon'ble Mem-
ber has presumably taken the figurcs as on
31st December, 1970, as printed in Chapter
XII of the Report of the Department of
Rehabilttation for the year 1970-71. The
progress made since then and the latest
position as on the 31st March, 1972 1s indi-
cated below :—

Fresh Cases mentioned Number of cases Eﬁt:eae_ms_ of Account

in part (a) of the reopencd 7 No. Amount
Question
U] ) (3) 4
Number brought torward

on 1-1.71 41 3807 4545* Rs. 72 66 lakhs
Additions [rom January,

1971 1o March, 1972, 9 874 220  Rs. 4,71 lakhs
Total ;— 50 4681 4765 Rs. 77.37 lakhs
Disposal during January,

‘1971 to March, 1972 33 1171 220 Rs. 3.70 lakhs
Balance on 31st Maich,

1972 17 3510 4545* Rs. 73.67 lakhs

Value of the cascs finalised

during the period (Both

fresh cascs as well as re-

opened cases—separate figu-

res have not been maintained) Rs. 9,34,706

Promotion in E. P, F. Organisation

4215. SHRI RAMAVATAR SHASTRI:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether a number of Class 1 and IT
Officers of the Employees Provident Fund
Organjsation have been promoted when the
war with Pakistan was in full swing;

(b) whether Government itself put a
ban on promotions/upgradations under the
state of Emergency; and

{¢) 1f so, the necessity of flouting the
Government decisions in these cases and the

aclion proposed aganst the persons 1espon-
sible?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILEAR) : (a) Four Class [ Officers were
promoted in the Employvecs’ Provident
Fund Orgamsation during the period from
the 3rd December, 1971 to the 17th Decem-
ber, 1971.

{b) Government imposed a ban on up-
gradation of posts before tho Bmergency.

*In addition 405 cases have been processed without the issue of Statements of Account.
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It 13 still operative, Government have not,
however, 1ssued any orders imposing a ban
on promotion of officers during the period
of Fmergency

(¢) Does not anse

Departmental Examinations in Cmployees
Provident I'und Organisations

4216 SHRI RAMAVATAR SHASTRI
Will the Minuster of LABOUR AND RE-
HABILITATION be pleased to state

(a) whethet Departmental examina-
tions are held in the Employees Provident
Fund Organwation mn all cadres

(b) whether necither the number of
vacancies re wnnounced before holding
such examinatiors nor ate «he candidates
piovided with the marks they obtain in
such examinations and

t) 1f su, the reasons thercfor?

I1F MINISILR O LABOUR AND
REHARBILITATION (SHRI R K KHA
DI KAR) The Provident Fund Authotiiies
have reporicd as under

(a) Departmental examipations are
conducted for promotion to grades of
Lower Dnision Clerk Upper
Clerk, IHead-Clurk,
Fund Inspector (Gr
and Accounts Officer

Division
Assistant, Provident
H), Superintendent

(b) and (c) 1lhese examunafions have
been introduced during the Jast two years
vrso It has not been possible to estimate
the vacancies anising during the year with a
reasonable degree of exactitude and hence
vacancies canaot be notified before the exa-
mination  Attempt 1s, however, made to
il as many vacancies falling in the exami-
nation quota as posssble having regard to
all relevant considerations

Marks obtained by the mdividual cand;-
dates are not being supplied to them  The
question whether the marks may be supp-
hed in fulure is being examined,
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Strike by Emplvess of RPFC,
Tamil Nadu

4217 SHRI RAMAVYATAR SHASTRI :
Will the Mmuster of LABOUR AND
REHABILITATION be pleased to state

(a) whether the employees of the Regi-
onal Provident Fund Commussioner, Tamul
Nanu went on strike in December, 1970,

(b} whether some settlement was rea-
ched between the employees and the autho-
rities with the intervention of the State
Government s Labour Secretary, and

(¢} 1fso whether the settlement has
been implemented?

THE MINISTFR OF [ ABOUR AND
RLHABII ITATION (SHRI R K KHA-
DIT KAR) The Provident Tund Authori-
ties have reported as under -

{a) Yes
(b} No

(¢) Does not arise

Identical Fxammation for Different Cadres
m E P.I'. Organisation

4218. SHRI RAMAYATAR SHASTRI .
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state

(a) whether in identical examination
13 conducted to the two difterent cadres
having different pay scales and status in the
E P F Organisation

(b) whether some Unions have brought
this fact to the notice of authonties, and

(c) 1if so, the action Government pro-
pose for removing this anomalous position?

FHE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.KHA-
DILKAR) . The Provident Fund authori-
ties have reported as under :—

(a) Yes.
(b) Yer.
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(¢) The question does not arise, The
position is not anomalous, The method of
recruitment to two different cadres on the
basis of results of the same examination is
also followed by the Union Public Service
Commission in some cases.

Production of Steel in Private Sector
Steel Plants

4219, SHRI N, E. HORO: Will the
Minister of STEEL AND MINES be plea-
sed 10 state :

(a) the annual production of all types
of steel in each private sector steel plants
during the last three years, yeurwise;

(b) whether thers has been decline in
pruduction in private sector steel plants;
and

(¢) ifso,the reasons thereof and the
steps taken by Government in this regard?

THE MINISTER OF STATL IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) The
foltowing table gives the information :—

Production of Saleable Steel

(In Thousand Tounes)
TISCO 11SCO TOTAL
1089-70 1,440 568 2,008
1970-71 1,375 523 1,808
1971-712 1,386 493 1,879
(b) Yes, Sir.
{c) Production in TISCO has been affc-
cted by shortage of Coke. There were ope-

rational problems in the coke ovens result-
ing in lower coke output,

The decline in preduction in IISCOQ is
mainly due to problems of maintenance,
apart from adverse industrial relations.

Tie twd plants are taking a number of
steps 1O tnnklh *their production problems.
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Government ar¢ in touch with both plants
in regard to their problems and render all
necessary assistance to them to siep up
their production.

E. P.F. in Mica Mines in Hazaribagh
Bihar

4220. SHRIN. E, HORQ : Will the
Minister of LABOUR AND REHABIL I-
TATION be pleased to state :

(a) whether a large number of mica
mines and lactories have not been covered
by E.P. F. Scheme in the Disuict of
Hazaribagh (Bihar) and about 100 factor-
ies in Giridih Sub-division afone; and

(b) 1f 50, the steps heing taken to cover
all these coverable mica factories and
mines in the District Hazaribagh with re-
trospeclive dates 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHA-
DILKAR) : The Provident Fund authori-
ties have reported as under :—

(a) As per the latest list of mica mines
and mica factories obtained frum the De-
partments of mines & Geology and Latour
& Employment, Government of Bihar,
there are 258 mines and 127 mica factories
in the District of Hazaribagh. Out of
these 144 mica mines and 120 mica factorics
have already been covered under the Emp-
lyces' Provident Funds and Family Pen-
sion Fund Acl, 1952 as on st April, 1972.
Thero are 97 mica factories and 39 mica
mines in the sub-division of Giridih of
which 91 mica factories and 29 mica mines
are already covered under the Act.

(b) A survey is already in progress in
the district and suitable action will be taken
for covering the remaining factories and
mines with effect from the duc datesin
accordance with the provisions of the Act
and the Scheme.
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Exploltation of Unutilised Mining Ores
in Bihar

4221, SHRIN. E. HORO: Will the
Minster of STEEL AND MINES be pleas-
od to refer 1o the 1eply given to Unstarred
Question No.705 on the 18th November,
1971 regarding the exploitation of unutili-
sed mining ores 1n Bihar and state whether
the requisite information has since been
collected and laid on the Table of the
House *

THE MINISITER OF STATE IN THE
MINISIRY OF STELL AND MINFES
(SHRI SIHAHNAWAZ KHAN) ! Informa-
tion 1s being collected and will be lawd on
the Table of the liouse when received.

Production mn Coking Coal Mines

4222, S5HRI JYOTIRMOY BOSU:
Will the Mimister of STFEL AND MINES
be pleascd (10 state

(a) the present production position ol
the cohing coal mines,

{b) the steps bemng taken to improve the
position, and

(c) whether any guide-hine has been for-
mulated by Government for running the
coking coal mnes, and if so, the main
features theicot ?

THE MINIS1ER OF STATEIN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) . (8) The
present production of coking coal mines 1s
about 1.4 million tonnes per month.

{0) and (c). The Government has taken
over the management of 214 coking coal
mines. The management tfunction has
since been entrusted toa nowly formed
Government Company, viz, Bharat Cok-
ing Coal Limited. The Company s giving
priority to the task of re-construction and
re-organisation of the collierios with a view
to nyaximising production. A protocol has
also been signed with the Government of
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Poland for techaical assistance in the re-
construction/re-organisation of the mines.

Self-sufficiency in Steel Production

4223, SHRI JYOTIRMOY BOSU :
SHRI BHOGENDRA JHA :

Will the Minister of STEEL AND MINES
be pleised to state :

(a) the steps  taken by Government
during the last three years to achieve sclf-
sufficiency in Steel p1oduction:

(b) the impasct of the steps taken so far;
and

(c) the time by which India is eapected to
achieve self-sufficiency in steel production?

THE MINISTFR OF STATE IN THE
MINISTRY OF STFEI. AND MINES
(SHRI SHAHNAWAZ KHAN). (a) and
(b) The main measure comprise efforts
directed towards stepping up of production
1n the five mam Steel Plants and speeding
up of the construction of Bokaro steel plant.
The performance of the public sector steel
plants are periodically reviewed and all
possible steps are taken to help the plants
to increasc thewr production. As regards
the two private sector companies (TISCO
& I1SCQO), Government is in touch with
both of them in regard to thegir problems
and all necessary assistance 1s rendered in
helping them to step up their production,
All these measures should be of help in
stepping up produciion.

(c) 1t is expected that near self-sufficie-
ncy In steel production can be reached in
another two or three years when substan-
tial production will be pogsible in the
Bokaro Stecl Plant and the existing Steel
Plants are expected to attain production at
80-90 present capacity.

Meeting of Indo-Afghan Joint Commisslon
4224. SHRI B.K. DASCHOWDHURY:

Will the Minjster of EXTERNAL
AFFAIRS bo pleased to stais ¢
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(a) the nature of discussion held at the
mesting of the Indo-Afghan Joint Commi-
ssion; and

(b) the decisions arrived at in the meet-
ing and the reaction of Government there-
1i0?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRISURENDRA PAL SINGH): (a) The
second meeling of the Indo-Afghan Joint
Comimssion held in Kabul on the Ist and
2nd April, 1972 discussed matters relating
to cconomic, commercial and technical
cooperation between  Afghanistan  and
India.

(b) The Joint Commssion 1eviewed the
progress made in the implementation of
current projects Tne Afghan side reques-
ted that some Indian experts. may be depu-
ted to Kabul 1in the fields of Planning,
Minmg, Irrigation and Power, Public
Works, Industry, Health, Education and
Financial Administration. They also requ-
ested that traiming facilities 1n India may be
provided t0 Afghan personnel, so that they
may rapldly take over the functions now
being performed by Indian or other foreign
experts. In view of the friendly relations
existing between the two countries, the
Government of India intends to meet these
requests consistent with the available funds
and tramning facilities.

Conference on Human Eavironment in
Stockholm

4225, SHRI B.K. DASCHOWDHURY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether any high power Indian de-
legation is likely to take part in the Con-
ference on Human-Environment in Stock-
holm; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MIMISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGHD : (a) A
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delegation from India will be participating
in the conference on Human Environment
to be held in Stockholm; from 5th to 16th
June, 1972, its composition 1s under consi-
deration.

(b) The Conference is being held under
the auspices of the U. N. Its maim purpose,
as stated in General Assembly Resolution
2581 (xxiv) of 15th December, 1969, is *‘to
serve a8 & practical means to encourage
and to provide guidelines for action by
Governments and international organisa-
tions designed to protect and improve the
human environment and to remedy and
prevent its impairment by means of inter-
national cooperation, hearing m mind the
particular importance of enabling the deve-
loping countries to forestall the occurrence
of such probiems™.

AH & W H A T gearw w6
wemT§

4226. st fagfe few @ sr
geqta it @ty Aot 7g @A A R
w3 o w41 PR §1 fawe anfng
FAAT FY Y F KW AW AT T
gafedr 2 #T g T T goATE
FEAFTE?

e YT WT WA W O
A (ot srrgwaTe wi): o, AE

Recruitment to Forelgn Service

4228. SHRI BIBHUTI MISHRA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether only those persons are
recruited to foreign service whose relatives
arceither in tbe Union Public Service
Commission or are connected with selec-

tions/ promotions there ;

(b) whether there are some States
whose population is big eaough, but their
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representation m the Foreign Service 1s
negligible ; and

{c) the nature of the scheme proposed
to be formulated by Government to ensure
due 1epresentation to every Statein this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGII):
{a) No, Sir.

(b) It is a fact that the HSatewise com-
potition of the Foreign Service 1s not m
proportion 10 the populations of the States.
This 18 because Article 16(1) of the Consti-

tution prohibnts discrimination 1n the
matier of public employment an the
ground of residence or place of hirth

Except for certain concessions given to
members of the Scheduled Castes and
Tribes, the selection 15 on the bams of
mernit only

{c) Does not arise

Removal of misapprehension in neigh-
bouring countries Re. India’s role in
belping people of Bangla Desh

4229. SHRI SAMAR GUHA :
SHRI VAYALAR RAVI:

Will  the Mimster of EXTERNAL
AFFAIRS be pleased (o state .

(a) whether Government have made
asscssment of the reactions of the neighbo-
uring countries of India lhike Afghanistan,
Ceylon, Nepal, Bhutan, and Burma regard-
ing the 1ole played by India m helping
the people of Bangla Desh in achieving
their national freedom,

(b) whether some misapprehension has
been created in some neighbouring count-
ries of India regarding her future role as
the most powerflul country of South Asia;

(¢) if so, whether appropriate steps have
been taken to remove such misapprehension
about Indin; and
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(d) if so, the nature thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURFNDRA PAL SINGH): (a}
Yes, Sir.

(b) to (d). No apprehension has been
voiced by any of these countries. India's
policy is well known and has been often
reiterated. It 15 one of friendship, and
cooperation with all on « basis of mutual
respect, reciprocity and non-interference
in nternal affars

Application ot Bonus Formula
in Madhya Pradesh

4230. SHRI G.C. DIXIT : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state *

(a) whether the declared bonus formula
has been made applicable in Madhya
Pradesh, and

(b) whether it has been made applicable
to all the industries also’

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R K, KHAD-
ILKAR) : (a) and (b). The Payment
of Bonus Act, 1965, applies to Madhya
Pradesh also, An gd hue formula was
evolved at Bombay in September, 197] for
payment of advances in certain cases over
the minimum bonus due under the Act, but
it has no statutory force. It has to be
implemented by mutual agreement between
the parties,

Wil I RgTg@T W Ay
AWETHT %7 wWeaga waR & fag
agw Ue ¥ wfafufa ot frger

4231. &t gew ww wenw
war fedw o ag q@d & gt
wy s
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(%) = qgwr g & Wy whe
A g I Ayt # owEE
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zh fiwar § 2
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At faedifen faafeoy qehend /)
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Relicf Materials for Bangla Desh

4232 SHR1 NIHAR LASKAR : will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether relief materials have been
given to Bharat Sevashram Sangha and
Ramakrishna Mission for relief work in
Bangla Desh; and

(b) ifso, the nature and quantity of
the relief materials sent ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI] R.K. KHA-
DILKAR): (&) Yes, Sir, The relief materials

were given in India to Bharat Sevashram
Sangha and Ramakrishna Mission for relief
work in Bangla Desh.

(b) The detaily of the relief materials
given to these organisations, are given in
the two statements laid on the Table of the
Houwse, (Placed in Library. See No.
LT-1870/71)
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Reform of Industrial Relations

4233. DR. RANEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Labour Ministry has
informed the Central Trade Unions that
Government would go ahead on its own
if the Central Trade Unions have not
made up their minds on the question of
proposed reforms of Industrial relations ;

(b) the salient feature of the proposed
reforms of the Industrial relations ; and

(c) the reaction of the various Trade
Union Centres ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHA-
DILKAR) : (a) No formal communication
to thus effect has been sent, but the Central
Trade Union Centres are aware that Gover-
nment cannot wait indefinitely to resolve
the issues. They will have to act in the light
of the various discussions held during the
recent past.

(b) and (¢). During the course of ther
mutual consultations; the Central Work-
ers’ Organisation reported agreement on
some of the issues like those relating to
the mechanism of dispute settlement and
recogmtion of unions. With a view to
reaching a greater measure of agreemeont,
Government have convened a meeting of
the Working Party of Employers and
Workers on May 6, 1972.

Grievances of Casual and Work-Charged
Labour

4234. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state :

(2) whether thers are any schemes to
ameliorate the lot of casual and work-
charged labour;

(b) whether there &re any channels
through whish the work.charged labour is
absorbed in regular suff; aod
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(c) if mot, the reasons thexefor ?

THE MINISTER OF LABOUR AND
REHABILITATION ((SHRI R K
KHADILKAR) (a)Casual/work-charged
labour 1s entitled to the benefits conferred
on workmen in general under all labour
laws in accordance with the provisions
thereof The Model Standing Orders for
casual labour for Centra] Government
Undertakings have dalso been framed and
circulated 11 Novembe:, 1971 for being
adopted in various departmental under
tahings wunder the control of the
Ministries.

The work charged staff of the Central
Public Works Depariment are distinct
from muster-roll labourers ecmployed by
the Department The former are on regular
scales of pay with conditions of service
analogous to regular staff They are
already entitled 10 benefits of permanency,
Dension, family pension, Central Govern-
ment Health Seivices facihties/re-imburse-
ment of medwal claims, allotment of
accommodation from the General Pool,
Privilege Ticket Order concession and
most of the benefits available for regular
staff TIhe casual laboure, on the other
hand are daily labourers and they (are paid
mimimum wages notificd in respect of
employments of construction or main-
tenance of roads or bujlding etc. They are
entitled to three paid National holidays
1 ¢ 26th January, 15th August and 2nd
October As thev arc engaged on day-to-
day basis the question of extending any
further benefits to them does not anise

(b) The work charged staff can get it-
self regularised as per certified Standing
Orders applicable to them

The non-industria] categories on the
work charged establishments of the Cen-
tral Public Works Department have already
been transferred to the regular establish-
ment As regards casual labourers the
policy of the Central Public Works
Department 1s to emplov them to the
barest mmmum and for works of short
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duration. Only work-charged staff sre to
be employed agamst long-term vacancies
In the circumstances, 1t 18 not considered
necessary to frame any schemes for absor-
bing muster roll labourers on the work-
charged establishment Muster-roll labour-
crs can be appomted in regular/work
charged establishment il they are sponsored
by Employment Fxchange The Employ -
ment | xchange, while spoasoring their
cases take Into account the services ren-
dered by them as muster-roll labourers.

In respect of Railways, casual labourers
who complete 6 months continuous service
on works other than projects, have been
given the nghts and privileges as admjssible
to temporary Railway servants Such labour
13 also considered for absorption to regular
cadre. To ameljorate their lot, all Class
1V posts are also being filled from amongst
casual labour and substitutes, for the last
two years

(c) Does not arise

A1ty ww fawre afeay & sfafals
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geqTer W W swrvem ¥ e
wt (st gererw wt) (%) v
wAAlE waer o “fgrgear arw fafade
¥ gegwr * fagfe” w1 fadw adwre
wenw ¥ frgfer & aufaa &)

fg-gear arw fafade =iz aad
ars grEwAy & gegram & afgwia)
aat (1) & wear, sdam wsqe &
FIEATT AFW A ¥ qF §IT T
ufamfedT #f Fwm asar wwaE
129 wix 224 &

wfumifear 31 qear 7 gfz 7 &
ey, I 9T gifEy  enw
1,32,000 zqq (wxad, 1970 &) &
qz%7 2,30,000 g9 (wrd, 1972 %)
FIAQT R | ATAT WF X eqq 7,400
w0 (%@, 1970) § @FT AOAT
19,500 Tau (@14, 1972) as A
Tar g

qgdrary wqEar & q9 F
waarfeal #1 ga gear saww 4,500
21 wa. wiesifat s SR &
Aeq FgrE wiR e &

wd afafor, Fad ars srateET
A glawifay ¥ wff fadws e [@rer
wqw'faw staear Frdwndia, st
# fawraraear 1 gfenat $@ gy,
#! ard & | ag IsvwAig § fw 1969-
70 & gherw 8.36 wF WY & ITAT
=7 Y gaan {, fgrgeary arw fafde
o 1971-72 w& & fag fafas
digtar gw 19.55 0¥ WY &7
fafrars fisqt war § 1 o 2ol § fi
faorr oY et ¥ sl W owrd o afr
# g ¥ wfiew wdw gur §
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(@) 6-12-1971 ¥ wemer & faeelt
§ v vt F v AT arw
qatwAr & st arr wifs
9T FT &84T HTAT §H I § i—

(1) wfasrfei & faq arar war
2550/-%0

(i) rfedt W srew 1580/%0
(ii1) faira =% T |

weqs & faeelt A w0 FGW &
SR qiAr A 9 ST T weae &
Hagt @ faedl € arar & =y AW
T £ WA qArAH (waiA var
ars swavaar,  fagk, wiwgueear
sTteay, e sdw) & wfanifar &
feeeft Wi ¥ag & wsq arr 9T Q@
¥ Ie suw § gf awq § wiewin
sfaww gar !

(m) @ (%) =X (@) w7 & IAR
& qg qa1 wmar g fs sfgerfa <
wear ¥ 3fg vk wigwfRat t afve
a1 & FTQY, AT & A q, AGsqAY

=g AE gAT Y

Y wTYT DA €T T wWEA

4239, st wfwer sgw: w@r
gETTE Wi WA A T XATR R HAT
w3 fin :

(%) wr d7d wivr e
Tt s 9Ty w7 fawiz § e
wiz & fag sfafer 2000 z7 wewr
afur woaré war weaw Adl §; WX

(W) ' owte #1 2000 T Fear
gtar womk s 3 shfm fead
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arefan ey At aryeawar gt WX
wE % fhay g avan §?

O W Wi sy ¥ oo st
(st mrgeraTr wt): (§) geaga: wia-
g waeg 1 “wey A’ & gfafew
2000 z7 # wigfy &1 fAgsr areas
¥ ¥a arw qi@wAT ) Ja@ o
I AT § AW GUCE § TJara
21 FAN DT AAAAT ¥ ATH GAER
F1 1000 zx7 giafeT #Y 3T & gaa
RBY § W g g%l § ) wAaq,
1973 &% gz 3,500 z7 wfafer aw
afgg fFar omor . gzEe dox
g% gaigar & fzgrat 1972 & wea
a% =19 g7 faaifta § ) aady, 1973
a% gax &1 aIw wges & yfafzq a.
a7 5,000 zA waifma <At Ewa
g

3I9G FATYMIT, G§ $FT aF AGS
¢ fw fyrgeam arw fafute wax W
arw quex #1 whafes 2,000 za
wrgfa w7 &§ wgAd v

(@) aewma: “ws qre” o faga
qreqa W AW WAEF W Iq1&T J §;
Fad Wi Frefgry A ¥ afeslera
gTT & g% & fag, arw qqes
wfafeT 2,000 z7 %Y wrfr 3y wfea
aaw fAaaAT &Y gear qaw 7 e
yadr & ¥ | fwaT ¥ g
! smw @ W oAk
6 frwamt ¥g 80% ¥ o
@ 3% &1 % wfafor, 6 o
framr A9 WA W WE AW
firar mar § + W T ¥ 2 fre
Tarew ¥g dare § Wik 2 ok freme
dare wox & fwg wid wrdw far
mr &
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l’arlnt of Bonus by Small, Medium
and Large Industries

4240. SHRI D. K. PANDA : Wil
the Minister. of LABOUR AND REHA-
BILITATION be pleased to state :

" (8) whether a number of small, medium

and large industries employing more than
20 workers have not becn paying bonua_;
and

(b) if s0, the percentage of such small,
medium and large industries as did not
pay bonus during 1971 and the main
reasons for such default ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR): (a) and (b) All lactories and
other establishments employing 20 petsons
or more are statutorily obliged to pay
bonus in terms of the Payment of Bonus
Act, 1965, The Act has a very wide
coverage and Government do not collect
information regarding bonus payments by
individual establishments, However, action
is taken by the Central Government and
the State Governments, in their respective
spheres, against the concerned employers
wherever any defaults come to their
notice.

Prefit Sharing Bonus at 8-1/3 percent

4241, SHRI D. K. PANDA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the names of the industries in
which 8-1/3 percent profit sharing bonus
has been introduced; and

(b) the steps taken so far for introduc-
ing such bonus in different industries and
the further steps contemplated in this
I:ehllf ?

'I‘HB MINISTER OF LABOUR AND
-RIIABH.ITA'HON (SHRI R. K. KHA-
nm:am (a} The information’ is not
© available,
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(b) Payment. of bonusin terms of the
Payment of Bonus Act, 1965 is a statutory
obligation. An ad hoc formula “was
evolved at Bombay in September, 1911 for
the payment of advances in certain cases
over the minimum bonus but it has no
statutory force. It hasto be implemented
by mutual agreement between the parties.

Allotment of plots in EPDP Colony,
Kalkaji, New Delhi

4243. SHRIP.K.GHOSH : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

{a) whether there is any proposal to
allot 55 large plots earmarked for group
housing in EPDD Colony, Kalkaji, New
Delhi to the Co-operative Societies of the
displaced persons;

(b) if so, whether any application has
been received from any such Co-operative
Society under formation; and

(¢) the decision taken by Government
in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 R. K. KHA-
DILKAR) : (n) Yes, Sir.

(b) Only onc application from the
Secretary, East Bengal Displaced Persons’
Co-operative Rehabilitation Society, has
been reccived.

(¢) The details of the scheme are
under examination -in consultation with
the Delhi Development Authority and the
Municipal Corporation. = The - Delhi
Development Authority has agreed with
‘the proposal, subject to the limit of the
overall density of population - permissible
in the area, Detalled  layout plans.of the -

_proposed: schems have been prepared by
the Senlor Architect of the Central Public -

Works Depariment Mﬂmw '

examination- it the Department. ~ They
.wmummm 0 unwi wwa
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Standing Committee for approval. The
Scheme would be finalised after the plan
has been approved by the Corporation.

Tro wolte Ty @ier W faied
ST

4244. =it gwwm wx wgaw
sy fadwr wf ag Ty O g ow
fr -

(%) sar yagd wersht Far awe
srfg fag, M @ ey ey
ey 97 fReY w1 www s @ 8,
7w oaEalw g & 2ua qar
oy gd Nt fa¥wl & wrm fadeh
s fdar 91 91X @ gRg W IaEr
fadent & s fatet s oy &

(@) =ar FTFIT * TAHr QUeay
W A IR A R Fraard 9
g Wt

(v) afzs 7§, & 7% qregw wsq
W & srEy ¥ wIwIc Y wAT

Friarg § 37

fadmr wearem ® 9o ARt (s
gtwame fag) : (v) et

(@) s (1). awwre ¥ 25
T, 1971 &1 T oy fag &
TadE ®Y asy wX FT Sgwr fear
T ¥, 6 wawd, 1972 w) goHrT A
s ag daar fear s ow qrade W
@ %2 fear o )

fikwlf ® R g wwr fedet &
wrea sy sfifnfe sves

4247, oft o v fag : war
fRw Wt oy s & Fr F 0 fis
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(%) 7@ qF 2§ § e ¥ Fead
sfafrf qoee falel & A% g ?

(&) 9wr wafe & fadwi & fword
wfafafe quesr wrea wg; Wit

() 3% uadfas sfafafy soes
feay o 1

fadg wwrem § 9w wet (s
geram fag) : (%) 197172 %
2fuA, fady wearem #Y ST 9¢ 44
gfafafy woeer fadal & A¥ qgd

(=) fadw wertetw & AFMN
fawm & W WA e wwAr Agt @
79 g faddft worw wgEqW
afiat & 114 wfafafe sowdl &
Feqe ¥ STAATLY Y |

() faw wearem gror Sfc af
sfafafe wueel & W@ T w=@H
gr ey fafirse safeqd} sy amr &
graeg ¥ § w€ s & aadfas
AFT W)

Fall in employment ia Central Government
Service

4248. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR AND RE-
H ABILITATION be pleased to state .

(a) whether according to a census con-
ducted by his Ministry, there has besn a
significant drop in the employment poten-
tial in the Central Government service
after the end of the Third Five Year
Plan;

(b) if so, the salient features thereof;
and

{(c) the factors respongible for the fall in
the employment potential of the Central
Government service 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). The data ex-
hibiting trends in Central Government
employment is given in the statement attach-
ed. It would be observed from this state-
ment that the average annual increase in the
Ceatral Government employment during
the Third Plan period was of the order of
6% as compared to an increase of 1'%
during 1966-67 1°7% during 1967 68. The
ncrease during the vear 1968-69 and 1969-
70 was 0 5% and 1 6% respectively.

(¢) Comparatively higher growth rate
in employment during 1962:63 and 1963-64
was attributable to the increased defence
activitiesas a result of 1962 Emergency.
The lowe! rate of growth since 1967-68 may
in part, bc explained by the restrictions
ymposed by the Government on the creation
of class 1V posts and 1n the matter of re
cruitment to class Il posts.

S1AIEMENT
Trends in Central Govermment employmeng

As on 31st Number Perccntage nise
March of (lakhs) over presous
year
1961 2094 341
1962 21"56 196
1963 23 40 895
1964 2536 796
1965 26:37 39%
1966 2710 277
1967 27446 1'33
1968 2793 171
1969 28-07 051
1970 28-51 156
Wit wfew fafi smgwer & wnrfeora
# felt ®t sl
4249, s} gaww T

W osw sl gt W arqmal
& o w0 fir
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(%) war &t wfrer fafe argea
¥ safer § wf fgedt fawrer B,

(&) afz aft, ar fgft st TroaY
# qr gty Y & 3w fre
we1¢ fo @y § a9r sEtEw ¥ v

fg= 1 ®12 few sHre fsar o
¢, W

() war % amal & sqA 7 TSR
gq <@ Dwar & fay gw watag &
fg=t fawrn &9y & fod gq as 7€
FHEy W w1 g et afx B, @ @
wegey & farget swfa g€ & ?

W W7 grate woit (s wite &
wtfewwz): sHaTd wiasy fafe arfi-
wrfkal & freargare gfar fear § :—

(%) st adty

(@) feft v s o&1 &1 IAT
amqreaarn @t & fzar sm@rg
F1AWG § Fmn g sgarm ¥ fg=h
AMA A1 FT FL@ & WT O A
ft 7 zrgg 57 ¥ fao  =qaewr
faama 21

(v) sTgw (@) & 9T &1 AW
i @y gu, s adl Isar

Setting ap of an Alumina Plant in Gujarat
in Coliaboration with Hungry

4250. DR. MAHIPATRAY MEHTA ;
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether an agreement has been
reached with the Hungarian Government
to set up an Alumina Plant in  Gujarat;
and

(b) if so, the terms thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI SHAHNAWAZ KHAN): (a) and
(b). m Hungatlan Government has
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offered both financial and technical assis-
1ance for the implementation of the Alu-
mina Plant tobe set up in Gujarat. The
extent to which Hungarian assistance is
necessary and can be utilised in this regard
is under consideration of the Government,

Consnltation with Youth Organisations by
Expert Committee on  Unemployment

4251. SHRI C. JANARDHANAN :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased 1o state :

(a) whether the Expert Commitice on
Unemployment has also contacted various
yuuih arganisations n the country, and

(b) 1f not, whether steps will be taken 1n
the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADII KAR) :(a) Yes.

(b} DDoes not arse.

International Seminar on lmperialism,
Independence and Social Transformation
in the Contemporary World

4252, SIIRI D, K. PANDA : Will the
Minister of EXTERNAL AFFAIRS be
pleased state :

{4) whether an International Seminar on
Imperialism, Independence and Social
Transformation in the contemporary world
was held in New Delhi in the last week of
March, 1972;

{(b) if so, the mature of discussion held
at the Seminar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
{(SHRI SURENDRA PAL SINGH): ()
Yea, Sir,

(b) The list of Themes for discussion in
the SBeminar is placed on the Table of the
Bouse. [Place in Library. See No. LT-
1874721 '
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12 02 brs.

RE. CALLING ATTENTION NOTICE
Query
SHRI DINEN BHATTACHARYYA
(Serampore) : I gave a call attention notice
regarding the killing of ten workers at
Ambarnath.
MR. SPEAKER : Please do not get up
any time. Please resume your seat now.

SHR! DINEN BHATTACHARYYA :
They were shot by the police. The Minister
says that he is eager for industrial peace...

MR. SPEAKER : Why do you not
listen to me ?  Just consider that I too have
something to tell you and do not expiess
your ideas as to what I am going to tell
you

SHRI DINEN BHATTACHARYYA:
Ten workers have been killed . (Interrups
tions)

MR. SPEAKER : 1 will tell you. The
procedure we follow is this. After the
yuestion hour we allow the call attention
motion and then come the papers laid on
the table, 1tisonly after that that such
matters could come up, Do you rcalise
your mistake now ?

SHRI DINEN BHATTACHARYYA :
Yes, Sir; 1 am sorry for that.

SHRI KARTIK ORAON (Lohardaga) :
Sir, I have to...

MR. SPEAKER : Here is another per-
son; he has not understood anything, Did
e ever try to follow what 1 was telling the
other hon. Member just now ?

12:04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED LEAEAGE OF COALTAR FUMBS
oM ROURERLA STEEL PLANT

SHRI ARJUN SETHI (Bhadrak): 1
call the attention of the Minister of BStesl
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[Shri Arjun Sethi]
and Mines to the following matter of urgent
public importance and request that he may
make a statement thereon :

“The reporied leakage of coaltar fumes

from the Rourkela Steel Plant causing

suffocation and vomiting to the citizens
, of old Rourkelsa town.’

THE MINISTER OF STEEL AND
MINES (SHRT S. MOHAN
KUMARAMANGALAM): Sir, I under-
stand that the Sulphuric Acid Unit of the
Rourkela Steel Plant was recommissioned
in the ‘B’ shuft of 24th April, 1972 after
one month's shut down for annual boiler
inspection and repairs. During recommis-
sioning and before stabiliation, sulphurous
fumes started escaping into the atmosphere
laie in that shift, The wind direction being
towards Rourhela township the effect of it
was felt in the part of the township in the
vicinity of the Plant

On rpeliminary assessment, it appeared
that these fumes were tar fumes. However,
if was later found that the fumes were
from the Sulphuric Acid Plant. This Plant
was stopped at about 1.30 am. on 25th

April, The atmosphere was clear by about
2.30 am,

This incident caused some inconvemence
to the citizens living in the vicinity of the
Plant, No report has been received of
cages of vomuting, These have been reports
only of irritation and coughing.

Corrective action has been promptly
taken by the Plant Management and there
is now no eacape of gases. The causes for
the escape of the fumcs are being looked
into to avoid recurrence.

SHRI ARJUN SETHI: This is the
only public sector undertaking in the
country which is somehow free from any
labour trouble, Yet, it is unfortunate that
time and again some kind of disturbance
in the style of management takes place
because of which the country is losing
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crores of rupees as there is loss of producs
tlon. This is nothing but utter carelessness
on the part of the mapagement, as men-
tioned by the commission which was set
up when the roof of tha steel melting shop
collapsed. Will the production be affected
this time 7 Was the leakage caused by
carelessness on the part of the officials ?
Then, the Minister says in his statement
that some inconvenience was caused to the
people living noar the plant and no report
has been received of any case of vomiting
But the newspaper report says:

“Panicky citizens ran out of their
houses in night garments only to find
thick smoke blanheting the whole town,
Those having cars even left the town
in a hurry to escape from the smoke
screen.”

In the face of this, how can the hon.
Minister say that only inconvenience has
been caused (o the citizens ?

SHRI S. MOHAN KUMARAMAN-
GALAM: The sulphuric acide plant, from
which these fumes appear to have escaped,
has got a boiler plant which is necessary
for the process adopted for conversion of
sulphur di-oxide to sulphur tri-oxide. This
boiler is subject to normal inspection proce-
dure, as laid down for other boilers, and
every year there isinspection after the
completion of which the plant is re-started.
Now, when restarting the plant there is
sometimes some inbalance in the absorp-
tion of the sulphur tri-oxide in the acid
and, as a consequence of this, a certain
amount of sulphurous fumes escape into the
atmosphere. As soon as the operation of
the plant stabilises itself the possibllity of
sulphurous fumes escaping to the atmos-
phere comes to an end. This takes place
roughly about oncea year, From what!
have been able to find out, nothing of
the character which has happened this
year has taken place in the pest. But,
obviously, in view of the difficulties
suffered by the people inthe town, the
Management of the Plant are investigating
how exact}y it can ensure that such a thing
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dées not take piace and no harm is caused
to the people. As a first step, the Manage-
ment has decided to re-commission this
plant only in the day time and not in the
dark so that it will be easier to locate the
escape of the fumes and take preventive
action early, Other steps are also being
examined.

So far as the question of vomiting is
coneerned and the press report that the hon,
Member read out, [ can only say that the
reports in the press are not always accurate.
The repoits that we have received from
the Plant Management only indicate that
there was irritation and coughing and no
case of vomiting was reported to them.

SHRI ARJUN SETHI: May 1 know
whether the production of the Plant is
going to be aflfected.

SHRI 5. MOHAN KUMARAMANG-
ALAM : | do not think therc will be any
decrease in production. The production of
the Plant 1s not going to be affected.

SHRI NIHAR LASKAR (Karimgan)) :
We do not know whether this particular
project was started on some very inauspi-
cious day., Otherwise, these incidents
would not have occurred. Thiv isa third
major incident in the Plant. There must
be something wrong somewhere. We have
to investigate these things. Also, it 18 now
certain that in spite of the efforts of the
Management, you are no. going to reach
your targeted production of the Plant, If
it is s0, { woud like to know why.

Any kind of leakage in such places is
dinastrous not only te the people who are
working in the Plant hiself but also to the
peopls living mearby In the township, as
has happened in the prosent case, Sa, I
wayld like to know whether the Manage-
ment have taken foolproof protection
against such leukage and, if nof, why,

VAISAKHA 7, 1894 (SAXA)

Coaletar fumnes from
Rourkela Steel Plant (CA)

Secondly, 1 would like 1o know whether
there wassome structural defect or
otherwise,
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Thirdly, I would like to know what
would be the immediate or future financial
loss to the Plant due to this damage.

SHRI S. MOHAN KUMARAMANGA-
LAM: As to whether it was an auspicious
or inauspicious day, I think, the hon, Mem
ber is a greater expertin that area. than
mysell

1do not think the production 15 going
to be affected nor do 1 think that there wil |
be any loss to the Plant as a result of this.
All that has happened 1s that sulphuric acid
fumes have escaped asa result of the
stabilisation of the plant not being achieved
carly enough. But, apart from the inconve-
nience and the trouble caused to the
people, I do not think that production will
be affected,

So far as the structural defects are
concerned, naturally, the whole equipment
is being checked. So faras I have been
able to elicit from the Management, wc
do not think there has been any structural
defect. The siabilisation not taking place
so quickly is not unnatural. It does happen
though we have not had these bad consequ-
ences on such a scale earlier.

SHRI NIHAR LASKAR : May 1 know
whether you will reach the production
larget ever,

SHRI S. MOHAN KUMARAMANG-
ALAM: I do not think we should be too
pessimistic about that.

SHRI HAR! KISHORE SINGH
(Pupri) : Thave no reason to quarrel with
the Minister whether there way irritation or
coughing or whether there was vomiting.
There might hava beep or might not have
been. The Minister might not bave been
informed, But it is very sad that, in this
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|Shri Hari Kishore Singh)
House, two 1ncidents about thesad plight
of the people of Orissa have been raised
during this week

1 would like to know from the Mimster
whether he thinks that 1t was due to bad
maintenance. In the case of roof collapse
moident 1t was due to bad maintenance by
the authorities of the Plant Because 1t
was re-commissioned 1ecently ind then
this incident occurred 1 want to know
whether 1t was a case of bad mantenance
or whethe: there 15 somebody in the Plant
isell who 15 dchbeiutely sabotaging the
eiforts of the Mimsiry and the Mmster
himself to improve the working of the Plant
and its production,

Secondly, 1 would like to know the
exact oflect of the stoppage ol this Plant on
production 1 am not a4 techmical expert
an this regard But I would hheto hnow

4nd the country 15 of course, annious about
it

Thirdly 1 undirstand that  after the
roof collapse incident, a highspower come
mittee was appminted under the chajrman-
ship of It Gen [Ioomba What his
happened to the repor( of that E‘mnmlttee
and what action Government has taken on
that report ¥ What have the Government
done to ensure the salety of the plant on
the basis of the report of the Commttee ?

Fuither, I understand that an Action
Group has been cv istituted by the Govern
ment under the chairmanship of Mr
Pathak whe i1s a Member of the Planning
Commussion. May 1 know whether
the Government would refer the
whole question of the maintenance of this
plant to this Action Group? Also what
steps Government 1s going to take to ensure
that similar things do not happen not only
m Rourkela but m other places where
Ing public sector plants are established 7

SHRI 8. MOHAN KUMARAMANG-
ALAM Woe have no reason st the moment
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to believe that what happend on the 24th
night was due to bad mamntenance. As
1 mentioned earlier to the House, theres
always the possibility of escape of sulphur-
ous fumes We have recommissioned the
plant after taking down for mnspection—and
this continues until the plant itself stabi-
lises., The escape 1s usually at a much
lower level than what happened on this
occasion We are checking up why 1t
should have happened Certainly I do
not think there 18 any comperison between
what happened m Rourkela earlier and
what happened on this occasion  We have
no reason, whatsoever, to beleve that any-
body 1n the plant has indulged 1n deliberate
sabotage which has led to this incrdent,

So far as production 15 concerned, I
have already mentioned—the hon - Member
will remember—that it will not effect the
production except very marginally

So far as the report of the high power
committee headed by Lt Gen Loomba 18
concerned, hon members will, Iam sure,
appreciate that we have put the report of
the committee on the Table of the House,
and we have also (aken actron 1n two direc-
tions firstly in relation to the persons who
have been found n any way responsible for
the collapse of the roof by not carrymg out
their work efficiently, and sscondly 1in
tightening up various procedures regarding
mamtenance so that such an occurrence
does not take place again

Lhe Action Group headed by a Member
of the Planning Commussion, Shri Pathak,
had been to Rourkela and also looked into
the matter of maintenance and has made its
recommendations for improvement m the
maintenance procedures,  Therefore, 1
think, nocessary steps are being taken to
so¢ that such an incident doss not recur.

So iar as tho stops to be taken i other
plants are concerned, paturally, the imp-
rovement in maintenance we are trying to
achieve is 1n a cpordinated manner for the
thres plants as a whole.

[
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Ambarnath
12.19 hrs. SHRI DINEN BHATTACHARYYA :

RE : POLICE FIRING AT AMBARNATH

SHRI SAMAR GUHA (Contai) : I have
given you noticc under rule 377 to allow
me to raise the issue of the brutal and
inhuman killing of ten workers in Ambar-
nath steel factory, . .

MR, SPEAKER : About one, it is a
State matter.

SHRI SAMAR GUHA : So far as law
and order is concened, it is a State subject.
Here the whole issue arose out of the dispu-
fe on wage.' Labour is a concurrent subject.
It 1s astounding that the clerk at his desk
was shot dead and six workers were shot
dead inside the compound...

MR. SPEAKER : This is a matter relat-
ing to the State. There is no Central rule
thero.

SHRI S. M. BANERJEE (Kanpur) : 1
will explain how it is a Central matter.

SHRI DINEN BHATTACHARYYA
(Serampore): It is a Central matter. It is
arising out of an industrial disputes. Labour
is a concurront subject and there the issue
is regarding the payment of dues,

MR. SPEAKER : It is a Jaw'and order
matter,

SHRI DINEN BHATTACHARYYA :
The workers were wailing there for
payment. They were not paid and then
the Police came and went inside the
Department. Four workers were shot
dead jnside the Department and the Police
intentionaily went there with the motive to
kill the workers.

MR. SPEAKER : We will be settinga
bad precedent if we discuss these things
here,

You kindly tell the Labour Minister
or the Home Minister that we are very
much concerned about this. This is the
mass feeling. Why the Government . . .
(interruptions)

MR. SPEAKER : All of you are speak-
ing together.

SHRI K. MANOHARAN (Madras
North) : Let us hear Mr. S. M. Banerjec
as to how people relate this matter to  the
Centre.

SHRI S. M. BANERJEE : Apparently,
it is a State matter law and order matter, I
agree. . . . ([mterruption) Apparently it
is a law and order situation. We agree.
Ten people have been killed, . . (Imterrup-
11ons) Payment of Wages Actis a Central
Act and these workers have not been paid
according to the Payment of Wages Act.
They demonstrated and they wanted to
carry on an agitation. Meantime, the
Labour Inspector came and instead of the
Labour Inspector settling the matter, they
called the Police and the Police shot dead
the workers including the Administrative
Officer.

MR, SPEAKER : Anyway, I will send
it 10 the Minister for a statement.

it TIRTEATT STeAt (92r) © wWere
TgreT, q¥e €o dre T # 100
grqanits F1 gedw w7 fear mr &
# wrgm fs o Afew @k AR 7
ow t2zitz ¥ arfe gaw) AW § 9%
fe agf v a<g # Tead w gk

MR. SPEAKER : I have no notice of
that, Give notice to me.

SHR1 RAMAVATAR SHASTRI : *

*Not recorded.
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MR. BPEAKER : You arc speaking
without my permission. Nothing
will go on record.

Paper to be laid

Mr Balgovind Verma

12,21 hrs
PAPER LAID ON THL TABLE

Coan MiINFs (AMENDMEMT) REGULA-
TIONS, 1972

THE DEPUTY MINISTER IN THF
MINISTRY OF LARBOUR AND RELIA-
BILITATION (SHRI BALGOVIND
VERMA) : 1 beg to lay on the Table a copy
of the Coal Mines (Amendment) Regula-
tions, 1972 (Hindl and English versions)
published in Notification No. G. S R 359
mn Gazetle of India dated the 25th Maich,
1972, under sub-section (7) of section 59 of
the Mines Act, 1952 [Placed in Librarv
See Mo LT-1866/72 )

12,214 hrs

COMMIT1EE ON PUBLIC
UNDERTAKINGS

THIRTEENTH AND EIGHTEENTH To
TWENTIETH RXPORTS AND MINUTES

SHRIM B RANA (Broach) I beg to
present the following Reports and Minutes

of thc Committee on Public Undere
takings :—

1 (1) Emghteenth Report on Heavy

Enpincening Corporation Limit-
ed.

(if) Minutes of the sittings of the
Committee relating to the above
Report.
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2. (1) Nineteenth Report om Heavy
Electricals (Indim) Limited.

(11) Minutes of the sittings of the
Commuttee relating 1o the above

Report.

3 (1) Twentieth Report on Shipping
Corporation of India Lamuted;

(uy Minutes of the sittings ol the
Commuttee relating to the aboive
Report

4 Thirteenth Repoit on action taken
by Government on the recommenda-
tions contained in the;r Fourteenth
Report (Fourth Lok Sabha) on
Heavy Engineering Corporation
Limited

1222 hrs
ESTIMATES COMMITTFE
SRVENTELNTH REPORT AND MINI TL S

SHRI K, N TIWARY (Bettiah) 1 beg
to present the following Report and
Minutes of the Estimates Committee ,—

1. Seventeenth Repori on the Mmistry
of Industrial Developman(-Directo-
rate General of Technical Develop-
ment.

2. Minutes of the sittings ot the Com-
mittee relating to the above Report.

PUBLIC ACCOUNTS OOMMITTER

THIRTY-NINTE AND FORTY-FOURTH
Reror1s

SHRI SEZAIYAN (Kumbakonam): I
beg to present the following Reports of the
Public Acgpunts Commitipe i



129 Ceilling on

1. Thirty-ninth Report regarding para-
graph 75 of the Report of the Comp-
troller and Auditor General of India
for the year 1960-70, Central Govern-
ment (Civil) relating to All India
Radio.

2. Forty-fourth Report regarding Chap-
ter 11T of Audit Report (Civil), 1970
and Report of the Comptroller and
Auditor General of India for the
year 1969-70 on Revenue Receipts
relating to Union Excise.

- ——

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

Firrk Revurt

SHRIS. C. SAMANTA (Tamluk): I
beg to present the Fifth Report of the
Commitiee on Absence of Members from
the Sittings of the House.

1223 brs.

STATEMENT RE. CEILING ON
AGRICULTURAL HOLDINGS

THE MINISTER OF AGRICULTURE
(SHRI F. A, AHMED) : I beg to lay on the
Table  statement on Ceiling on Agrlcul-
tural Holdings.

STATEMENT

I have seen reports in a section of the
press saying that the Ministry of Agricul-
ture had distorted the recommendations of
the Central Land Reforms Committee, In
view of the importance of the matter I wish
to thake a statement clarifying tl‘:e posi-
tion.
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In the statement made in this House on
4.8.1971 about the recommendations of the
Central Land Reforms Committee 1 said
that “the ceiling for a faniily of five mem-
bers may be fixed within the range of 10 to
18 acies of perennially irrigated land or
irrigated land capable of growing two
crops.” A similar statement was made in
the Rajya Sabha by my junior colleague
Shri A. P, Shinde on the same day. As
will appear from the proceedings of the
Rajya Sabha of August 4, 1971 while clari-
fying the position about irrigated land
Shri Shinde made it clear that in referring
to irrigated lands the understanding of the
Land Reforms Committes was that peren-
nially irrigated lands or lands which got
water foi two seasons from government
sources should be taken into account. This
position was subsequently made clear in the
Lok Sabha on 15.11.1971 1n amswer to
Staried Question No. 14 In the statement
laid on the Table of the House i answer to
that question it was mentioned that ‘‘the
ceiling for a family of five members may
be fixed within the range of 10 to 18 acres
of perennially irrigated land or land with
assurcd irrigation from government souice
for growing two crops.” The Government's
stand has been reiterated in subseguent
statements including the one made n the
House on the 17th of this month

A reference to clause (d) of S. 14-K of
the West Bengal Land Reforms (Amend-
ment) Act which was enacted on 8.2.]1971
during President’s Rule in that State will
make it abundantly clear that when laying
down certain ceiling limits for irrigated
land the Government of India had :n mind
land 1irrigated from Government sources.
In the West Bengal Law irrigated
land has becn defined as land irrigated
from *“any Stale Canal Project or State
(power driven deep tube-well) iixigation
Project.” The West Bengal Act was amend-
ed after very careful consideration and
after consulting the Parliamentary Con-
sultative Commiltee.

I may add that simllar provisions exist
in several State Ceiling Laws enacted years
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ago. For example, Explanation (b) under
Section 2 of the Gujarat Agrfculturnl Land
Ceilings Act, 1960 says that *‘perenmally
irrigated land means land which 1s assured
of supply of water for a perjod of not less
than 10 months during a ycar from any
tank, canalor bandhara constructed or
maintained by the State Government "
Explanation (c) makes it clear that in the
case of seasonally irrigated land also only
irrigation from a Government source would
be taken into account, The Madhya
Pradesh Ceiling on Agricultural Holdings
Act, 1960, defines perennially 1rrigated land
a5 *“land which receives water for more
than one crop in an agricultural year from
any source of irrigation belonging to
Government.” Under this Act also season-
ally irrigated land means land which gets
irrigation for not more than one crop from
Government s»urce., There are similar
provisions in the laws of Andhra Pradesh,
Bihar and Orissa

Instead of suggesting that ceiling 1n
respect of irrigated land be fixed at any
particular figure, the Central Land Reforms
Commiltee deliberately suggested a range
of 10 to 18 acres because conditions vary
very much from region to region. It s
expected that the State Government will
fix the ceiling taking into account the actual
conditions prevailing 1n the State. What
the Committce has suggested is only the
outside limit, It is open to the State
Government to fix the ceiling well below
the out limit suggested by the Central Land
Reforms Committee.

I may assure the House that we have
been extremely anxious to hasten the pace
of land reforms and mprove implementa-
tion. We are pursuing the matter vigorous-
ly with the State Governments. I am
happy to report that the State Governments
arc showing incremsing awareness of the
need to pay the highest priotity to the
amendment of the laws in accordance with
the national policy and making vigorops
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efloris to Inprove enfoicement. 1 wounld
seek the support of the House in this
important task we have undertaken,

12.233 brs.

RE.DECLARATION OF ‘MAY DAY'
AS HOLIDAY

SHRIS. M. BANERJEE (Kanpur): [
waot to say something about the Order
Parer, apart from this statement on which
we want a discussion because what is con-
tained in the statement, I know, is against
their policy even,

We are now at thes econd stage of Budget
and we are on the Demands of the Minis-
try of Indusirial Development and then the
Defence Ministry comes and according to
present calculations, on 1st May, the Lab-
our Ministry’s Demands are hihely to be
discussed. Last year, you allowed us to
make a reference about the working people
of the entire world. Ist May, ihe May
Day is a historic day as far as we are con-
cerned. We expected that our Prime Mink-
ster who says that the country is moving
towards socialism would declare it a public
holiday. Even Pakistan has declared it a
public holiday. The Tamilnadu Govern-
ment has declared this as a holiday. It
should be declared as a Government holi-
day here. Or, at least, the Parliament
should meet here on the 1st of May and
pay our homage to our great martyrs of
1887 who led the entire working class move-
ment of the whole world and then sdjourn.

MR. SPEAKER : The Parliamentary
Affairs Minister has just gooe out,

SHRIS. M. BANERJEE :.It should
be declared as o Government and public
holiday. Even iats-lamented Pandityl mid
ti should be a public hodiday, .
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MR. SPEAKER ! It is for the Minister
of Parliamentary Affairs or the Deputy
Minister ..

AN HON. MEMBER
here.

: Nobody is

SHRI DINEN BHATTACHARYYA
(Serampore) : It is an international day.
Even the puppet Government of West Ben-
gal bas declared it as a holiday. Why not
here, 1n the Government of Mrs. Indira
Gandhi (Interruptions)

MR. SPEAKER : Isitthe only Parlia«
mentin the world where all the groups
speak ? What is this? You should have
some sense of proportion. Everybody is
speaking.

SHRI S. M. BANERJEE : You have
created hustory, Sir, in the Lok Sabha.
You did this last year . , .

MR. SPBAKER : I beg your pardon.

SHRIS. M. BANERJEE : 1 said you
have made reference to this; you have made
history, Last year you made history by
making references to our May Day. That
iswhy 1 appeal to you now, Sir. (Interrup=
tion)

MR. SPEAKER : [ say, it is very diffi-
cult for the Chair to make out anything
whea all of you speak. Only one of you
must speak at a time. .

SHRI DINEN BHATTACHARYYA—
rose

MR, SPEAKER : When 1 say ono of
you should speak. | don't ask him to stand
again |

SHRI 8§, M, BANBRIEE : Will you
wiffe 1o th Prime Minister, Sir )
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MR. SPEAKER : It is for the Minister
he will convey It to the Prime Minister,

SHRI DINEN BHATTACHARYYA:
He is coming . . (Interripiion)

MR. SPEAKER : Mr. Raj Bahadur,
they say, 1st of May should be declared as
a holiday., Or, there is one alternative
suggestion also that a reference could be
made to workers on this historic day.

SHRI S. M. BANERJEE : It should be
a public holiday for the Government of
India. (Interruptjons)

! wfr you (sfae feell) :
e Agieg, & @ qeter swr §
fr qgelt wf B w9 ¥ w4 qifegrie
w gE aY v ww ft @ freel a
100 g fiw & ¥ fag ww= i
w! fawst fagr af, gram fawc 2
@ &1 TR 9= § fr fafree age
@t gurd famfon &) @ &

oft qw. qN. et : gE GA-aA
wral & fag oifegriie g we &
§ 1 ¥ wogd #) Aew fendz qaran
argd 81 g § fr 1) wE A
gg vl wrg arfe wogdl WY gawr
W AT § W |

SHRISAMAR GUHA (Contai): Itis
the demand of the whole House that it
should be declared as a holiday.

MR. SPEAKER : Let us now resume
the discussion on . the Demands for
Grants . . .

SHRI SAMAR GUHA : In regard to
the Statement of the Minjater of Agricul-
ture, we find, it is at variance with the
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(Shri Samar Guha)
principles of the Central Government.
There i3 lot of difference .. . .

MR. SPEAKER : You are speaking
without my permission  You have not
given notice. Kandly sit down,

SHRI SAMAR GUHA : 1 want only
half a minute.

MR. SPEAKER ' No, even half a
minuie cannot be taken away from the
other busincss

SHR1 SAMAR GUHA : According to
Rule 193 we want a Short Duration dis-
cussson There are conflicting statements.

SHRI 5. M. BANERJEE* We have
wabled the Motion. Sir, the moment he
laid this statement, we have already tabled
our mation.

MR. SPEAKER : The Minisier of Par-
hamentary Affairs 1s here. He will convey
your wish to the Government

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ] BAHA-
DUR) : Su,it has never been raised before
in the Parhament, so far as | know. It is
not possible to declare any day as a nation-
al holiday, unless and until we gne the
fullest consideration to the matter and a
deuisron 15 taken at the highest level. This
has to be considered there. More than
that, 1 cannot say anything at this time,
Si

ot Frgfe fom  (nverd) -
MY AY F ATEEUT Y wATHE H
N N wedew X 91 fwg fax
T wmrea § fegel ol wegd
o1 s e fra, sw e gt
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viffe, a1l sad 7T & few ) forw
faxr g rearraT-HUTH W1 GETIVE
o= frar, ¥ g gart faw gF afaw
w gu 5T fer B W e g v
2% w77 a0 WY AW W WEHIA WTAT

Fifaq |

SHRI RAJ BAHADUR : May I remind
the House that we are a nation which is en-
Joying the largest number of holidays' In
fact, the whole pattern of holidays has to
be reviewed and revised in order to bring it
in conformity with the modern trends.

SHR1 SAMAR GUHA : We are prepa-
red 10 sacrifice some other holidav for the
sahe of May Day

SIHRI K, MANOHARAN (Madras
North) : He cancut down certsin other
holidays but include May Day as a
holiday.

SHRI RAJ BAHADUR : The whole
system has then to be revised.

MR. SPEAKER : Sumetimes, we simply
cannot help, when, God forbid, somebody
dies in Delhi: we cannot avoid these holi-

days. But we shall think over this
matter.

st frgfer faw : T A g Y
arart fawig, gw I aig gy g,
Ty AN & SR oA ¥
T af g

SHRIS. M. BANERJEE : 1 rise on a
point of order...

SHRI DINEN BHATTACHARYYA :
Shri Bibhuti Mishra does not seem (o know
the history 8f May Day.
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SHRI §. M. BANERJEE : Shri Bibhuti
Mishra for whom I have the
highest regard has said :

“qA Y Afnsh & A g @ ok
g aifel | 2w &, &= @) §,
ey § 1 g wAre qiero ¥wq A ¥
A ¥ N gemw ww F g,
1886 ¥ smJs # fasm) #
gEd

MR. SPEAKER : After all, this is a
simple matter, namely that May day should
be declared a holiday.* I had heard one
Member on this aiready, and I said that it
would be referred to the Prime Minister
through the Minister of Pasliamentary
Afairs. But 1 find that everybody is
getting up and entering into arguments and
counterarguments. [t appears that some
people are just fond of talking and nothing
else. Otherwise, the whole matter was
conveyed to the hon. Minister and 1 had
made my observation also.

SHRI S. M. BANERJEE : That is why
there should be an age limit for Parliament
Members.

MR. SPEAKER : Hon, Members are so
near to me that when they speak it dist-
urbs......

SHRI DINEN BHATTACHARYYA :
Very dear to you also.

SHRI RAJ BAHADUR : I wish Shri
S. M. Banerjee long life so that he may also
be disqualified.

SHRI K, MANOHARAN : Not in any
way helore the hon. Minister,

12.35 lus.

DEMANDS* FOR GRANTS, 1972-73
—Comd.

MINISTRY OF INDUSTRIAL DEVEFLOPMENT
—Contd.

SHRI A.K. M. ISHAQUE (Basirhat) : 1
rite to support the Demands frs.r Grants
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under the control of the Ministry of Indust-
rial Development.  Much water has rolled
by in the Ganges since the Industrial Policy
Resolution of 1956 was adopted. The
main objectives of that resolution were
twofold, namely to mccelerate the rate of
cconomic growth in the country and the
rapid industrialisation of the country. But
these two objectives have to be harmonised
with some compiementary objectives.
nameiy the prevention of undue concentr-
ation of wealth in a few hands, the reduc-
tion of disparities in regional development
and thirdly the encouragement of cottage.
village and small-scale industries and indus-
strial co-operatives etc.  The time is now -
ripe to make a review of how far we have
achieved the targets set before us 16 years
ago. There is no doubt we have made
some progress in industrial development.
We have turned backward India intoa
moderate, modern India. We are not
only producing capital goods in the country,
but some of our products are really sophis-
ticated. But can the Government claim
credit for this ? If the amount of technical
know-how that was imported had been
successfully developed in the country. . .

SHRI G. VISWANATHAN (Wandi-
wash) : The Minister is absent today also. If
he continues to be a Minister, we would
expect him to be present when the debate
on the Demands of his Ministry 1s on.

SHRI S.M, BANERIEE (Kanpur) : Is
Ive here in the capital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD) : He is indisposed.

SHRI A. K. M, ISHAQUE : Even thou-
gh there is some decline in recent years in
the industrial development of the country,
we have made some progress in the field.
But then if a lagissez faire, attitude was

I‘Movﬁ with the recommendstion of the Presideat.
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allowed in the industrial field, India could
have been another Japan or Germany with-
in the next ten years With the technjcal
knowhow that has been 1mported and that
indigenously developed, we could do that.
But what we have done so far is about
achieving our social objectives that we have
set for curselves One of these was to
prevent undue concentration of economie
power in a few hands In 1956 we adopted
the IP Resolution, Tie Dutt Com-
mittee submutted its report m 1969 The
Hazar1 Committee submitted report i
1968. Both these reports have revealed
that even though the intention of Govern-
ment was to prevent concentration of
wealth 1n a few hands, the big industrial
and monopoly houses have utihised those
very provisions which were 1o restram
them to get themselves bloated, The time
15 very ripe to make a reassessment as
to how to put real curbs on these monoc-
poly houses Whenever a restrictive
provision is made, a game of wits starts
between the big mdustrial houses on the
one hand and the officers in the Ministry
of Industrial Development on the other
On almost all occasions, the officers are
defeated 1n this game That 13 how the
mdustnal houses are gradually becoming
bigger and more powerful with the result
that our purpose 1s not being served, 1t 1s
being defeated.

So I am suggesting that when all the
provisions we have so far made are failing
to achieve the desired 1esult, let us make 1t
obligatory on these bloated industrial and
monopoly houses to employ additional 10
per cent over their existing staff  Let us
alto give these people the guaranice that
within the next 15 years there will be no
interference in matters of employment |
know there will at once be a violent reac-
tion to this suggestion from big industral
houses. But 1 am sure they will come
o terms end wili agree to ths It will
folve the unemployment problem at least
10 some cxtent
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The mndustrial licensing policy and
procedure has been taken advantage of by
the larger industrial and monopoly houses
to fasten themselves They have all
along better resources, technical knowhow
and entrepreneurial skill, They utilise all
these skills in foiling the purpose of this
country, enumerated and enunciated In
the industrial polsoy resolution of 1856.

Sir, I submit that the industrial policy
resolution of 1956 1s not outdated but it
requires some replenishment In 1956,
there was the problem of unemploymeat in
the country but the problem was not very
acute asit 13 today We know 1n West
Bengal what this problem of unemploy-
ment means and where 1t leads the country
to Therefore, 1 would, suggest that we
today replenish this resolution by adding
that henceforth the objective of the coun-
try will be not only to encourage the pro-
duction-oriented industries but also to
encourage employment-oriented imndustries
to grow 1n this country We must have
production 1n the country, there 13 no
doubt about 1t But, all the same, hence-
forth, we must plan out for employment-
onieated industries so that this problem of
unemployment can be solved In spite of
the resolution and the licensing policy, the
big houses are growing in size, and to
prevent this, as [ suggested previously, il
provision for 10 per cent employment
over the existing staff 1s made, then, the
problem will be solved to some extent.

Another objective was the regional deve-
lopment of the country. Qur country is &
vast one. Some of the States are very much
advanced so far as industry is concerned,
and some other States are very backward.
It was one of the objectives to have balan-
ced development of all the regions. Now,
the Government s cerlainly doing some-
thing to remove the disabilitios, and it 18
heartening to nate that the Goveinment
18 making investments in the public under-
takings in the backward areas, As & marter
of [act, 7.7 petcant of the public under-
takings have beon set up in the backward
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arens, But then there bas been a tendency
to grant licences to the industrially advan-
ced areas.

About 730 licences were issued in there
years- 1969, 1970 and 1971. Only 91 of
them were granted for tbe backward
arcas. I suggest that the Government
should have granted more licences to the
backward areas so that the backward areas
could have got a better chance to develop.

West Bengal was an industrially develo-
ped area in the country. At one time, it
was a leading Siate so far as industry is
concerned. But every year it has been
relegated toa very insignificant position,
and today it is only the fifth in the coun-
try. West Bengal could have been industri -~
ally developed. There are so many potentia
lities. There is so much unemployment
in Bengal. But West West Bengal's
case is being totally neglected. Therefore,
1 request the Government to see to it
that West Bengal's case is looked into.

There is an area in West Bengal, near
Calcutta, namely the Sunderbans. This
Suderbans area has vast possibilities of
industrial development. But large areas
there are remaining absolutely idle. An
industrial complex could be built 1n that
area. But no attempt has been made by
the Government to develop any industry.
there. Likewise, there 153 West Dinajpur,
and more particularly the Balurghat area
which is a very backward area, In these,
areas, small scale industries could have
been established. We are seeing In the
country that the small scale industrial
sector has temendous possibilities for

devetopment,

In the context of the green revolution
in our country our peasants have been acq~
ulring economic capacity to buy and if
we can give employment to our people,
they will acquire purchasing capacity and
thess products will have a good market in
tho country, We noed ppl have to seek a for
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eign market; we nced not be desperate about
it. Therefore, 1 suggest that the backward
areas thould be developed and public sector
projects should be established in backward
arcas. The moment public sector projects
areset up there, infra-structure will be
created there so that anxilliary industries
may come up; that will also provide a
remedy to the employment problem toa
certain extent. I roguest the Government,
in conclugion, to see to it that the Industr-
ial Policy Resolutionis implemented
seriously and in true spirit.

MR. SPEAKER : Shri C. C. Desai—
absent; Shri Dhan Shah Pradhan—absent.
Shri Raj Deo Singh,

SHRI S. M., BANERJEE: When is
the Minister likely to speak because we
have to fix up our speakers for Delence
Ministry,

MR. SPEAKER : We have about an
hour and forty minutes. The hon. Minister
will begin around 2.30 or 2.45 and he will
continue upto 3.30; he will finish by 3,30,

SHRI R, BALAKRISHNA PILLAI
(Mavelikara) : Two speakers from the
Opposition were called.

MR. SPEAKER : I called your name;
you were not present. 1 have called the
next Member; you cannot getup now.
You must be present when Yyou have given
your name.

! vdw fag (age) © wsaw
wEled, W WU A gREF wiv 9%
Qe o Aer fear § vad fag &
wR! SNE R o Sefigaw
qifee Teqea o 1956 §  gard
R & TR X qureE fRar Il g
T ST ST W wyr g wifgy )
W o) WEY A gEa g o
ey ot §, sw @y (v §,
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Rl aIwi A ®iw afr frar ) aa
dar ¥ Iux R 71 ﬁlﬂmﬁ,w:q
st § W fage G g @wa g, zA
AT & add 7 8, fegEred am
g weradr 2, ) s g@ Yoegea &
garfas ®5 €73 & wear arfgd & )

wa g a¥ fag? ool &Y qeafegga-
T 51 qarT §, ow arfed Wey-
a7 WY A FY QU W@ ¥ feg, |@a ¥
Wl O "I AT f® oow oke
Tl ¥1 SMET Bory W | ET e
ERER W 9 Aavwr W @i 4, ag
a8 & fw faar garet ot ae e
¢, 3UAT 50 TR EHIN R guEey
Tomr @ W IWE quww

APRIL 27, 972
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qUAT 2 qe@z audr wehr ar B
o TRET ¥ gEAN TH O
grREdter ¥ Augdl €Y @uw sarar G
g, & & Jerd agE g% A% g § awar
Mg srAaww gg g e ogr
SUIET NIFWA §Y, HGT IqTAT WIHATTRT
@, gy wfeze &7 wr sk @
w9 gl, 97 gosEgtsr ax gArd fafaedy
&1 sq1Er eqr AT gy arfe gesfeg-
aw aifed) Ileque F1 W) wwe g,
T QU0 N 1 AT THA QTN ¥ OF
A 59T F Aqve & SO mrafaay w1
&9 fasar 2 W a9 Y F Ow
/g Wy & 7 ¥ fas 7 smafaay
Figm fAaar i ¥ @F gawg €
forg &, gardt ferr &t &1 snor
qEAT AN § Ar@) wred  a® wgdd
®) AIE W ST 91 W@ L, WAC wr
ga:q fwar aar fs 99 &0 & @d
guEedls an wrdl, A1 @@ 7 d
At & Wit dva cfam ¥ o @@
A AT A WETw 99 g g,
TG EF AMAT WX AW FTIgT A
ar

mft 58 faE ¥ WA w1 feen fe
qHANFT F &) wAC weafra fnd @
foaz oot goeells w1 gk agr
grewt s E | A gueediw wgy A,
TR ¥ wWNra §, @ gEer
ATAST Wrgd § | 3wt g8 vty
I3 HT AR AW X A7 @ § 1 F wrguar
fe w@gh ager % ¥ qwd
A ¥ A A ARy N S W
THER N\

W & IO RE @ ITE 99 ™
tar mefee e ager g S
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2w ¥ wadt W w9 9 ¥y g
9 § 1 aga dead § wic dar fe M
og¥ wamar § agt ogw daw 22 faiy
dwai ¥, o 54 fqe¥ H ¥ 36
dwad ) gt fggeart w1 peedlaw
AT T QF F GIGHNA & fgma ¥ 4.2
7T §, Agh Jo o FT 2.1 qTE §.
JegEA A N gwa fggaw ¥
gEar Wit g1 Wy wgt aw 2.1
TR gEEAAN  JAT &1 @waed g,
3q § 07 40 gz fd godre ¥
g ag W o wak awfww 3 o fr
fiqas ahg X &, 12 ¥ 9%
UrqETEReE gl fawar §, A% 6-7
T & wrymredE famar 1 safa
¥ wgdw & fr gw aww fadie e
Ll ar

¥ qg W fadzT wear wgar g fe
1951 % sfogar &Y aedfeer-gean
275 ®o @I, IUL WA & I WA
237 sl wT 1967 & o7 sEd
WiT§ gAT I8 §, Ia% wgwr gfosar
¥ qeAfqer-wen 313 e g w§
§, &fv7 go o ®) qgF & W W
%7227 %0 60 47 § wE ¥ ag
o ifgx s & F go fie famrw
& waw & fava-fagr Y s a7 wr
i g W WA § s
IAT AW WA ¥ q@ AN F
AR ¥ s ew A § gm
WREIY ST daeT ¥ o\ gy afeaw
dwey ¥ Ardt § ol sy gd sfear
fafer §— et FIxaT @tz aigety
qw feomie a1, et o,
Wy s, fue-ae, wifees
Bt fr—gx At B FAT AW
goered wtr STk wW s

VAISAKHA 7, 1894 (SAKA)
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FI-AOFE, X QUE T AT,
WITAST WIE B, g wE A<
e el & i ofeqs daeT
FR g 1yudaan & wgw g &
gaR ged A A fad sEmY o miw
F 3. ¥ S0 SwT wA@ &Y fEed
wifgd 1

arst go Yo FY guaedler d M A
a1 fendt & aneft §, 998 mfsrgqrarg o
wifas &1 mfsmrarg Eadlee guv
sdg ¥ e g, Afed agf & w49-
FITAET A IAT AT F 0l W7
ITT R &F A1 54 fad §, 7 wraar
agr grar &. afss adr wiard ¥ ag
Fg ®T TMU g7 TE & fear anar
g zax g & wa-weaat w
TAAT 99T & | AT AAET § w3
2 & sta ofr gag adm & a7 fgaw
Farar wrg @ wrfqararz w1 AgAw
# ¥ fgara srqr o, @ @iy w3
fgara warar wa fe ag feoslt 1 &
OF WT a7 9w § Wi wifaw § fv ag
fasslt 7 fuqr s

ot fegewt wore @ 19 a7 TN
37

ot Tty fag: gwar A g
foa faadr

gl ana & ag v § T dwd
g & ot geasdlop st §, @ faeil
tag sy Hemar & s ¥ wgi
¥ g2y W wifgw sl §1ond foed
| AR TG AW F qF ¥ T wT
T W A are o, 6 fad
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[ Trorde g ]
ATTWIG-E2E WY g0I 97 | g% 91X
S F AT o NG T FTG
fewwnd warerr & ;o o€ wE—gH
W greien famd B fawwm 1781
qrdt ¥t fesrg g1 @ 2, faoet Y
favwa Zt W) 79 wAwE ¥
ot & AT H IUT TR GG
ATARTE ATE W qgH TG § WgH
gur & v ag arawrd @® 9@ Wr
R fF AT 2 gt § 1972 &
gr&ty A% fashr e gwy § N
drgfen wr o faq A%aT § 1

Tafay, sfaq, & ao & qaw A
¥R AANT q FA0 Agar g 5 Iwad
ufiat & frdl qooedt & s & fad
RETMIE FFEC 3G AT § WX IA®
T WAL F IF F1 GAT g § AT
& faw nooldwa 3 91 AR 99
aF ¥ 9T g@fy T4 owy, w§ A
wrEEafae d9q€ qfaar A 9@ &
ol dare At dmr ) qufay & A
T ¥ AgON vWi g Iwy W
wat et A d Mg T g HET
S F AR AW AT N waeg
¥ way wiel @ o fow & fay geux
53T ORI N AT faar-odt wegefe

AR Gl

o ae § gw e w1
atnl &t awdw wwaT £

oft ey ST (e ;e
wgvew, wiaifos fore o wife eqrem
o SO & W wowie ewsa-

wfeqa wT ¥ TETET W wyrAr, ag w4

APRIL 27,1972
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aRAT A 160 e & gy gawT
gut a1 | WY gay ofeeT W ST
1958 ¥ gwr @1 ot fravors WX
sfaw DAY FAAHT U BT Ja7q FQ
g1 & qrger g s oedfirs fasra &
faq 59 arfger &t symar g wrfgg
faas! qas< fvd A s ¥ a1 fedd
A Swdt ¥ ®W FE G wHEQ 0=
afeqd g & T W @ |

MR SPEAKER You may continue
after lunch, We adjourn for lunch to re-
assemnble at 2 O Clock

13 hrs.

The Iok Sahha adjourned for lunch till
Tourieen of the Clock

The Lok Sabha Tie-assembled after
Lunch at four runwes past  Fourtesn
of the Clock.

{MRr. DEPUTY SPBARER in the Char)

DEMANDS FOR GRANTS,
1972-73—Contd.

MINISTRY OF INDUSTRIAL DEVELOPMENT

oY wAGTg AW : YA WA
ahaifre feere swoe o afl W
e v gu frdew war § fis
¥ wfiw ¥ wfew 96t @t ord faw
# aor et ¥ wrefie fgr whe
ot wrgs W & sfre o anfes
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& wrafew fawe ) afas s
wa fedr o U ¥ Rgam ¥ uR
W ¥ 19 wear § & Suln § SereA
e forw ¥ usdly 3=fy ol wwfa
{11l

et Y QT H AF crvang HIR-
wtar, wraw faw, wrer e, e,
ge« fauly, qege iR, we afamns,
q% wITEEr, A€ T, AW gE,
e gEa, arg 97, wOw S &h-
ordl, & gy A S g ¥ Hoxw H
sifas spmaada @F § Wi & aw
Yam a@ @ & qfcomersy
IWrRA AF A gar | gm AW
sfusay smdsar IQENA, W,
a0, TR FqmA g1 AW
N T @ ¥ & W H qorAfaw
AT ¥ TH1EE WY § 1 Jwear w7
wfwgar, IO & G w7 wawy,
witar, Sag faar gafy, s,
TNl F1 defAwe, @afea oAy
1 wmqar, qifaw fowr 2Y qgfe w
wifes qard, 7 59 0% www § foa
o yug ¥ AN ww oA QT o
urdt, afer Tt o @ 2 R-
ard & wisd wiv @y D an e
1948 & w¥&y 1956 & wg 1 wgd
o ¥ Iqemrd F oiwd 25 v ¥
wies e arfig fwr & 50 &rw &
wie § 1 Sdvl ¥ wanfar gt g,
WY 9H FrYF o qreer ag far § 1

weT g2 U WA STt & wfEandt
forud dw W wwET AUwT W A
wrardl ) 17 sfowy § syt P
were ot fusre WY G W ) WA
Foit W e @ Wil e 3

VAISAKHA 7, 1894 (54KA)
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fag? @i &' wha swET Ay I
%, g1 TN 9AT 9% |

FAT K fHen & W 9 SeE
wifsra & 1 A & fawre ¥ @1 e
WL FAT I3 AHAT 1 A Y T
SFT %) gfaer % & faqy s &r
I qgAT AMET AT SEE  fad
-l IA F wareAr AT wifgdr
wna 1T wfsg & geq &1 agfae ag-
SAFT FLAT, AIAHHE 91 oigs dx F
Wa:-wa: gafs @0 § gak fawm
&1 577 g AfEgn 1 A7 gl
wneEr, guAT A §) qg-dw w@w,
ww; g, g, "7z, W AR,
@ ard gl w1 3@y gu Ay el
Y TOOAT &Y WY A Avifas fawre
&Y AT g 7 § G oY wwd

g1

awm a1 sd-eqaeqr & I@T W
AW WA §, A oft s e
WA & A% wgmaT §ar wwd g
faw § &aw AT W § T afew
R ueg #Y gugrEr fafgg 0 wy-
wree ger &7 & wfawl ¥ g, aw-
ardt, §rardy gar we o Y fnfe
§, @ g Wy Iov T fawfaa st
vt &

aR goerd suMi H Wk § @
g1 gl Al v www o g
ST At weAT o ey A @ @
81 wfusl ¥ qudle dwar §, waife
dot § Wie wg WA Wik wEw €
AT & v oaff s @ § 0 iy
W ool ¥ wrd wfafonr, gon
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[ s garg wara]
gfafs, wwrza wfafe @iy s
afafagy 1 fantg & afs s &
w19 FOH q AAg 1Y AF ¥ Ay
faer @

# wig ¥ fadaw woar rgar ¢ s
wifgardy & w0, S¥ weg AW AT
AT &7 &, gr-gr I @ o
w77 & Wi ag @ s wfzd, sq &
AR A & ¥17 79 Q1 Wi fqoe
¥ AW AN @A WA Ay
Ffy

A ¥ & w71 Tigar g fo Gt o
|GV & F1eAIs wow & fad 6g-
QA 7 AT AU §1 TEA &AW
FravT £ § 7 afew ar? ez F go-
et waifns fagm & freaz 3fy
97 fAWT Sqmad, g=7 ®7 @ =fasn
& Aged, IGRTA qGT AFMIT QL@
fadz g

st geel wm &R (Rgwga)
IqrEAF WG, A W19 FT TG WA
gleam v gs w Wy fasw
Trrag & wlaY 9 AIFX Fr oAtwr
fagr | og Qv Yar fawx § Form &
A AN & wrowt o qw A A R
ot W€ safe At Y aFd Wl A0
arey A A v g | gEd qger B
W g A wgw g f6 ¥y
TREE W AgAr § A€, w0 gew
g § wQa w weer | ¥fen o
& fod fas o ey ¥ wr wreg ¥R
¥ g aff Qrar ) yrefasey @ 2
g A DT ad § o T

APRIL 27, 1972
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gy aw ok e fafawh @
qT TR Mamr et g frdm &
W geawrd ¥ fow af® § et
& oy, #few QAT & ¥A7 & IC TN
%) wary arx 3@ W @ a0 £
wary ary ot g § ag fedt olx @
feamr & §1¥ §, ITHT AW T W
a1 Ta A QU aQRk § wgaw
agY & @war | & o DwAd qAd
3a% faf w1 g F wEw gard
e W § ) O O aR-3T wreE §,
THF Ag g e ¢, afeww
werfmy 2, smidz AT gAR
qraY ¢ | g axg ¥ wgwiian & -
q17 &1 Iak arg faeh dwex ¢ fav
gid)-gd geawrfeat §, TRa geedlw
21 Afes g% fad Y midar ox fag
qra § 9% 3 ATAT §7 gEAT AG QA
1 37 % feaa ore w33 ¥ fgard
¥, TG FT A N W wreT A
qrgAw &7 ¥ agn e @ omar 4
AT GTETX & 71§ Iga a8 FAAd
g, Wy §, fawmwg @, WA g,
wfw for faersa &1 qifeandie & w=ee
gAR AN qEEq FR-ae e
w<d § ag foe o giar ¢ agt quww
Aot ¥ g T dar g W fafae
gra Iam) daw € qgw wsw §
rorard wonk wreft §, Sfea Do
w1 WA arey W A7 SE quyer
wle weiiaar & g1q w ST wifgd
forer aeg ¥ g a1

qgu g oo g e oo @@ A
wear o fraifer fer § fF &w &
il ¥ gerar § ) Tww gErr ® fad
werwrdt & srewr ward owd ) an
¥ qEdr o gu ®) wrady Xnr rer
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9% o qud dfael W 0w @
grar B, ¥ Yfverhwer 3 vl ) e
frar §, s el Y 8, IR fag
graw gEAT gt § 1 o wroemd
o F1a® £ orewa ff §, Iuk fag
Al & weta Dt §, &Y ¥ awer
R & 1 o Ay ool 1 R e
s frardt ¥ grer @1 I frwr
Fer gy oo w fey &
vaar fawsq gY smar & fs fore sna
¥ g g ¥ Wi fo@ aag & Sl
1 AT FEQ ey & ag g oA
g

W oawz ¥ W gard qfeaw
wRCHE 2 Ia% graoma wYam g
7% fad gart agr wRlNwe Ngw
X g g | A @ aft war T
7z méiimg € g feg & fad R
Tt 2 & 1 3T fedr fafame fosd-
X P g famidz & ey W
qifrards & azeq vt g §
wAar % @rew, T e
wafifesm, v @qdr gw A =@ §
ot qfeme ezl ¥ 7 &Y 1 agt 9%
dafcfern &, wgt wifers dga d,
sifawfasw g &) g ayafeai @
Iay wwuel § 1 o) qgd ArAT ax ar
&1 %% gw ¥ o ¥ Sofirs fos
a9t o #Y forer a7, dfew gEwr B
ww Tw 6 wrH aw A faAr
at qw § o, gfiare & e qn =
g g awn & Y fosr qgen
e or, ¥ sl Ay gEr W
et & gqoh w e f
i

VAISAKHA 7, 18% (SAKA)
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MR, DEPUTY-SPEAKER : It is not
desirable to mention the name of any
individual officer here,

=it gewt 7w @AY weEr & My
A FaAT | @ F FT G TR
szt A =1 777, AlS¥ AT FT A
war 7T, WAEE ACHT W AW T,
afFToE da ¥ T ¥ gR v A%
1€ guar 2§ foslt 1 o e@wfen
FgAguagt & wHAAY a7 WA
w3 § fs 97 & arg Frgfraat sG ¥,
g &@ N srarw DAt § Wi ST
w o e § g gfma A &
# S weAly dar g g W
HTRNET 99T §o9 e grar § Wi Al
¥ far agi ot #w s@Tr wfeA
qrar g

g8 aTg ¥ surgz Wi wgwriaar
R A g &, o ol ¥ Frsht
o % grar & 1 o frol R @ g9
¥ ow qar W qur @t omar § 0 fae
@01 F gy ¥F N aw earfew
g1 aggars & fad v w3 §
wafad agt 97 we=e a7 gar &
wae Hegaen 9 § wgh F 7T 7
gt §, 9 gEEr Aage Aore Wy §
Ia% fael 1 ff ag arp Af wIG
@y T wgar § 1 s fed oY
0% § og g s w@EY § @
darare ag ff @wdt @ ww Pezw
gz fond & quifes gr @t § wir
R §, ¥ srewAT o dqrmT 7
wewe fraw At ol ¥ 2.5 a3 ar g
! WX g W o WOt § &t ag
wolt Franft aff & 1 wore g WY G-
e wyrh § oty sl B wwew g
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[ o8t o &)

A g ATl anad O diw & wh
AT N7 W T TR T AAT EHT )
ot o wdr gk § 9w fod Faenr
areEa 2 8, forT %) omew oF 30
I W wwd g8 g wifgE
AR Y @ g gEAr § 9w A
ek W R aa% ¥ Far wfgy
WIS gArt ggr seTEEIE afws Wes g,
FT ®) A @ WX QU W AT
ifgy

Wi s Wi onfaat Wi fagd
T & i § o % gld 8 & fod
AAT-AHT I 9TV Y §, afew wrer
& oY foogem § ag Wt QU
wer fvar orrar 1 S @g ¥ K qEd
forarer ot ¥ wrger g fe fow www
gfgg R @ ow € qw a0 TAT 9E
o e F % R R @
& Ak gurgar gur at fs agl & @
w1 syt & ot Ated wife &
A &, g gk Ia 23w & A
&1 srafrgar & sraat | afeT agr
it sT o & qmee ¥ g
% ¥ ¢ qUTER I wagaaT g1 @
g1 & fafreec ega wr s 38 Wi
femrr strgar & 1 & wrear § fn ofees
weeefipg &, wrg ot & glegre &
dafdfeen ot Adifeen oo g & e
frgferd & wram & searg §) <y
&) o xE &Y N7 @l w1
agu ¥ FATE ¥ weIT GEATC TgT wY
frwwrf onelt & fie Yar dar adr g
 gw Aol & 39T wee) ag ¥ fasre
g figh )

APRIL 27, 1972

D.G. Min Ind Dev, 1356

MR DEPUTY-SPEAKER : The hon.
Minister is schedulod to replyat245p m
I would request hon Members who would
be called upon to speak now to be briet
Now Shri Bhagirath Bhanwar. He s entitled
to three minutes only, but I shall give um
five minutes, and he must conclude within
that time

&t wreii Ty e (wrgwT) | TS
agiTy, wifrr frwe s g
qgH T @ &1 W &y ¥ gha wfa
% forast wranasar § Iad @ qaeg-
war I & fqrarc AT § 1 afg 2w ®
TA® FF FIWOW X qF ar &
gawar 7 fewror AN qw & W §,
wiat § ag foz gt §, Sfew gurd
whaifrs #fe ¥ 55 Jar v & Faad
T AWT &Y ALY 9T WY1 UH oW T
w1 qg & fr Ay SN A @y
WT @ § WET T 9§ ¥ & I ¥fema
rfommar g fe o S X § o
I g, S FA N Hw ¥ A
giat, wgr & St #Y w0 A fawar
g e A N A e AT e,
1% a5 &® AT 9T & a1 HiF qwey
q¢ g, & guew /Nt &1 3T § QA
faRrait

g %ar wrar § f afas qod
orgt der QI , ¥ wEr & g@} W ar
M A o § i Fr o X
aftor qzrd dar @R §, af N
# wToaT @YW ®T IT w7 ga et
o, A ¥@ ¥ agt & S oA e
R gty

e T ¥ wnfeandt @ ¥ Wi
ﬁm-.rmmtmﬁﬁr wt ¥
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4 €Y qreht 8, Frw-wwr o faw o
g aw o A § e ¥ ag
fow¥ gu & 1 % X § fowr o R, &
Toe wgar 5T & 56 fgewl & aw
Tgt w1 %< fewdlt 3 wrwAE wrCEr
# wogd v @ &) wifege ¥ welt g1
w0 ark § ? s o arAn, we e
W o oy A §, fex A & agh wr
% 92 gu § 1 Wiy 98 wraws g 1F
iz fred go & & wi wm R
g7 9gF 9T T @IMA KT SqE04T
1

darfe ot &0 A ¥ w@ §
wigdy 3 Hlv ooty dew & anr &
STorT ar sfpar aga weat 2 | 9w ¥
s AT T § R feR A AeEw
agy faw qraT § 1 WK o faerar § o
qeg S W farear § 1 g W aved
¥ & FaTr e §, g6 for aw
I wera g i feT awer faar w3
9 ¥t @72 7 A § ) wfor 7g AT
§ fn afewl 1 gwam o axar §1
ww faw ¥ igar § fe srears alea &
AN wm a1 faw @A o
AT & WANW ¥ SRGY § SAH
wrgw afcwdw fear and, arfe R
T W F glest @

gy s ot S ¥ v §, v fser
¥ faedt ®Y o A% A s W et
o &, frelt oy Fowd e ey arterr §
o fely ®1 ot g &% wredE R
fat wmar § 1w feam F e we-
wre § fis e aregw Wiy daw ow
siw ¥ ol w@ow o ¥ wndrwre S

VAISAKHA 7, 1894 (SAKA)

D.G. Min. Ind. Dgv. 158

g1 § 1 ¥ ¥ Ierfe W gfr wifa
warg wg art i gfew S A N
T g § IEY @ Wl W
gamguT § W I k wx H W
Y Tware ¥ v fear man, @Y g
g ot gw ® faRwl & Wi e
Fort EA g, @ 3@ ¥ g @
AN |

¥ 5o gt L avgar g1 § wsy
R F war § 1 ag T Frmrer w2
fogd #§ #rEm & v oy §
gAY Wk § s g fad Qi §—
qaT F@Y FET § F—wg W
§aTq A1 Agxard @ of, aifew @
wE, @ S GEw g omd § Wk
AR FW@ Traw & af, &t gF 0
waq A T § ) @w Ay I
ot ¥ wroary @wR =rfge Wik gt
& At wy Qe fewrar nfge o« agh
%mﬁu"‘fﬁlﬂmﬁﬁ'qﬁﬁi.
IR gEwe TR fEgr oy s
qrgard aq o §, IW  aew
wrgifaa fear sy

qgqR |

=it arivare fyddt : (wwefhege) ¢
IR AGIRT, FAIT W AT §,
Afsr AN F g T FT AR M ¥
wifgs e ¥ ayr wga Wit wgengy
T 1 qrardy ¥ are qw ¥ a@aR
o Aifaw guin-q® wd el wd §
forreft wge s o 1 3@ o #
wout At et war § ot oud ot
gewar «Y figelt &1 ¥fer ot -}
oAt wt go, vyt WRw -
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[y e faddr]

a8 W, are A ¥ I IJa-au O,
WA qurd FIA WAL, q@
Jtwr g€ 1 agy § IO wOF TR
Iy ww wrIyy wAw wf Tar
afead® af ®rar ot aFr§ FAEC
wf favr aft § 757§ W ST
frofy #Y 2@d gy @@ alx & sl
&4 & Fl7 4 A% Ia-9d @y fRy
warEFY §, W AR A H wgEA
wét frar «war & 1 @t Wi graaE
s 7 warfgg fear war oix s§+
wrdt ok g9 AEg SET-ad) 1
forat, 3T gad W g8 @A g—
TG § AN ¥ Amar g

T ¥ vEmad @ §, faew
sieargT fear v sifgg ar | afer
Wieargn [T &Y T @, q@ AfA
ararg 7f f& 9% w7 amer d3r
g€ W1 9w ¥ gy ¥ gz My @Er
sy a2 gur ¢ fe o aw & gaw
fram & fag -3 sa-vE =@
fex § fer g@?t o 59 &
geqr It af Yy ww ag @wer
F i eT ¥ gark amA Ak g o
afz gn B-ge INT-aey w1, W@
o ¥ gl & grafmg sw-aw 1
T g ¥ 7N, FT-3 avdvy @R
A TEr dord &, At wa® 1 geafanw
g1 TF A @M ® ¥edavy
&, Wi gaR, o A wrard agh,
faad waw afew awad dor iy
@Y X o wred w e Ay R
Wit g A quR IWiTed oftaw A

APRIL 27, 1972
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grafer arafiay U s §, 97 T
T AT T |

§ o ey | oW g
atrqe faw & gofes 3o & seam
A% T\ FAX AW FW 9 T G
daarft ¥ glar 911 AfeT gTErT A
wEr Afy WY fe TRy W
QUIT-HY qHreT Iy I @ §, fagwr
T ag § g IOl A @ gq
WRA ST g A wiwr
W TH IET-a91 6 Ne@ET T

|y ¥ aga wA ) T 2 gwA
fedts & 2ar § e w10 ok FpEQ
Ay o zga auaT I+ §, qfE
@EHAT & 2P wW AN § W AT
wIaT 41 §, wafs g AR @A
g 81 I et sy & fe aniia
WA § LT AT IAFT A® QAT
Wik M W A% w9 g fawd
2 | QIEwe WTA-ATA FT GeaT QIGA §,
afe aresat Wi 378 ziFTega A
SR, IE AR IQH AT § ) TR
§9 wTw @¥ 7Y ¥, ¥feT w3 @
fean & w19 famm§ wik §

g} Iqmaa A qaA & fag
FWA 9gW BT QE fad § Idw
gfewrdt fager fedr i) few o
I M Ak § o wa A
fae & fag ow sdw wiwerd s
weaT § ) e s ag § fs oar
wfiwrd IOh & Siv aog ¥ de-ww
afetad § A3 gRw k 6 X
ow fud ¥ Y6 qumgere ofnfe anrd
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wrl, off @ Ty o ¥ur-dw Wt v gt
W ¥ v ww asd § @
wear ww faw gear §, wEd Ayt
¥rd ®Y g A & sy g frw
wwdt §, wifw )

WAL FUSTC QY  SONT-AET &
grr Jwrd ®r fazmr wgdt § WK
a1 W ety U w7 wga 8,
@ g fodr ¥ Sdwd @y fed
ord |

st fr gk ya wifet & w5 g,
Fore ¥ ¥ qATONE ¥ OF IR HT
wrearar fear mar ) § 9w aR § sgr
wrgar § fie ax oy o7 ¥ faar mar
ar, wg a7 ¥ & qf, Wrew NE A/
W wgT, Wi @l ¥ sare §Y wa,
fae war A § fe ag s agt ¥
gt AW ? Ww 9% agt Ag
wrray Y At § 1 gt @k O an
ot g, g A §, faorelht SR fomr
8, art # @t gfiear § 1 fiee ot wree
@TAT A WATAT AT YEET ¥k BT
wii g W Bory 5 A s
aneit o § 3% 5 A gy G frare
g1 se IER gt s ag § A
ag wredw #faw firar o, fisdt gad
o fear wrw | ag D wsdy g L0
wnEY Tw wg ¥ feg sty v ey
ey § Wit SredE e BT A & ane
ot ft ol g warr g g,
qg o€ wvd wra wfi 0 Rt oo
gt el e
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& wros) woqere tav g s wex
TR 1w o¢ fiud W ey fear

*SHRI R. BALAKRISHNA PILLAI
(Mavelikara) : Mr, Deputy-Spsaker, Sir,
I am opposing the Demeands relating to the
Ministry of Industrial Development, After
Independence, during the Iast 25 years
Kerala has been neglected {n the matter of
industrial development. This point has
been brought to the notice of this House
and the Government on many occasions
before. Last year, Sir, when we were hav-
ing the debate on the Demands of this
Ministry the Members from Kerala strong-
ly stressed the point that Kerala was
completely neglected in the matter of
industrial development. Even the Prime
Minister intervened in this matter and
assured to remove the grievances of Kerala
relating to the industrial backwardness.

Kerala has the maximum number of
educated unemployed persons roaming
about in the streets, but no new industry
has been started in Kerala by the Ministry
of Industrial Development or by the
Ministry of Defence or even by the Minis-
try of Communications or other ministries,
Sir, I want to warn the Government that
we cannot continue tike this for long.
Every year the number of technically
qualified persons is increasing. Engineering
personnel,  agricultural persons and
medically qualiBed persons are Bnding it
impossible to get employment in the State.
They are also ensble to get their names
registered in other fortunate States where
industrial development has taken place
and also those states refuse to employ
persons not belonging to them.

Sir, after 1952, in particular, and after
1967. in general, many schemes have besn
submitted to the Centre by the Govern-
ment of Kerala, but nothing has been done

= The original speech ‘was delivered in Mnln'mhm..
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by the Centre. When the State Govern-
ment says that more powers should be
given to it to start industries our friends on
the Congress side are very quick in saying
that we are asking for provincial autonomy.
Kerala is a State which carns the maximum
amount of foreign exchange for India. I
am pained to say that the Central Govern-
ment is not willing to begin more industries
in 1bat State.

As per the report of the Geological
Survey of India a stecl glant was to be
started in Culicut. In that report it is said
that 3,300 mullion tonnes of iron ore is
available there and many experts have
opined that a steel plant can be started
there. Atier the submussion of that report
many stee! plants have been established in
our country but not in Kerala, This goes
to prove the ncglect that 1s shown to
Kerala by the Centre

Coming to the national sphere I must
say that the textile industry must be
nationalised 1f 1t 1s not nationalised 1
warp the Government that the textile
industry all over the country will close
down. Alicady many textle mills have
closed down all over the country. [ also
want to warn the Government that 1f more
industries are not established 1n Kerala it
will result in an explosive situation.

In the same way, Sir, the paper Indus-
try has also to be nationalised. There s an
artaficial scaicity of paper all over India.
This wrtficisl scarcity has been created
there by the paper mill owners. and there-
fore, 1 suggest that this industry has also
to be nationalised

MR. DEPUTY SPEAKER : You are
not concluding, you are starling a new
subject.

SHRI R. BAJ AKRISHNA PIL] A} :
Sir, 1 have been given ten minutes.
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MR. DEPUTY-SPEAKER : Who gave
you ten minutes 7 You are not entitled
even to have one minute. As & special case
I allowed you to have five minutes, Please
conclude.

SHRI R. BALAKRISHNA PILLAI
Sir, I conclude.

SHRI VASANT SATHE (Akola) :
Tam thankfal to you for giving me an
opportunity. We are today n this country
practically at the cross-roads where for the
first time in the history of this nation, our
country has emerged so strong, so well
united and self-confident as never before
in history. The question 18 : are we going
to utilise this strength and self confidence
to win this war on poverty, as this promise
had been given by us to the people ?

The only way this can be done is to
industrialise this country. Jt is no more a
slogan : industrialise or perish, It 1s very
much a reality which 1s staring this nation
m the face. Therefore, considering the
potential in the field of industrial develop-
ment we have to completely review our
whole production process in this country.
What are the things that are to be produced
to remove poverty ! You will appreciate
that there are three things mainly, if we
want to remove poverty : food, clothing
and shelter.

On the agricultural field, we know we
have made some progress, We have even
to look at agriculture as an industry, so
that we can have agro-industries coming up
faster, Wo are neglecting the sphers of
agro-industries : poultry, animal husban.
dry, seedccy and many others that spring
from them, which were our traditional
industries.

In the consumer goods secior, we have
made & mess of entire cloth production and
have been unable to reach the target of
cloth produption in any of our plans,
particularly in the mills sector. Fortunately
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it is the handloom and the decentralised
sector that has come to our rescue; they
have increased their production and so we
can say we have achieved the target.

The whole question is : how are we
going to solve this problem. What is pro-
duced in a country is its wealth., What
priorities are we goingto give? Are we
going to give priorities to the necessities of
life so that they are produced in a decentra-
lised sector 7 1 am sorry to say that today
in this country it 1s a fashion to decry
Gandhij1 and his economics as outdated,
Gandhian economics is today as much
valid—nay, even more valid—as it was
before. because that is the only way you
can give productive capacity to more hands
and simultaneously solve the employment
problem. What goods are to be produced
in this country. What are the priorities in
the private sector 7 The other day the hon.
Minister could not give a satisfactory reply
to the question : how much percentage of
consumer goods industries are in private
sector and how much in the public sector ?
Hardly 1 per cent. The whole trouble is,
the entire consumer goods industry is in
the hands of the private sector. They are
producing those goods for which the
purchasing power is limited in a few hands,
things which are not necessary and Juxuries
like cosmetics and all other non-essential
items, which cannot by any stretch of
imagination be given priorities in this
country. So, let us have a fresh look. The
entire production must be need-based so as
to reach the maximum number of people.
The production capacity should be taken
away from the monopolists. We have to
take courage in our hands. There has to be
a sense of urgency now. We have a leader
who is in absolute earnest about it. She
gave the warning the other day that ‘Time
s runniog out'. There are hardly three
years. Can we go and explain to the people
at the end of three years that we have not
bexn abie to fulfil the promises we made to
the pepple to give them employment and
raise their siandard of living 7 »
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AN HON. MEMBER : She gave the
warning to the Minister !

SHRI VASANT SATHE : There, you
have to take courage. But what can she
alone do? If she is surrounded by syco-
phants everywhere, in the bureaucracy,
vested interests and monopolistic class, who
are even today dominating our industrial
production. We will land ourselves into a
tremendous plight. As Veda Vyas put it
in the mouth of Yudhishtra :

aray forad waey atan wreaw fg
2fgary

ufesy @t fr wad geaa: 2w
T |

A person who utilises the capital of a
country in investing on non-essential items
and wants to possess more than what is
csseatial is a thief and deserves to be
punished. This is the theme, the key-note,
which we must keep in our minds in our
industrial production if we are really
serious about solving the problems of the
country.

SHRIK. P, UNNIKRISHNAN (Bada-
gara) : Sir, between your good self and
the hmited time at my disposal, I can
haidly take a bird's eye-view of the Indian
industrial landscape. But one thing is
very clear, namely, it is murky and cloudy.
I am soniy 1 must hold this ministry
responsible for it. While there are so
many other ministries which are responsi-
ble—1I shall agree if he will defead himself—
I must say that the record of this ministry
for the last two years has been poor and
miserable. Mr Dharni dhar Das yesterday
asked for total nationalisation of all indus-
tries, My friend, Mr Suthe who just preceded
me, spoke about the virtues of a Gandhian
economy. But Iam af-aid 1do not agree
with both. It is neither total and complete
nationalisation nor a complete return to
total sumple labour-intensive technology
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of Charkha type which will help us. Over
the years we have evolved under late
Jawaharial Nehru a correst perspective of
industrial growth, i.c. a broad-based regula-
tory frame-work, within which must func-
tion the private sector and the public
sector which must acquire commanding
heights of the economy, with self-reliance
in technology as its aim. This is the kernel
of the problem. How far have we achieved
it?

It 1s very clear that from a doctrinal
pomt of view, we had rejected the capitalist
mode of development and we had never en-
couraged any kind of “Erhardism” in this
country, even during the days of Jewaharlal
Nehru or later. Today we have also built
up an anti-monopoly structure, a legsla-
tion, the MRTP, a broad frame work to
regulate the monopolists, but I am sorry to
say that this munistry has not taken
this perspecive  to consideration.
I am also not sure that the licensing
policy, even as it obtains today in all it
entire details have been worked out, will
produce this effect, About technology, as
a result of the poor coordination between
various Ministries, we have allowed import
of processes and technologies which are
hardly relevant or which are already pro-
duced in this country. When this is the
state, we cau hardly afford to look forward
to a state of self-reliance in the industrial
economy.

As 1 know the time at my disposal is
very imited; before I conclude, I must say
something about regional imbalances. It
1s on the regronal balance the entire edifice
and suucture of our unity will rest. I am
sofry to say, as my hon. friend from the
opposition, Shri Balakrishna Pijllai, has
pomted, the treatment that has been given
to my State has indeed been wrong. 1 shall
only refer to page 25 of the Ministry
Report which says ;

“Instrumentation Limited, Kota,
1 espongible for the establishment of :
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(i) = Precision imstrumeats Plant at
Kota, Rajasthan, and

(ii) a Mechanical Hydraulic and Ppeu-
matic Instruments Plant at Palghat,
Kerala,

with technical and financial assistance
of USSR."

Iwould like him to say where this
plant 1s. [ know one thing. Ten years
ago one of his predecessors Bhri D, San-
Jivavya, went there and he had the mis-
fortune to lay the foundation stome of a
factory, It is only a monument of folly
not an Instrumentation factory which still
remains there. So, I would like to know
this : whom are they trying to kid ?
Has the factory gone into production ?
Is that the impression that the
Ministry wants to give us ? Have they
made any specific commitments ? If so,
when will they be fulfilled ? I think the
people of Kerala are justified in asking
this question and seeking an answer from
the Government of India and the hon.
Minister.

Unfortunately, there has been a bureau-
cratic set up in that Ministry. While I do
not want to name any individuals, all kinds
of cliques are operating there. In the
public sector also some of the Managing
Durectors are attempting to become capitas
lists without investment, This was not
our idea of a publlc sector.

Sir, I hope that the hon. Miaister will,
take these factors into comsideration and
while I support these Demands unresetvedly
I hope at least in the year to come he would
be able to give a dynamic push to our
nation and to our economy.

SHRI VASANT SATHE : Sir, I want
to make an explanation. Otherwise, there
is a likelihbod of & misunderstanding
of what I wid, Pobably it
has gofie down{as §f 1 meant that
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the Prime Minister is surrounded by
sycophants in the Cabinet. That is not
what T wanted to convey. I only wanted
10 say that the productive machine, that is,
the capitalists and bureaucrats are fuli of
sycophants who make people-oriented
production impossible.

MR. DEPUTY-SPEAKER : That is
going out of the procedure, Perhaps, asa
special case it can be done.

SHRI 8. M. BANERJEE (Kanpur): 1
would like to bring to the notice of the
hon. Minister only two things. In Bharat
Heavy Electricals Limited, Haridwar,
recently there was a venfication of the
trade unions by the Registrar. There are
two unions there, one affiljated to the
INTUC and another affiliated to the
AITLC, The AITUC union has got 90
per cent of the workers under it. When
the Registrar of Trade Unions from Kanpur
went to Haridwar for making a physical
verification, we brought before him 4,500
workers with their ballot papers. When
he saw this number he left for Kanpur
without any verification, After tnat verifica-
tion, the office-bearers of the rival union
started beating our General Secretary and
others. They are also seeking police pro-
tection, with the help of the General
Manager, to harass us. I would reguest
the hon. Minister to make a note of
this. Let him request the General Manager
to deal with the situation honestly, earnes-
tly and impartially. Otherwise, we are
capable of handling the situation,

The sescond point is about giving more
loan or financial aid to the Tanning and
Footware Couporation, Kanpur, which was
taken over by the Government of India.
Today they wantasum of Rs, 7 lakhs to
run this unit. But, unfortunately, onlya
small suth has been given to them,

1 wonld request the hon. Minlister to
kindly take note of it and ses that this
tnstitution is given proper financial aid,
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THB MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL
HAQUE CHOUDHURY) : Mr. Deputy-
Speaker, Sir, at the outset, I must apologise
for having been absent during the earlier
part of the debate dus to a sudden indis-
position of myself. I was suddenly taken
illby a severe attack of gastro-emteritis
yesterday while I was in the House it
self,.,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
He was ill till this morning.

SHRI MOINUL HAQUE
CHOUDHURY : Despite the doctor's
advice, I have come here to reply to the
debate,

SHRI S M. BANERJEE : The Deputy
Minister could have rephed to the debate,

MR, DEPUTY SPEAKER : Anyway,
he has come,

SHRI RAJ BAHADUR : I had request-
ed him not to come 1f he felt ill or sick.
But he has come.

SHR] SHYAMANANDAN MISHRA
(Begusarai) : He can sit down and speak.

MR. DEPUTY SPEAKER : Yes.

SHRI MOINUL HAQUE
CHOUDHURY : Thank you, Sir.

Sir, 1 bave been looking forward to this
debate and the comments and suggestions
of the hon. Members, Unfortunately, feor
the most part, T have had to hear themr in
absentia, 1am grateful to them for the
interest they have shownin the wortklag
of my Ministry and for the suggestions they
have made,

The debate has already shown that the
hon. Members, and, in fact, the nation as
a whole, attach a great deal of importance
to the industrial t, and rightly
3o, singe it is one of the major factors con-
tributing to rapid economic growth. At
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the sametime. the debate doos show - haw
divergent views could be held as to what is
the right way to proceed with industrial
development. This ia an arca in which al-
most anything that one doescan be criti-
cised by one school of thought or - another.
But for that reason, I do not say that the
golden principle would be to remain inac-
tive o as not to be criticised. On the other
hand 1 do feel that we ought to take prac-
tical and pragmatic steps in tune with the
aspirations of the people.

During the debate some misgivings and
observations reflecting a  partial analysis
have also found expression. I would,
therefore, like to. place the activities of my
Ministry in the proper perspective. The
slow growth rate, for example, has been an
obvious focus of atteition, The growth
rate of the first 10 months of 1971 was 25
per cent compared to the corresponding
period of the previous year. The rate of
growth for the year 1971 inall probability
will not exceed 3 per cent or so. But this
is not something which is borne out of the
blue sky, all of a sudden.

. Industrial development is a continuous
process, If we look at the trend, we find
that the problem of slow growth rate has
been with us for quite some time. Com-
pared to the year 1969, when the growth
rate was about 71 per cent, therc was a
slump in 1970 to about 5°6 per cent, Now,
the growth rate is going to be 3 per cent or
so. This is a trend, no doubt, butit is a
disturbing trend. We should arrest it and
sctitassoon a5 we can on an upward
curve, Butior doing this, we have to
undersiand the process of industrial growth
in some depth.

' * Firstly, industrial growth can be slowed
down for reasons external to the industrial
umutumumch If we look at the Eco-

nomilc Survey for the year 1971-72 which as

e prepared by the Ministry of Finance
. Mmumdmmmnimmm
. 1Mtn W! puunmt oblerm{on ‘on
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“It is, however boing increasingly = feit
that what is seriously impeding Indust-
rial growth is neither procedural diffi-
culties nor policy restraints but the
general dearth of savings. . Such aspects
as harmonious . industrial relations : or
managerial efficiency cannot also be
ignored, but the major determinant -of
growth is the availability or otherwise
of investible funds. Since investments
in the public sector have been pivotal
for generating momentum elsewhere in
the ecconomic system, it is the paucity
of public savings which, more than any-
thing else. is frustrating current attempts
at a large-scale industrial break-
through.

The vital issues even for the indust-
rial sector are those which concern the
processes of investible surplus in the
economy.”

How does the rate of industrial growth
increase ?

Granted that there is no decline in pro-
duction, growth increase in production can
occur by a better utilisation of the existing
capacity or by the maturing of investment
propositions, Industrial growth is then
possible provided (a) the raw material and
critical inputs are available in adequate
quantities; (b) there is demand for the
various items of maoufacture; and (c) there
are no capacity constraints which stand in
the way of production. Having these broad
factors in mind, let us look at the indust-
rial situation today. . .

For quite somé time now I have pointed
out the defective nature of the presentin-. .
dex of industrial production and the need
for its revision. .In this I have ' sometimes
been muundmtood as il I am tryingto
take shelter I:ehind these: arguments. . What -
lhavodonemdwoulrl lm 10 do is. 10

draw attention 10 the structure of the s
weights and its’ lll'l.pliﬂtiou I we, ook -

at the present index of industrial prodnc-
tion constituted with reference to.the
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given for the manufactaring sector: 9 72 per
cent is accounted for by miaing and quarry-
ing: and 5.37 per cent by electricity generat=
ed, Even in the manufacturing sector, 27.06
per cent is given to the textile manufacture
and 12.09 per cent to food manufacture. In
otl cr words, almost half of the weights in
the manufacturing set-up goes to these two
items. I am not saying that such a weigh-
tage should not be given. The weightage
is given according to the extent of produc-
tion in the economy and is not a mythical
figure. At the same time, if new weights
were to be evolved in the light of the
industrial development which has taken
place since 1960, we will find a somewhat
different picture. More importantly, let
us see how these sectors have performed in
1971, Both ‘electricity generated’ and
‘mining and quarrying’ have registered
smaller rates of growth in the first eight
monthe of 1971 as compared to 1970,
Among the food-manufacturing industries
the sugar industry which has a weightage of
3 SR per cent has dechined by 13.8 per cent
in 1971 as compared to 1970 whereas in
1970 it had increased by 10.3 per cent over
1969. This means that the decline in sugar
output in 1971 has contributed to a fall in
growth rate of about 0.5 per cent. Cotton
Yarn which has a weight of 11.79 per cent
declined by 10.4 per cent in 1971 as against
in increase of 1.2 per cent in 1970, This
means a decline in the growth rate by
roughly 1.1 per cent. Cotton cloth which
has a weighiage of 9.39 per cent declined
by 4.9 per cent in 1971 as as aganst a
marginal decline of minus 0.1 per cene in
1970. This means a drag in the growth
rate by about 0.5 per cent. Saleable steel
which has a weightage of 3.89 per cent
declined by 4.9 per cent against the 1970
levels. The non-availability of steel has
sffected industries like metal products,

non-electrical machinery, electrical
nachinery and transport  equip-
ment which among them bear & weigh-
tage of more than 15 per cent. In fact,

among themselves the decling in sugar,
cotton yarn and cloth, iron and steel and
steel based Industries depressed the index
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roughly by 2.5 per cent thus explaining the
poorer growth rate in 1971, While these
statistics are still provisional, there can be
no doubt as to the causes for the slower
rate of growth. Since the decline in the
growth rate as compared to 1970 is explain-
ed broadly by these three items, it is also
clear that so far as other industries are con-
cerned, they have, as a whole, maintained
the rate of growth and perhaps marginally
improved on them. Hon. Members know
the stresses and strains that our economy
had to face due to the influx of ten million
1efugees and the war that was thrust on us.
The fact that we weie able to come through
that testing time is a tribuie, among others,
to the resilience and the basic strength of
of our industrial economy Conditions in
West Bengal last year were still unsettled
and hon. Members may be aware that close
to a quarter of the aggregate industrial out-
put in the country cmanates from the
eastern States,

15 hrs.

1 would request the hon Members to
kindly reflect on the situation. The facts
are there before them. Even as regards the
future, I will be misleading ihe House ifI
were to promise a very high growth rate,
unless [ can be satisfied that the three im-
poriant sectors, iz, sugai, textiles and
stecl, are able to forge ahead and so long
as these sectors are not able to do so, for
some reason or the other, however much I
may increase production in the newer sec-
tors, it will not make an overwhelming
difference so far as the growth rate is con-
cerned. After all, the industrial growth
has got a certain historical pattern and we
canaot ignore it. Both sugar and cotton
textiles are related to the agricultural pro-
duction of the respective crops. So faras
the present yoar is concerned, sugar pro-
duction is expected to be more and hope-
fully in cotton textile alsoin view of the
better crop of cotton that we have had this
year. In respect of stecl, I am equally
hopeful that with all our eflorts, a better
growth rate can'be ensured in this year.
For long-term growth, therefare, we should
devote very great attention to these indust-
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rles as well as others which have a critical
bn:lnlon industrial growth. -

There arc a number of indunms whish
" have done well in the past year—they have
been listed in the report circulated to the
hon, Members and I would not like hon.
Members to.overlook them. A number of
industries which have not yet been given
weightage in the index have also registered
significant increases, Among them are,
‘steel plant equipment, plastic working
machines, industrial machine knives, for-
ged hand tools, TV sets, malleable iron
castings, polyster fibre and “penicillin, 1
am not, therefore, inclined to take sucha
pessimistic view of industrial development
assome of my hon. friends consider it
convenient to adopt,

In this connection, I would like to clear

" the possible misconception of some of the
hon. Members that my Ministry is in
charge of all the industries. While my
Ministry does perform certain co-ordina-
ting functions, the development of quite a
few industries is the charge of other
Ministries, e.g. sugar is with the Ministry
of Food & Agriculture; Textiles and jute
with .the Ministry of Foreign Trade; Iron
.'and Steel with the Steel Ministry;
Fertilisers, Drugs, Pharmaceuticals, Petro-
lenm, etc. are with the Petroleum and
Chemicals Ministry, and so on. On

- specific points relating to the growth of

these industries, I would request the bon.
‘Members to address them to the concerned
Ministers, 1 will not be able to deal with
them hear for want of time.

SHRI SHYAMNANDAN MISHRA :
He s right,

SHRI MOINUL HAQUE CHOU-
DHURY : 1am referring to them because
a large number of criticisms were made
j wl* regard to the slow growth in textiles,

a jmpression
v do mlknmthu 1-do not deat
lham Hamﬁm Ihn-ewnyit..:
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armaceuticals, etc. and this gives me
that some of the hom.

SHRI JAGANNATH RAQ (cmm -
pur)! Butyouimthcindmwhlﬁm

- SHRI MDIN‘UL HAQUE CHOU- '
DHURY : As I said . earlier, one of the
ways in which increase in industrial produc-
tion occurs, is by way of. fructification of
past investment propositions. It is the
past investment decisions which are
actually maturing to-day, However much
I may clear letters of intemt or licences
now, they will not have an impact on
to-day's growth rate, but will certainly
have an impact in the next two to five
years. This is like the planting of trees
where the fruits are not to be reaped by
those who plant them. By and large, it is
the meagre extent of licences issued in the
year of 1966-67 which would have matured
in the year 1971,

The National Council of Applied Eco-
nomic Resgarch which is an autonomous
organisation has made a study of imple-
mentation of licences which brings out
the nature of the time lag involved. In
this connection, hon. Members would
kindly note that for the years 1967, 1968
and 1969, the licences issued were “only
291, 221 and 221 respectively for a country
of our size. And, according to the Council
of Applied Economic Rescarch, even in
respect or licences issued in 1966, one-
fourth of them had not fructified into
industrial ventures till today and some are
on way, : )

As far a3 I can read, the investment
trends are beginning to be brighter now.
Additions to investments are slowly -
happening. - Many of the heavy machinery
industries and machine tools h.lvuhown'

increase In- productlon, which means that = -

they will all soon go into new factories to .
bo set up which wm in “turn pmdum B
variety: of. md's

ao..ma ml m : 115’,__'.:

The- C&pitll Good.l., S
- Licences issued, the nppmnll by ‘the
: (‘Jomroilat of Ctpml Goods, "l ,lhw { S
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1 think,* I have explained in sufficient
detail the reasons for the slow rate of
industrial growth and the reasons why wo
should study the problem in some depth
rather than entertain vague misgivings,
however convenient they may be, or
stimulate despair, however hard the effort.
But, to explain is not to justify. You may
well ask what hag my Ministry done to
improve the growth rate given the
limitations I have mentioned above. The
foremost task in this regard is to sustain
production and then increase it. We have
recognised clearly that the specire of sick
units is & malaise which affects production.
It was to enable the Government to act
with greater speed and flexibility and to
rehabilitate the industries taken over
without let or hindrance that I brought
before this House certain amendments to
the Industries (Development and Regu-
lation) Act in November last. This has
clearly strengthened our hands in ensuring
that industrial units which do not deserve
to close down are not allowed to close
down. The closure of sick units has been
due to a large number of reasons. Sample
studies have showa that often it is not
labour trouble, but financial mismanage-
ment that has caused the sickness of many
units, We must ensure that our inspec-
tion machineries are made more eflective
so that financial and other mismanagement
is recognised early and tackled then and
there.

SHRI P. M. MEHTA (Bhavnagar) :
You have allowed Mundhras to close the
Alcock Ashdown the Company. It is a
reputed engineering unit. You allowed
Mupndhras to mismanage and close the
units, 1t is a defence-oriented industry.
It is now closed down. The High Court
bas issued the order to liqudate the
Company. This Is their working, Sir,

SHRI MOINUL HAQUE CHOU-
DHURY : But, to the extent that mis-
mahagement bas sfready taken place and
unhs are closed, it fs necessary for us to
sea wiliothse ' produdtion cantiot bb dbvived,
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This would not and should not mean that
Government should take upon it self
sizeable financial burdens without being
sotisfied about the economic viability of
the units, which alone can ensure the
prospects of long-term and stable employ-
ment to the labour involved. Equally
important is the prevention of closures for
whuch a suitable monitoring system will be
necessary. This is an aspect which is
under examination in my Ministry,

1 can tell the hon, Member that an
investigating team went into the question
of Alcock Ashdown and Company and
they found it neither economic' nor
feasible for Government to take it over.
Defence people were also asked whether
they were interested and they said no; they
were not interested in taking it over.

There is equally the problem of
managing a large number of units as and
when they are taken over. To facilitate
this, 1am also considering the establighs
ment of a separate Corporation. This s,
however, still in the exploratory stage and
1 cannot now commit myself to any
specific course of action in this regard.

Once we take steps tosustain produce
tion, next comes the question of increasing
it in the quickest possible way and with
the minimum expenditure of investible
resources. It was with this end in view
that I had the question of the utilisation of
existing capacities taken up. As a result,
we have announced that in 84 selected
industrses, undertakings which have been
licensed on a single or double-shift basis,
can manufacture up to three shifts, and in
the case of other undertakings, théy can
expand production to the extent of another
100 per cent, While providing for this
facility, we have taken care to see that it
does not apply automatically to Iarger
industrial houses and foreign concerns,
who will have to justify their proporals
beforea task force and also that itdoes
not apply 1o items reserved for' the small
seaie sector, !
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Even this step of hberalised utilisation
of existing capacity has been sought to be
criticised. Frankly, [ cannot conceive of &
better and quicker way of increasing
production and expanding employment
opportunities in the manufacturing sector
than that of allowing the fuliest utilisation
of existing capacity.

SHRI SHYAMNANDAN MISHRA :
What about non-essential items ? Would
he allow them siso 10 g0 up to more than
100 per cent ?

SHRI MOINUL HAQUE CHOU-
DHURY : No, we have not. Therefore,
we had been selective and we only selected
54 centical industries which were very
DECEBATY.

$4 industries have besn selected by the
Planning Commussion from out of the 59
priority industries, We are thinking of
adding & few more to this list. Some
misgivings have been expressed about
allowing these facilities to larger industnal
houses and foreign concerns. We have not
at alt ignored this aspect, and that s why
we have constituted a tisk force which will
g0 imto individual cases of thess larger
houses and foreign concerns  Tie task
force will necessarily have to frame its
recommendation within the overall frame-
work of the licensing policy. The require-
ment of the MRTP Act will also have to be
satisfied. When such 1s the case, 1 cannot
accept the argument that the Government’s
policy has been diluted 1n this regard,

The final Government decision has not
yet been taken on any of these cases so
far. 1 expect that this policy of full utihsa-
tien of existing capacity will result na
better effort inthe puority sector, The
extent of actual utilisation will, however,

depend wpoa ..... ,,,

SHRIK. N. TIWARY (Bettiah) : The
haw. Mipister has oot made one thing
Mk, Supposing & cascis cleared by the
twik foree, will that case have (0 go to the
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MRTP commission agsin and get cloaras
wce ? What is the position in that regard ¥

SHRI MOINUL HAQUE CHOUD-
HURY: It is within the seopeof the
MRTP Act, and the Company Affairs
Department is associated with the task
force and thereal et 1t will come o Governs
ment, after the task force's Clearance ..

SHRI K. N. TIWARY : That means,
they will have to go through three stages
1n order to get clearance.

SHRI MOINUL HAQUE CHOUDH-
URY : The larger houses have got to got
thraugh all the procedure. There is no
help for them,

Theextent of the actual utilisation,
I was telling, will, however, depend upon
demand realities and the quickness with
which indusirial undertakings can gear
themselves to the Increased production.

f nowcome to the crcationof mew
capacities, As it is constituted today, one
of the most important functions of my
Mmistry is the hoensing fanction, that is
to say, the creation of capacities to match
demand. In this sphere, I have no hesita-
tion in saying that we have becn able to
show wvery substantial results, despite the
critiksm made here that the licensing
procedure is slow, I do not know whether
the figures will justify that criticiam...

SHRIK, 8. CHAVDA : It is slow
and ume-consuming.

BHRI DINEN BHATTACHARYYA!
It is monopoly oriented,

SHRI MOINUL HAQUE CHOUDH-
URY : Lot us look at some of the figures,
and these will show whether it is stow or
not and will indicats the speed that it hus
taken, As agalast 211 lioences and 3M
lettees of intent isswed in 1969, nad 363
Licences and 438 tfetters of intent Msued
in W10, we have lwwod is 1971, @26
licences and 1015 letiers of fstenr, whish
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is nearly double that of 1970 aad thrice
of 4969,

1thought | would got s listle praise
lastead of condemnation for this.

SHRI JAGANNATH RAO: What
about the COB licences, 309,

SHRI MOINUL HAQUE CHOUDH-
URY : Even minusing the COB licences,
the performance is 2 - .4 times of the last
two years.

SHRI SHYAMNANDAN MISHRA :
In terms of invesiment, can he give us an
iden of the trend in investment 7

SHRI MOINUL HAQUE CHOUDH-
URY : I have already spozen about it
earlier.

SHRI SHYAMNANDAN MISHRA :
Let him give the figures,

SHRI MOINUL HAQUE CHOUDH-
URY: lamcoming toit.I am answer-
ing the que- tion aboul speed, I have shown
that as against 221 licences and 334 letters
of intent issued in 1969, we issued J63
licences and 438 lotters of inient in 1570
and in 1871 we have issued 626 licences
and 1015 letters of intent, that is nearly
double that of 1970 and thrice that of
1969, Even If the COB licences are inclus
ded, for that also work has to be done;
an inquiry bas to be made wiether effec:
tive steps have been taken; it goes to the
Licensing Commiliee; the Minister has 1o
resd the entive file. It cannot be done
fiom the moon.

SHRI JAGANNATH RAO: I raited
she ebjection regarding iavestment potens
tial. The COB licences do not come in.

' SHRI MOTNUL HAQUE CHOUDH-
URY : Foreign coliaborstions approved
wyre 243 in 1971 as against 183 in 1970
and 138 in 1969, The value of caplial
soods approved amouits to Rs, 111.54
croses in 197072 as againet Re. 99.67

a?mﬂ'“ Re20.08 wores in

Y LH
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The performance in the small-scale
ficld is equally substantial, Capital goods
HNoences cleared for the small scale industries
have aiso shown & marked increase. The
estimated gross value of output i the
small-scale ssctor, both organised and
unorganised, is of she order of Rs. 4050
crores. The estimated employment in the
small scale sector is of the arder of 33
lakh people. The estimated investment in
the fixed assais in the small scale indus-
trisl rector is Rs, 475 crores. The number
of amall scale industrial units registored
with tho Director of Industries is 2,81,
418,

In the ancillary industries, the total
oumber of units which maks supplies to
the larger units is estimated to be 10,000.
The estimated production of thess units
in 1970-71 is of the order of Rs. 33 crores,
and the employment in this sector is near
about ona Iakh people. The units enlisted
by the SSIDO Is 397, The value of purche
s¢s made by 21 public sector undertakings
from about 279 small scale uaits in 1970
is of the order of Rs. 865.48 lakhs,

Theso are not mere arithmetical achiave-
ments, The increased pace of issue of
licences and lettors of Intent, foreign
collaboration approvais and of capital
goods approvals have now set the stage for
acoclerated production possibilities in the
coming years. They have thrown open
opportunities for mew entreprencurs and
thus fulfilied ono of the major aims of our
liberalised liconsing policy. Likewlse the
elimination of rigid capacity consideration
has set the stage for & production
system based on surpluses mather than oa
shortages. There is no longer scope for
protected markets. The issue of lberal
licenoes has also contributed to the revival
of the investment climate.

An important endesvour of my Minis-
try has been to spat areas of marginal
shorfages and cresto capacities to match
new demands. In the past one year or s0;
weo hmve issusd presenotes fora large mume
ber of itewis wheey we found that oapacity .

1
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constraints have begun to rear their ‘heads
and we have licenced liberally in such
sectors, In this manner, we have allowed
for very substantial-capacities in the field
of paper, cement, automobile tyres and.
tubes, soda ash, calcium: ‘carbide, antomox
bile ancillaries, dry _batteries, .commer~
cial gases .and so on.,. In many
of these , fields, the capacities . added
have really been substantial. ~*Thst
ia why I made a statement sometime earlise
ip the course of my speech that'one. .of the
main functions of my Ministry, namely,
the creation of capacities to match the
demands has. been discharged by mein
more than ample measure. .
.- The problem of raw materials continues
to be difficult. It has to some extent got
complicated because of the recent. develop-
ments in the sphere of foreign aid. I call
this decidedly a blessing -inasmuch as they
give us a further impetus to be more self-
* wcliant, This, should propel us to faster
endeayours h import subst ilulion.

. Aecordlng to the study mdelsy the
DGTD, the romm exchange component of
hdmmd production has come down from
8.3pér cont in 1969 and 8.2 percentin
1970 to 7.4 percent in 1971, As a matter
or fact, I have initiated certain studies in”

Ministry tnuee how far some of the
important raw materials which arenow.
bein; imponedcanbesnbstlmtod by inai- .
genots raw mnlerllll and also the extcnt to
which mported raw mtena!s can be diver-

) wcdframhmrmrencyanutompu‘
currency aseas.

325 imported raw materialé, of which
- 101 ate for the "chemical - #ndustries
* and 224 for-the engineering industries are
- being studied, Their present: anhn;limpoﬂ

-hoﬂhtordwofm 298 crores—gbont Rs.
128; crores for -chemical inllntdm and
. Rep-170 Tor cbllueerin;indmtrlet A0
pesicent saving Ma{thhwill lmnl. ma
: um:&m ﬁm

mnxm
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'l'!nitudyhn not M been ﬁMﬁﬂ!ﬂ- ;

but the eflorts will certainly helpmin
organising our . impost, . .substitution
endeavours. P

As regards: the supply of stesl and
other critical materials, I shall not- for
want of time enumerate the
stéps Government hay taken. 1 shall
luve it to the capable hands of my collea-
guts, the hon. Steel Minister, the Minister
of Petroleum and Chemicals and the
Minister of Forgign Trade to deal with
those aspects at the appropriate time.

As regards the implementation of letters
of intent and industrial licences, I propose
to accelerate it. - | have already called for
areport on the status of implementation
of wvarious licences. My Secretary has
already held a- number of meetings with
holders of letters of intent and licences in
certain important industries. In the course
of the coming year, I propose to institute
a special implementation’ drive through a
regular implementation committee of
officers. ' This will enable us to review the
process of implementation systematically,
to' revoke licences where necessary and
assist and aid the entrepreneurs with speedy
cleanw: whero called for.

Hon. Membm will thus observe that ®
series of co-ordinated steps are being taken
on many frontsto give a definite ‘thrust to
industrial growth and development. But
we are not pursuing a high rate  of indus<
trial growth as anobjective In ltself. - The
Prime Ministor has been laying increasing
stress on the fact that what we should aim
at is not & mere increase In the’ GNP but
growth attendad with social justice; What
is requlred, in her ‘phrass, ' 1 ﬂ:ultldlmgu-
sional transformation of -oemr A nation
of unequal opportunmu mm ‘thrive in

the long run. | T would ke 6 asure the

hen Mun‘am that ltkomoonuiwsmd"_' N
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diluted and fthat the larger houses and
foreign toncerns are being given a free
hand. Butif we look at the number of
Ietters of intent and leences issued to the
{arger houses, the position will be clearer.
in 1970, 20 licences including one COB
licence and 22 letters of inteat have beon
issued to them when the total licences
issued in the country were 383, In 1971
114 licences including 87 COB licences and,
38 letters of intent have been issued, out
of the total of 626 licences issued. Taking
out the COB licences whicn camnot be
refused, where offective steps have been
taken or the project itsell set up during
the delicensed period prior to 1970, the
percentage of licences issued to  larger
houses, when compared to the total licen~
ces, is only 79 percentn 1970and 8 5
per cent in 177 1, a percentage which i1s far
lower than what was the average earlier. For
those who had made it a personal issue
against me, I can tell them the share of
larger houses was 14.3 per cent, 14,46 per
cent and 17.19 per cent in the years 1967,
1968 and 1969, when 1 had nothing
to do with this Ministry. The
critics would see that it is coming
down sharply. Similarly if we are to look
at the letters of intent which is the real
test, inesmuch as licence has to be given if
a letter of intent was issued, before my
taking over and the effeciive steps taken,
the percentage of letters of intent issued to
the larger houses was 5 per cent in 1970,
3.7 per cent in 1971 when [ have been the
Minister. So far as licences go, hon.
Members know that they are mostly by
way of conversion of letters of intent and
onlya portion of them were issued as
direct licences, Hence in most of the
cases while hicences wore issued, Ticences
have beon with reference to approvals given
earlier to 1971 or 1970 as the case may be.
The aumber of new undertakings allowed
in these licences is only two in 1970 and
thret in 1971, Similarly among the letters
of inwent issued three are for new under.
" takings in 1970 and four in 197f. None of
‘of these Ikoences or letiers of intent for a
new undectaking has gone to Birlas, about
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which so much fanfare was made by Shri
Panda yesterday. All these approvals have
been given after careful consideration in
line with the Government’s policy of
chaaneling resou rces of those houses in the
core and heavy investment sectors. I alone
do not deal with these cases of large houses,
There is a definite procedure laid down for
it. Each one of the eases is carefully
considered on merit and cleared by the
Cabinet Committee on economic co-ordi-
nation wherever necessary after following
the requirements of the Monopolies and
Restrictive Trade Practices Act, wherever
an undertaking is registered as such.

In the speeches of some of the hon.
Members 1 have been flattered as if a
person of omnipotent powers andall the
misdecds of the larger houses, alleged or
actual, have been alleged to have taken
place with my connivance, It is even
alleged, quite unfairly to hospitable State
Governments like West Bengal, that 1 am
received in certain places by monopoly
houses and not by Government officials.
To such wild charges, there is really no
need tor roply. But 1 would hike to say
that the allegation, namely, about under-
invoicing of jute exports or allowing large
number of jowrt ventures abroad, are
matters with which I am not concerned;
these are subjcct matters dealt with in the
Ministry of Foreign. Trade. Even if base-
less allegations have to be made, they
should at least be directed towards proper
Ministries and not to me...(An Hon
Member : There is no joint responsibilny 7)
we{interruptions) Hon, Member concerned
should have some amount of responsi-
bility.

SHRI K. S, CHAVDA : (Patan) ; I have
said that licences are given 10 foreign
controlled firms, and not to Indian firms,
1 cited two examples. They are not giving
licences to Indian firms,

SHRI MOINUL HAQUE CHOU-
DHURY : I can assure the hon, Member
that whenever a licence is given, il (here an
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Indian firm, 1t will always get preference,
There 18 no question of a foreign firm
being given preference

SHRI K.S CHAVDA * Facts are
otherwise,

S8HRI MOINUL HAQUE CHOU
DHURY If the fact 15 otherwise, 1 shall
epquire into them

It has also been suggested that 1 peiso-
nally knew of the alleged malpractices of the
Bawria Jalan house and the way they
managed to get credits from the nationa-
lised banks financial corporations and
other government institutions It looks as
though I have overriding powers on all the
Mingstries ncluding the Mmmstry of
finance and that [ have had such powers
even betore I berame the Minister in the
Government of India. [ may be permitted
to say by wdy of information that my
Ministry does not deal at all with the
financial institutions and 1s not responsible
for recommending any credit or any such
thing 1do not know ol any such book
mentioned by the hon Member Shri Panda,
and if the hon Member has got such a
book, he can with the permission of the
hon Chairman lay 1t before the House, 1t
18 not my duty to chasc a wild goose.

I repeat, as regards the book regaiding
Mysieries ol Bajoria Jalan House, the
hon member 18 welcome 10 publicise the
facts and bring 1t to the notice of the
Ministry of Finance

Simularly, theic have heen some
appichensions ubout the foreign majority
companies Let me assure the hon
members that there has been no dilution of
the Government policy OQur foreign
imvestment and collaboration policics contt
nue to be selective  The guidelines 1n this
regard continue to be observed and appro
vals are given only in areas of sophisticated
technology. Ofthe 183 cases of foreign
chllaboration approved by the Foregn
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Investment Boards, only 32 were approved
for foreign investment 1n 1970  Sinntarly,
tn 1971, only 46 cases of foreign investment
were approved out of a total 245 foresgn
collaboration cases agreed to In both
years, 1t 18 less than 20 per cent of the
total Nor have we given up our select-
vity 1n approving foreign technical collabo-
rations, without foreign investment The
comparatively higher number of foreign
collaboration approval 18 1n line with the
larger number of clearanies by way of
Letters of Intent and Licences Not all the
cases that come up to the Foreign Invest-
ment Board are approved. In 1970, com-
pared to the number of cases, roughly only
49 per cent was approved and similarly 1n
1971 roughly only 54 per cent was
approved

There has been some apprehension
recently that we are gong to allow foreign
subsidiaries or branches to come in in the
case of exjort-oriented librur 1ntensive
industries  We have tiken no such deci-
sion Whatever was mentioned 1n the
discussions  of the Indo-British Techno-
logical Group from which this Appre
hension flows was only to elicit the respo-
nse of the other side It was purely explo-
rutory in the context of the discussions and
1t was never considered a pomt of agreement
on both sides or a Government decision,
as my be seen from the press communique
1ssued after the talks, In any event, as we
have done 1n the few cases approved so
far, there1s no question of allowing the
import of second-hand machinery with or
without foreiga collaboration, unless there
15 an overwhelming export advantage The
quality and working life of the plant to be
imported will have to be certified 1n every
case by qualihed enginecrs and decisions
wil] be taken on case by case basis  Simi-
larly, there has been some misunder
standing about the Government policy of
reducing equity in foregn magorsty
compamies through a specific formula
related to tho extent of foreign equity and
the size of the expansion, Instead of being
a dilution, this 15 p policy which enables us
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to insist on the issue of fresh equity to
Indians irrespective of the claims of avai-
1ability or size of the resources which a
company may have built up. Actually,
the idea of this graduated reduction is to
ensure, systematise and apply uniformly
our policy of reduction of foreign equity.

Apart from the regulatory measures,
there are other means of reducing concen-
tration of economic power. Important
among them are the evolution of a joint
sector and enlarging the scope of the public
sector. The Prime Minister has given us
the lead in calling for the evolution of a
vigorous joint sector where the managerial
ability of the piivate sector could be
harnessed with support from the financial
institutions. The scooter projects; which
we aie setting up is itself an example of the
joint sector. The numerous licences which
we have granted to the State Industriul
Corporations, will also be implemented
largely in the joint scctor. The Govern-
ment will take every opportunity to chan-
nelise projects into the joint sector
in all appropriate cases., The
joint sector is intended to harness the
encrgies of managerial talent available
throughout the private sector and not
necessarily of a few groupsalone. As a
matter of fact, we would welcome the
association of small and medium entre-
preneurs and technocruts rather than of
anybody else. It is with the same aim of
reducing concentration of economic power
that we have decided that the scope of the
public sector should be enlarged and that it

should enter the consumer industries
in which significant shortages
exist. It is not only the comman-

ding huights of the «conomy that ihe
public sector has to take care of, but the
monopolistic ravines as well. There are
already public sector units in & number of
consumer industries like bread, cement,
tractors, drugs and pharmaceuticals, salt,
gtc. My Minstry has been considering
1lie selection of more indusirics to be set
up in the public sector. The selection has
pecessacily 1o be made very. carefully so
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that viable projects are established. [am
glad to say that intec-Ministerial examina-
tion at the officers” level has been comple-
ted in respect of public sector project for
dry batteries and it will be possible to
finalise this proposal at Governmental
level shortly.

Hon. Members are aware of the prog-
ress that we have made with regard to the
scooter plantin the public sector, The
final agreement is about to be signed after
making the necessary legal verification and
then the project is expected to be imple-
mented quickly, in about 18 months’ time.

In 1971 we had granted six licences and
61 letters of intent and in 1972 one licence
and 12 letters of intent to the State Indus-
trial Development Corporation from
1. 10, 71 to 30. 8. 72,

We have been constantly and systemati-
cally reviewing the operations of the
existing public sector uudertakings. I am
glad to say that for the year 1971.72, the
Bharat Heavy Electricals Limited has come
out with a profit Rs, 3 crores in 1971-72 as
against Rs. 0-65 crores in 1970-71, A signifi-
cant contribution to this profitable result
was made by the Trichy Boilers Plant,
which by itsell made a profit of roughly,
Re.8 crores in 1871-72, The Kote Instrume-
ntation Plant has given a satisfactory per-
formance with a profit of Rs. 2 crores for
1871-72 as against Rs. 1, 55 crores in  1970-
71. Al the figures 1 am quoting for 1871
72 aie rough unaudited figures, but they
ccrtainly reflect the order of achievement,
In all the cases where losses, have been
sustained, we have betn constantly review-
ing the position. 1 mysell and my collea-
gues have inspected some of the plants and
issued instructions. In the case of
National Instruments and Opthalmic
Glass Limited, an operational difficulty
was that the two plants were
situated at two different places, namely,
Jadavpur and Durgapur with
consequent  managerinl  problems, I
have now passed orders to bifurcate them
and the Jadavpur Instruments Plant is
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expected to breake even in 1972.73, In the
case of Hindustan Machine Tools, we have
taken a decision in principle to createa
holding company for machine tools, for the
letter development of the machme tool
industry.

Some hon. friends frinbs from Kerala
referred to the Instrumentation Plant and
of the promise of locating one at
Palghat Hon. Members may be aware
that originally two plants have been eavi-
saged, one at Kotah which is already in
operation and another at Palghat, The
plant at Palghat was miended mainly for
Mechanical Hydraulic and Pneumatic
Instruments.

SHRI K. P, UNNIKRISHNAN : Now
you are changing 1t.

SHRI MOINUL HAQUE CHOU-
DHARY : Government had postponed the
seeting up of this plant for the reason that
the demand requirement did not justify the
setting up of the plant immediately.

SHRI DINEN BHATTACHARYYA
(Serampore) : But so much of money has
already been spent on this plant at
Palghat.

SHRI MOINUL HAQUE CHOUDH-
URY - Itis true that a plot of land was
acquired.  But the land 18 sull there and
it has appreciated in value. It is going
up. Government bad to postpone the
setting up of this plant for the reason that
the demand requirement did not justify
the setung up of the plant immediately,
Government had, however, taken a
decision in principle that when the need
for a second instrumentation factory arose,
such a plant would be set up at Palghat I
know that this commitment has besn made
and government would certainly abide by
this commitment. 1 bave actually asked
my officers to re- examine the position and
re-assess the ecomomic viability.  Very
recently, the mstrumentation plant at
Kota has come forward with & certain
eApAnLIOn Programme and wo are examining
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as to whether or not this expansion prog-
ramme, instead of allowing it at Kota
iteelf, should not be allowed at Palghat.

SHRI VASANT SATHE : What about
the automobile sector, the small car
project ?

SHRI MOINUL HAQUE CHOUDH-
URY : The Paighat project has nothing to
do with automobiles, It Is for instru-
mentation.

Some hon. Membeis scem to be very
much agitated about the Partapgarh tractor
factory. A letter of intent was given to a
private party on a condition that they
would set up the tractor factory at Partap-
garh. They had come forward with an
application to the Government that they
should be allowed to go to some other
backward disirict mU. P ...

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur) Like Gorakhpur.

SHRI MOINUL HAQUE CHOUDH-
ARY : Like Unnao. We have not allowed
their application up till now,

ot gt wx qft (@) :
ATEE WTH WIET, JAT WA #T ATHIL
asgt fogw faweh ol osla wy
sy dgred. ...

MR. DUPUTY SPEAKER : Order,
please. A pomt of order is 10 be
addressed to the Chair, not to the Minuster.
It cannot be abused all the time. You
want to have some information uader the
garb of a point of order. You camnot do
that,  There must be some discipline.

SHRI MOINUL HAQUE CHOUDH-
URY ; The party applied for a change of
the iocation for the tractor factory from
Partapgarh to Unnso on the ground of
certain difficulties of theirs, The U. P,
Government, at the Secretary's leval
wrote to us supporting the change. I wrote
a letter to the Chief Mimster of U, P, to
clarify the position s to whether the
Government would like to agres to such &
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change, A letter came from the U. P.
Industries Minister, In tho meantine to
my colieague, Shri Uma Shankar Dikshit
on 15th March or so saying that the
Govetnment wanted this location to be
changed to, . . .

MR, DEPUTY SPEAKER : There
must be something very wrong in the
functioning of the Goveroment. .. (Int~
errupiion)

SHRI MOINUL HAQUE CHOUDH-
URY : The U.P. Industries Minister
had written that they would support the
change, But later on 1 had received a
letter from the Chief Minister saying that
they had uo objection to the change to a
backward district although they would very
much like that it should be at Partapgarh.
So far as we are concerned, we have not
yet passed any orders, allowing the change.

Therefore, 1f it 13 Partapgafh, 1t is at
Partapgarh.

SHRI NARSINGH NARAIN
PANDBY : What has your Mimstry
decided ?

SHRI MOINUL HAQUE CHOUDH-
URY * My Minstry originally issued a
letter of intent for Partepgarh. The
party has filed an application for a change.
We have not allowad the change as yet. We
have neither allowed the applicstion nor
rejected it. In  the meantime, these
correspondence has been going on. There-
fore, I say, after taking in all these
correspondence into consideration, the
view expressed by the U, P. [ndustries
Minister, the last lstter 1 have received
from the Chief Minister of U, P.and also
various difficulties pointed out by the
party, we will certainly take a final
décision in the matter,

The hon, Mémbers have referred to
development of backward areas. [ am
equally comcertied its they are. Itis trus,
idm”ni%l-.- we have taken certain
schenies for the backwsrd aross and someo
mun&(mm allotidd for the
¥ ¥ I Fl
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development of those areas. (Iarerruption)
These backward districts have already been
notified. I need not take the time of the
House in telling you about that.  Perso-
nally speaking, I can teil the hon. Members
that I would have been much more happy
il we couid have given more concessions
and 1 have myself taken it up with the
Piaoning Comnussion for consideration as
to whether or not we should give more
facilities to attract industries in those
backward regions, The matter is under
the consideration of the Goverament,

The suggestions have also been given
that Government should nationalise this
house or that house. While nationalis-
ation is conudered necessary, the
Government will go ahead. ...

SHRI D. K. PANDA (Bhanjanagar) :
A specific question was raised whether you
are going to allow big monopolists to
cxploit those arcas because entreprenours
are not forthcomng. About that, what
is the answer 7

SHRI1 MOINUL HAQUE CHOUDH-
URY : On the one hand, the hon,
Member says all that against big monopo-
lists and, on the other hand, he pleads
for them,

SHRI D. K. PANDA: A speoific
question was raised about it so far as
regional imbalances are concerned. That
is 1t to be answered.

SHRI MOINUL HAQUE CHOUDH-
URY: Sofar as regional imbalances are
concerned, we have announced certam
schemes. These are also available to
Orissa,

Wt ggw wr www (g ¢
sty ¥ fwe o et N wrgwt W
'mtmfﬂ"'
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1 was talking about nationalisation,
Suggestions have been made about nationa-
lisation, Where nationalisation is consis
deced necessary, Government will go ahead
without the least hesitation, Government
did not hemtate when they nationalised
the Banks and took our the Coking Coal
Mines and the Copper industry. But we
should look at the problem of nationalisa-
tion in perspective. 1 cannot do better
than quote from the observations that the
Prime Minister made when she replied to
the debate on the President’s Address in
Rajya Sabha. 1 guote:

*“The Government is neither averse to,
nor afraid of, nationalisation. But
nationalisation has to fit into our over-
all scheme of priorities with reference to
the changing conditions of our economy.
We shall nationalise an industry ora
unit if it is essential to strengthen the
control of the public sector over the
economy. That s why 14 major Banks
were nationalised and later the General
Insurance Companies. We shall also
not hesitate to nationaliss any unit or
industry when there is evidence that it
18 being managed to the detriment of
the national interest. That is why we
took over the management of certam
coking coal mines and of copper.
Nationalisation 18 one amongst many
instruments at the disposal of Govern-
ment to curb concentration of economic
power in private hands, and we resort
to it after a careful assessment of the
efficacy of the other instruments avail-
wble, in a given situation.”

SHRID.K PANDA: what are the
other instruments ?

MR, DEPUTY-SPEAKER : There
should not be too many interruptions,

SHRID. K. PANDA: Because they
arg all visal questions, Sir.

MR. DEPUTY-SPEAKER : Order,
order. There should bb & limit to interrup-
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tions, Jtshould not be done too many
times, (Imcereuprion) Order pow, 1t fs a
cross-fire between individual members and
the Minister., How can a debate go on in
that way ?

SHRI MOINUL HAQUE CHOUDH-
URY : Mr. Deputy-Speaker, Sir, before
1 conclude, I once again offer my apologies
for not having been able to be present, for
reasons of health-beyond my control, 1
hope 1 have been able to explain and elari-
fy the Government's policy and the measu-
res it has been taking to accelerale industri-
al development in & board-based and
equitable manner. 1 have tried to answer
as many of the points raised in the debate
by the hon. members as possible (Interrup-
tion) but because of the limitations of time
I cannot claim to have answered every im-
divisuai point of detail. If the hon. mem.
ber could kindly wnite to me on those
points, if they so desire, Ishall be glad to
inform them of the position.

I now request the House to accept the
Demands of my Mimnistry without pressing
the Cut Motions.

MR. DEPUTY-SPEAKER : There are
a number of Cut Motions moved by Shri
D. K. Panda, Shri Laxminarayan Pandey,
Shri Prasannabhai Mehta and Shri Dinen
Bhattacharyya. Shalll put all of them
together to the vote of the House 7

SOME HON. MEMBERS : Yes.

All the Cut Motions were put and mga=
tived,

MR, DEPUTY-SPEAKER : The ques-
tion is :

“That the respective sums bot exgeed-
ing the amounts shown in the fourth
column of the order paper be granted
to the President o complete the sumi
necessary to defray the charges that will
come in course of peyment duting the
year ending the Sist day of Masch, 1973
in tespect of the bends of demamds oo-
tered In the secand colum thereo! agsi
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st Demands Nos, 33 to 54 and 120 re-
lating to the Ministry of industrial
Development.”

The motion was adopted.

[The Motions for Demands for Gramis
which were Adopted by the Lok Sabha, are
raproduced below—Ed,

DzMAND No, 52 : MiNmsry of INDUs-
TRIAL DEVELOPMENT,

“That a sum not oxceeding Rs.
1,78,01,000 ba granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
Ministry of Industrial Development,”

DEMAND NO. 53 : INDUSTRIES.

“That a sum not exceeding Rs.
3,88,77,000 be granted to the President
to0 complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1973, n respect of
*‘Industries’,”

DuManD No. 54 : VILLAGE AND SMALL
INDUSTRIRS,

“Thata sum not exceeding Rs,
18,83,02,000 be granted to the President
to complete the sum necessary to defcay
the charges which will come in course
of payment during the year eading the
31at March, 1973, io respect of *Village
and Smal} Industries’.”

DmmanNp No. 120: Cartal OuTiay
Oy THR MINBTRY OF INDURTRIAL
DavILOPMANT,

“Thata sum not exceeding Ra.
17,12,28,000 be granted to the President
80 cumplgte the sum necessary to defray
the charges which will come in course
of payment during the year ending the
3ist day of Masch, 1978, in respect
of *Capital Outlay of the Minlsiry of
,Jndustrisl Development”.”

———
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1551} by,
MiNIsSTRY OF DEFENCE

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 1to §, 104 and 105 relating
to the Ministry of Defence for which 7
hours have been allotted.

Hon. Members present in the House
who are desirous of moving their cut mo-
tions may send slips to the Table within 13
minutes indicating the serial numbers of
the cut motions they would ljke to move.

15.52 brs.

[Smm1 K, N, TIWARY in the Chair]

DeMAND No. 1 : MixisTRY O DuyENCE
MR, CHAIRMAN : Motion moved:

“That a sum not exceeding Ra.
1,00,99,000 be granted to the President
10 complete the sum necessary to defray
the changes which will come in course
of payment during the year ending the
31st day of March, 1973, in respect of
‘Ministry of Defence’.”

Dzmane No.2: Dxrence Sarvices,
EFFEOTIVE-ARMY.

MR. CHAIRMAN : Motion moved:

“That a sum not exceeding Rs.
7,68,28,33,000 be granted to the Presi-
dent 10 complete the sum necessary to
defray the changes which will come in
course of payment during the year end-
ing the 3Ist day of March, 1973, in
respect cf ‘Defence Services, Effective-
Armo_u

DemanNp NO. 3 ¢ DerENCE SERVICES,
ErFECTIVE NAYY,

MR. CHAIRMAN : Motion moved:

“That & sum not exceeding Rs.
$£,69,%8,000 b granted to the President
to complece the sum necessary to defray
the changes which will come jn course
of paytoent during the year ending the
Sist day of March, 1973, in respect of
“Defenon Services, Effective-Navy'*
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Dexanp NO 4 DEpENCE SERVICES,
ErrecTive-AIR FOROE

MR CHAIRMAN Motion moved

‘Thata sum not exceeding Rs
2,26,59,83,000 be granted to the Pres
dent go complete the sum necessary to
defray the charges which will come
i course of payment during the year
ending the 31st day of March, 1973, in
respect of ‘Defence Services, Effective-
Arr Foree'.”

Drvanp NO 5 DEFENCE SERVICES,
Non Erreciive.

MR CHAIRMAN Motion moved

“That a smn not exceeding Rs
45,08,33,000 be granted to the President
to complete the sum necessary to defray
the charges which will come 1n course
of payment during the year ending the
3lst day of March 1973, tn respect of
‘Defence Services, Non-Affective’ *'

Dxmanp No 104 DrrEMiE CAPITAL
OUTLAY

MR CHAIRMAN Motion moved

“That a sum not exceeding Rs
1 58,91,67,000 be granted t» the Presi
dent 1o complete the sum necessary 10
defray the charges which will come
course of payment during the year end-
mg the 31st day of March, 1973, n res-
pect of ‘Defence Capital Outlay' ™

Deuano No. 105 OTHER CariTaL
OVUTI AY OF THE MINISTRY 0» DETENCE

MR CHAIRMAN Motion moved

“That & sum not exceeding Rs
5,20,83,000 be granted to the President
to complete the sum necessary to defray
the charpes which will come in courss
of payment during the year ending the
31st day of March, 1973, in respect of
‘Other Capital Outlay of the Minsstry
of Defence’ ™

*SHRI E. R KRISHNAN (Salem) :
Mr. Chairman, Sir, on behaif of my Party,
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the Dravida Munnetra Kazhagam, I would
like to say a few words on the Demands
for Grants of the Minustry of Defence.

Al the very dutset, I would Iike to pay
my humble tribute to the hon, Minster of
Defence, Shri Jagjivan Ram, for the dypa-
mic leadership he gave to our Defence
Forces which gave the couniry a great
victory m the recént Indo-Pak war, The
hon Defence Minister, Shr1 Jagjivan Ram,
1 not only an embodiment of humility and
patience but he s also endowad 1in abundan
ce with the sense of time in taking deci-
sions He has secured for the country a
pride of place in the comity of nations. 1
would also hike to pay my compliments
to the gallant soldiers of Indian Army,
Indian Navy and Indian A Force for
getting the country a resounding victory m
the recent war 1 would galso congratulate
the Chiefs of our Army, Navy and Arr
Force for leading them to this unprecedent-
ed succgess in this war 1 have no hesitation
in saying that the national awards which
have been given to them reflect the appre-
cration and the sentiments of 55 crores of
people of our country

1t 15 also & matter of pride for all of us
that India's defence forces are ranked
fourth m the world Tn the so-called
Third World, India has not only achieved
sigmificant success in her economic endea-
vouts but also can hold her head high so
faras her defence efforts are concerned
India has been traditionally extending her
staunch support to the countries strugghing
hard to get out of thetr colonial yoke. India
has always beeri strongly condemming the
role of mmperalst and colonial powers,
During the 1965 Iodo-Pak conflict,
America did not support the just cause of
India It 158 no wonder thai during the
recent Indo-Pak war that America not only
did not appreciate the probléms faced by
Todia but also unreservedly snd un-
ashamedly backed Ppkistan by supplying
arms and ammunitions, Our former Prime
Mimster, Lal Bsbadur R 1965
confiict, stated that only during & ‘crisna
country would Koow who was its friend and
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who was its enomy. The recent war has
proved to hilt this prophetic statement of
our former Prime Munister. It is not ogly
the people of India but also 300 crores of
people of the entire world have realised
the inimical role played by America tos
wards India in the Indo-Pak war.

The Indo-Pak war has also brought
home to us the necessity for producing
arms and armaments needed by our Armed
Forces to face such a crisis, You know,
Sir, that our mighty neighbour, China, has
acquired nuclear capabslities and has also
successfully tested hydrogen bombs. As it 1s
common knowledge that China Is notina
friendly disposition towards our country,
we should also not feel hesitant to equip
ourselves with nuclear weapons Any reluce
tance 1n this regard will only lead to
SCTioUs consequences n the present
circumstances We have got eminent
scientists , we have also all the available
technical know-how within the country; we
have n plenty the basic raw materials
required for producing nuclear weapons.
we cannot afford to jeopardise the security
of our country, I would urge upon the
hon, Minister of Defence to review our
nuclear pohicy and embark upon the task
of equipping ourselves with nuclear
weapons

During and after the recent conflict, the
personnel problem in the Indian Army
centred around the overall deficiency of
about 4600 officers, cfticfly in the middie
sanks among the fightlng wnis. Due to
inadequate financial and other terms and
conditions of 3ervice, our Army could
atiract only 214 Ex-BE, C. Os, 1 would like
to quote from the 197172 Anoual Report
of the Defence Ministry ¢
‘' “Special steps to remedy deficiencies in

thoél;buwnmubdfnt".

{ would fike to knew how this realisation
is being translated isto action

‘4 e,

muhm:?w
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surveys of international waterways, coast
chatinels and sea floor has become greater.
For explofting the natural resources of the
seabed such surveys arc an cssentlal pro-
requisite. There is already a heavy backlog
of survey work. To complete the backlog
and also to undertake the much-necded
surveys, our Navy would require a strength
of more than twelve survey ships. But our
Navy has got 40id and decrepit survey
ships and [ find that the Government are
trying to replace only one of the old survey
ship out of the four This is what | find
in the Annual Report and there is no word
of making available any new survey ships
tc the Navy, which has contributed greatly
to the victory in Indo-Pak war and the role
of which has been acclaimed throughout
the world. 1don't think the Government
are being fair to the Navy by such & hall-
hearted step in equipping the Navy with
survey ships In the 1970-71 Annual Report
it has been stated that by the middie of
1971 the Navy would be equipped with
SEAKING HELICOPTERS, which would
substantially add to the anti-submarine
capability of the fiect. [ regret to say that
in the Report under review, there is no
indication as to whether this objective has
been achieved.

It is stated in the Annual Report that in
the recent operations one of our frigates
INS Khukri was bit by an enemy torpedo
and sunk. But | came acroas tiows items in
the papers that INS Khukri was stink by an
American submarine and since the Govern-
ment could pot brush lightly the American
pressure not to dentify this episode with
the American submarine, they could not
openly adnut this, I am sure that there
has so far been no contradiction from the
Government and 1 also believe that thils
rumour has no (factusl basis, But, s6ll,
with & view to siopping this kind of vicious
propagends, 1 would request the hos,
Minister 1o clarify this position.
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Navy to the tone of 10%. [ would like to
know that stcps arc being taken by the
Government to meet these shortages of
staff in the Navy.

In the Air Force also, there seems to be
shortage of personnel in the Technical
branches and ip particular the Aeronautical
Engineering (Electronic) Branch. 1 would
request the hon., Minister to inform the
House of the steps taken by the Govern-
ment to remedy the situation. An agree-
ment was signed in 1970 with the SNIAS
of France for the manufacture of heli-
copters. The helicopter factory for this
purpose is to be set up in Rangalore under
H.A.L. Unfortunately, no mention has
been made about this in the current
Annual Report. | would like to know
whether this project is being implemented
or not and when we are likely to achicve
the goal of selfereliance in our defence
efforts.

It has been stated in the current Annual
Report that there is a plan to manufacture
armoured personnel carrier. 1 would like
to suggest that this manufacturing unit
should be set up in Avadi, near the Tank
Pacto y in Tamil Nadu.

Coming know to public undertakings
onder the Ministry of Defence. during
1970-71 the H.A.L,, the Bharat Electronics,
the Mazagaon Dock, the Praga Tools, the
Bharat Earth Movers, the Garden Reack
Workshop were holding spares and raw
materials to the extent of Rs. 77.90 crores
I would request the hon. Minister to go
into the question whether such a huge
stock-pile of stores and raw materlals is
necessary. During 1970-71 the production
of H.A.L. declined by Rs. 3.18 crores as
compared to 1969-70. 1 would like to know

the reasons for the deccleration in produce
of H.A.L.

Sir,1would refer to mnother strange
phenomenon 30 far as Mazagaon Dock is
conqemned. The authorised capital of the
walt lsRa, 4 crores and the paid-up capital
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is Rs. 3.55 crores. ut, contrary to esiab-
lished conventions, the Government have
given a joan of Rs. 6 crores to' the
Mazagaon Dock. I would request the hon.
Minister to clarify why the loan given is
much more than the authorised and paid-
up capitals of the unit.

From 1965-66 to November 197}, the
orders placed on the Department of
Defence Supplies for different defence items
came to the value of Rs. 93.10 crores. But
this Department could execute the supplies
during this period only to the value of
Rs. 14,99 crores, which is approximately
169 of the orders placed. If this is the sort
of performance of such an important
Department, | wonder why this Depart-
ment of Deferce Supplies should at all
exist

You know, Sir, that Ordnance Factories
have been set up to produce in time and in
sufficient quanu y the requirements of
Defence Sepvices What do we see? For
manufacturing explosives °‘A’, “B", ‘C',
three plants were set up five yer rs before
and during 1969-70 and 1970-71 these plants
could not produce even 30% of the rared
capacity., The plant for preducing ‘A’
explosive is having the capacity of Rs. 90
tonnes, buk during 1970-71 the
production was  only 10 tennes:
In regard  to the plant for producing
‘B’ explosive, the production was only 28
tonnes though the rated capscity s 73
tonnes. Similarly, the production in plant
set up to produce ‘C’ explosive, was only
4 tonnes out the rated capacity of 120
tonnes. The value of the imported machi-
nery in these three plants is of the order of
Rs. 1.10 crore, I this is the trend of produc-
tion in sich an important defence set-up,
I feel dismayed how we are going to
energise our Defence Services engaged Io
protecting the security of the cowntry.

8ir, the Small Arms Factory se1 upio
1966 in Trichinopoly in Tamil Nadu has
been functioning well. The workers who
have contribuled to this have got cestain
desnands, legitimate desmids.’ Whan ous
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Minister of Defence Production, Shri
Shukla, visited Tiruchirappali, he was
scquainted with these demands. I would
hkethe hon. Minister to let me know
what action has been taken on the demands
of the workers.

The oldest defenee unit 1n our country is
the Aravangad Cardite Factory in the Nil.
giris. 1 came across a news item that before
the end of 1975 this plant will be completely
modernised at a cost of Rs. 6 crores But
thereis no reference tothis in the
Ministry’s Annual Report under discussion.
Ishall be happy if the Minister could
throw some light on this matter.

In conclusion, I would like to request
the hon. Minister of Defence that, when
the might of our Defence Services has been
universally acknowledged, we should make
serious attempts to recover thousands of
squars miles of our area which continue to
be occupied by Chine from the date of ns
aggression in 1962, Only when this is done,
we will be redeeming the pledge given to
the people of our tountry. In order to
meet any unfortunate eventualities from
the side of China, we should go whole-hog
to equip our Defence forces with nuclear

weapons.

Lastly, ] would appealto the hon.
Minister of Defence, on behall of 25 lakhs
of people of Madras. that the proposal to
have  défence buildings in the Island
Grounds, which is known as the  heart of
the city of Madras s hould be dropped for
mrl

Deeply concerned with the welfae of
lakhs of people in tha city. the Tamil Nadu
Assembly passed a unamimous resolution
actively supported by all the 234 Memburs
of the Assambly to this effect, Our beloved
Chief |,  Minister, Dr., Kalnignar
Kamanidhj, when ba was recently here in
Delhi, conveyed this to the Prime Minister.
Eap eure that our ssgacious Defence
Misistattuld drop fhe oropesal of having
Defonca,buildings on thifilsladid Grounds,
Yhe Tamll Nadu Gowitwinéit has also
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offered alternative site for this purpose and
1 request him to avail of this genuine offer
and have such Defence bulldings there.

India does not only want peace but she
is committed to peace. But, we should be
perpetually ready to meet any aggressive
designs of any country which tries to covet
even an inch of our territory. We bave no
ambitions over the territories of other
countries. But we will not permit any
aggression on cven an inch of our country.

With the ardont wish *““Long Live our
Indian Defence Forces”, 1 conclude.

DR. LAXMINARAIN
(Mandsaur): | bsg to move :

PANDEY

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100."

[Indifference towards country’s legith
mate demand for the manufacture
of atom bomb. (7)]

“Thatthe demand under the head
Ministry of Defence be reduced
by Rs. 100.”

[Delay in equipping the defence line of
the country with Iatest scientific
and technical arms and ammusi-
tion. (8))

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100.”

Failvre to provide incentives, reason-
able pay and other facilities to all
categories of personnel in Navy,
Army and Air-force. (9)]

“That the demand under the head
Defence Services, Effactive—Army
be reduced by Rs, 100."

[Failure to recognise jawars’ ‘s skilled
wotkers despite their walowr, ofi-
clency and sacrifices. (11))

“That the demand under the head
Defenca Services, Effective—Navy
ty reducad Re. 300,
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{Fellure to fuither strengthen lndlan
Navy. (12)]

“That the demand under the head
Defence Services, Effective—Air
Force be reduced by Ras, 100.”

[Fallure to equip Air Force with more

powerful, modern and latest mir-
craft. (13)

“That the demand under the head
Ministry of Defence be reduced
by Rs. 100"

[Need to provide more amenities and
facilities to separated families of
Army Officers residing in Partap
Chowk, Delhi Camt. especiaily
provision of residential telephones.
{23)]

“That the demand under the head
Ministry of Defence be reduced by
Rs, 100.”

[Need to increase hours of water supply
in Army Officers separated families
fists in Partap Chowk in  Delhi
Cantt, (26))

“That the demand under the head
Ministry of Defeace be reduced by
Ra. 100,*

{Noed to provide more marketing
facilities near Army Officers
separated families Hats m Partap
Chowk in Delhi Canti- 2m

“That the demand under the head

Ministry of Defonoe be reduced by
Rs. 100.”

[Failore to meintan grassy plots in
‘front of Army Officers separated
famities flats in Partap Chowk Delhs
Cant. (28)]

“Thit the demand under the bead
Miaistry of Defonce be reduced
by Rs. 100",

.fFoaguent break-down of electricity in
Asmy Officers weparuted faosilies
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fiats in Partap Chowk, Deihi Cantt.
@9

“That the dam-nd under the head
Ministry of Defence be reduced
by Rs. 100"

[Need to place T.V. sets for sale in
Army Officers canteens in New
Delhu. (30)]

SHRI TEJA SINGH SWATANTRA
(Sangrur) - I beg to move *

“That the demand under the head
Defence Services, Effcctive Army be
reduced to Re. 1.”

[Policy regarding leasing of camping
ground of Fazilka. (10)]

‘That the demand under the head
Defence Capital Outlay be reduced
to Re.1™

1Policy regarding acquisition of land for
the expansjon of Sangrur Canton-
ment in Punjab. (14))

SHRIS. M. BANERJEE (Kanpur):1
beg to move:

“That the demand underthe head
Minsstry of Defence be reduced
by Rs, 100"

{Fallure to remove discrimination bet-
ween the Industrial and mnog-
industrial employees of Defence
establishments. {31))

“That the demaod uvoder the head

Munmtry of Defenc: be reduced by
Ra 100.”

{Failure to include workers represen-
tation in Raksha Utpadan Bosrd.
(32))

“Thet the demand under the hesd
Minbtry of Defesios be reduced by
Ra. 100.”

[Nead o veviss the pry scales of Ay,
Navy and Ax Foros pesacinnel,
(3 ’
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“That the demand under the head
Ministry of Defence be reduced by
Rs, 100.”

[Failure to impiement the decisions
of Industrial Council meeting held
in Aravankadu in 1971, (34)]

“That the demand under the head
Ministry of Defence be reduced by
Rs. 100."

[Mamtenance of required ratio of
Scheduled Castes in all classes of
employees in Defence establish-
ments, (35))

““That the demand under the head
Ministry of Defeace be reduced
by Rs. 100."”

{Utilisatilon  of full capacity of
Ordnance Factories. (36)]

SHRI RAMAVATAR  SHASIRI
(Patna) : I beg to move :

“That the Demand under the Head

Ministry of Defence be reduced to
Re. 1.”

[Need to increase the tenure of the
Cantonment Board ifrom three
years to five years after every
election (37)]

“That the Demand under the Head
Mimstry of Defence be reduced
to Re. 1.”

{Faslure to stop inspection of Defence
cstablishments by the American and
British military experts (38)]

“That the Demand under the Head
Ministty of Defence be reduced
by Re. 1.”

[Failure to turn out American and
British officers from the Defence
establishments (39)]

“That the Demand under the Head
Ministry of Defonce he  reduced
to Re, 1.
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[Failure to make the country self-
sufficient in the matter of
Defence (40)]

“That the Demand under the Head
Ministry of Defence be reduced
to Re. 1.

[Failure to sever relations with America
and other imperialist countries in
the matter of defence (41)]

“That the Demand under the Head
Ministry of Defence be reduced
to Re. 1.”

[Need to pay special attention to the
production of latest types of mili-
taly arms (42))

“That the Deinand under the Head
Minisiry of Defence be reduced
to Re. 1.”

[Failure to solve the difficulties of the
employees working in Ordnance
Factories (43)]

“That the Demand under the Head
Ministry of Defence be reduced
to Re. 1.”

[Failure to provide better quality of
food and other facilities to Jawans
(44)]

“That the Demand under the Head

Ministry of Defence be reduced
to Re. 1.”

[Lack of cordial relations between
officers and Jawans (45)]

“That the Demand under the Head
Ministry of Defence be reduced
by Rs, 100,”

[Acute scarcity of drinking water in
Danapur  Cantonment  Board
area (46)]

“That the Demand under the Head

Ministry of Defonce be reduced
by Rs. 100"

[Neod to sanction special grants for
making arrangements for deinking



211 D.G. Min. of Def.

[Sbri Ramavatar Shastr}
water in Danapur Cantonment
Board area (47)]

“That the Demand under the Head
Ministry of Defence be reduced
by Rs. 100

[Deplorable condition of roads in
Danapur Cantonment Board area

(48N

“That the Demand under the Head
Ministry of Defence be reduced
by Rs, 100."

[Need to give special grants for the
reparwr of roads in Danapur Canton-
ment Roard (49)]

“‘That the Demand under the Head
Ministry of Defence be reduced
by Rs. 100 ™

[Fatlure of Danapur Cantonment Board
In constructing 4 Rickshaw stand
(50))

““That the Demand under ihe Head
Ministry of Defence be reduced
by Rs. 100.”

[Need to abandon the policy of reali-
$INg cxtra waler tax by Danapur
Cantonment Board (51)]

“That the Demand under the Head
Mmistry of Defence be reduced
by Rs, 100.”

[Danapur Cantonmeat Board's anti-
social policy of effecting increase
in the taxes. (52))

‘‘That the demand under the Head
Ministry of Defence be reduced
by Rs. 100.”

[Unnecessary nterference by Danapur
Cantonment Board in the construc-
uon of houses. (53)]

“That tne demand under the head
Ministry of Defence be reduced

by Rs. 100"
[Failure to pay adequate compensation
+ to farmers in time for their land
acquired for defence purposes. (54)]

APRIL 27, 1972

D.G. Min. of Def. 212

“That the demand ynder the head
Ministry of Defenca be reduced
by Rs. 100.”

[Failure to give living wages to Navy,
Air Force and Army personnel
(58)]

“That the demand under the Head
Ministry of Defenee be reduced
by Rs. 100,”

[Failure to allot Governmeat fallow
land to the families of the armed
forces personnel. (56))

“That the Demand uander the Head
Minmstry of Delence be reduced
by Rs. 100.”

{Need to provide special faciliues to
disabled Jawans (57)).

“That the Demand under the Head
Minstry of Defence be reduced
by Rs. 100."

[Need to give pension to disabled
soldiers (58)).

“That the Demand under the Head
Mnistry of Defence be reduced
by Rs. 100.”

[Need to bring officers and Jawans
nearer by establishing a conven-
tion for their joint participation in
messes and sports, etc. (59)1

“That the Demand under the Head
Ministry of Defence be reduced
by Rs. 100.”

[Failure to give compensation to the
farmers of Mubarakpur village
pear Danapur oven after acquisi-
tion of therr land for defence
purposes (60)]

“That the demand under the Head
Ministry of Defence bs reduced
by Rs. 100.”"

[Failure to pay compensation 1o the
farmers for the trees taken over
from them near Bihata military
alrport (61)].

MR. CHAIRMAN : The cut motions
are also before the House.
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SHRI FRANK ANTHONY (Nomina-
ted —Anglo-Indians) : Mr. Chairman, I
do not know whether it is a reflection on
the Report—certainly not a reflection on
the Defence Minister or the performance
of our defence forces—but this very
emasculated attendance —1 do not think
we have yet gota quorum—is an unfortu-
nate projection of the lack of interest that
members continue fo show in this most
vital of Ministries.

DR. KAILAS (Bombay South) : He
has alse come to the House after a long
time. So let him not make such remarks.

SHRI DARBARA SINGH ( Hoshiar-
pur) : For the last one week, he was not
attending.

SHRI FRANK ANTHONY : If he
will histen, he will realise the interest I
take.

Perhaps this is due to the fact thatin
its report, the Defence Miniatry continues
to show or 1s obsessed by & rather exagge-
rated sense of sccrecy. I have made this
grievance before. As I looked through the
report fairly carefully, from the report we
could not make much of a meaningful
contribution to the debate. This unfortu-
nately is a hang over of pre.Independence
days when the Government showed a
certain mistrust towards members and was
pot prepared {0 sharc even a minimum of
information with regard to defence. I feel
this is a dangerous complex in the context
of the challenges we face today.

An index of the little store that
Government sets by any kind of civilian
participation in defence matters s
provided by the fact that the National
Defence Council never met once either
before, during or after the recent conflict.
1do not know whether itis still in exis-
tenca. 1 was & member right from the
time it started in Jawsharlal Nehru's tjme.
But perhaps the Government was not
prepared to give it a decont burial.
Spaeking for myself, I feel thal perbaps it
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would not be a bad thing to allow the
National Defence Council to just fade out
of existence. 1 say this without any
disrespect that the meetings were too
infrequent and even whea it met, the
debates were too skimpy. Again I say
that when it did meet, only two or three
of us took any real interest in the delibera-
tions,  Unfortunately, there also the
Government was not prepared to share
any real information with us.

Fortunately for the country, more
people are beginning to contribute articles
to newspapers. 1am particularly happy
at the spate of articles that have been
contributed by the Director of the Institute
of Defence Studies and Analyses. Perso-
nally, [ have always been in favour of the
principle of the supremacy of the civilhan
so far as the defence forces are concerned,
and that is projected by having the
Defence Committee of the Cabinet and the
Ministry being headed by a civilian
Defence Minister,

But having said that, 1 feel that
we should begin to reassess the
position of civilians in the lower echelons
of the Ministry, vis a vis defence planning
and strategy. [ remember, not so long
ago, I protested in this Housc against the
overweening position of the civibhans in the
Defence Ministry. The then Chief of
Staffl had told me privately that he had to
wait on the then Secretary of the Defence
Ministry which, I think, was completely
indefensible.

16.10 hrs.
[SEmiMATI SEXILA KAUL in the Chair]

This brings me to the need for a rethink-
ing on this question of having tome kind
of top military co.ordinating agency.
Fortunately, there is a dialogus going on
in the eountry. We know that in the
United Kingdom they have a Chief of
Defence Services; in the USA they bave a
Chalrman of the Joint Staff Commitiee.
These sorts of people have their own
organisation, co-ordinating organisation,
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drawn from the three armsand they are
immediately responsible to the Cabinet.
Fortunately, during the recent conflict, we
had the most magnificent co-ordination
between the three services, The country
ought to be proud, and the country ought
to be grateful for that. I do not want to
make any invidious comparisons. But I
think it was largely due to the fact that
we had a very first-class Chiel of the
Army Staff, because, the co-ordination in
the military sense must have fallen largely
to his lot. But I say this and I say it
advisedly that the magnificent co-ordination
we saw at his time was purely adventitious,
It was just a coincidence. (Jnterruption).

AN HON MEMBER : No confidence

SHRI FRANK ANTHONY : I do not
know what nterest if any my friend has
taken in defence,—this kind of off the
culf remark—(Interruption)

What happened 1n 1962 ? Jawaharlal
Nehru used to confer with seven to eight
of us almost cvery day during the conflict
with the Chinese, Shastriji, during the
1965 conflict, did the same thing. Now, I
know that in 1962 we did not commut our
Air Force. Our Aur Force was, however,
used for reconnaissance purposes I know
this; that the Air Force gave information
to our army that the Chinese were very
thinly strung out when they were approach-
ing Secla and Bomdila, We knew, a few of
us who were in constant touch with the
Prime Minister, that we had thrown in every
conceivable thing that we could between
Sela and Bomdila. Had the army made
the slightest use of that Asr Force intelli-
gence, that could have massacred the
Chiness. Because you made the mistake,—
you had a politician—~General and you
had unfortunately not the best Generals in
the Indian army in 1962—the result was
that instead of massacring the Chinese—
and yoy were not taking any advantage of
the Air Force ntelligence—they just
virtually led to our rout, and got our
troops ko withdraw when they were ina
super strong position,
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In 1955,—I have certain inside informa-
tion, not so much as what was told to us
by Bhastriji, because I handied probably
every case in the army of every officet who
had failed, and I did 1t in my professional
capacity;—1 know that over and over again
there was not that co-ordination which
should have been between our ground
forces and the Air Force, Over and over
again, a brigade commander, over and over
again a battalion commander, would call
for air support; he would not get it, with
the result that some of us know that we
had several, purhaps avoidable, reverses
particularly in the Lahore sector. This
time, as I said, there wasa tremendous,
magnificent co-ordination. The Air
Force gave full support to our ground
forces, apart from their own operational
efficiency.

ButI am talking about co-ordination
not during the conflict. In a war, cven the
angularities, differences between the Chiefs
of Staff, give way because of the urgency
of the conflict. I am talking of the crucial
interregnum period before the conflict.
There, let us be quite frank. They would
not be human—these people who are
equals would not be human—if they did
not put forward competing and sometimes
conflicting claims between the three
services. That is why I feel that thers
must be a top military co-ordinating
agency directly responsible to the Cabinet
and the Defence Minister, AsfarasIcan
make out, at the moment the only co-ordi-
nation that is done by the civilians. Isay
this with a great deal of respect, and I have
said it before, Iam entircly against this.
However able they may be these erstwhile
revenue collectors, they have no back-
ground and mo expertise with regard to
military matters,.,

DR. KAILAS : On s point of order. Is
this & debate on defence or on defence
budget ?

MR. CHAIRMAN : Let him continus.

SHRI FRANK ANTHONY : lsay
that whatever co-ordinstion there is,
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appeirs to be in the hands of the civilians
and 1 think that this is not correct. This
was also so, if | may say so with respect,
a hangover from the old days of the ICS
domination, 1 think that time is long past.
There is noed for this military agency at
the top and odviously the abvanced mili-
tary powers have felt the noed for having
it and in the context of the war we have
had and the undue interference of the
civilians, especially lower echelons; 1 think
it is long overdue and we should at least
think about it seriously, This crucial matler
has been pushed into the back ground bec=
ause of vested interests among certain of
the civilians in the Defence Ministry.

In this regard may I say a word about
the extension given to the Chief of Army
Staff. I would have been very happy if
Government in its wisdom had made him
a Field Marshal. 1 am saying this with
great respect; 1 do not think it was ecither
good or desirable to have given a vague,
short, indefinite extension to the Chief of
Army Staff, [ have not discussed the matter
with hum but 1 should think that as a first-
class General, first class soldier he could
not be very happy. It is not in the Army
tradition. Because the tradition of a sophis
sticated fighting machine is, if your Chief of
Staff goes, if several of your top Generals
80, the whole system is s0 rationalised
that the change takes place immediately,
smoothly and efficiently. [ fesl that there
is also the psychological question; those
in line for promotion are bound to feel
somewbat frostrated. Perhaps the most
crucial thing is this. It will take the best
successor some months to get all the
strings into his own hands and to get to
knpw the ropes.

1 am among those who not only hope
but pray that Pakistan will not seska
second misadventure. Mr. Bhutto has made
the boast that he is going to build up, or is
building up, the finest fighting machine in
Asia. And we koow that President Nixon
through his satellites is supplying a lot of
plansa, We koow that the Chinese have
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helped them to build up, receatly after the
conflict, betwesn two-four divisions. The
prisoners of war are bound to go back
sooner or latter and they will have an
accession of three or four divisions.

Taking the worst view, if there is veva-
achism in Pakistan and they determine to
have a second misadventure I do not think
they would attack us again before October.
That is all the greater reason why we sho-
uld not have had a stop-gap arrangsment.
If you are thinking of having a sort of &
Chairman of a co-ordinating committee
and made the Chiel of Army Staflf Chair-
man, no body would have been happier
than myself but merely to give him an ad
hoc, temporary extension, [ do not think,
is either good or desirable.

I want to pay a tribute to our Army.
Specialists till now were writing of the
Indian Army as ifit was justa sortofa
colonial left-over; at best it was a second-
rate unmodern army. Many of them must
have been surprised. I am certajn that Mr.
Nixon and his administration were very
unpleasantly surprised at the sophisticated
blitzkrieg that our Armed Forces carried
out in Bangia Desh. The Defence
Minister knows that Bangla Desh, with its
mzae of rivers and waterways was a
nightmare for an advancing army, that
Dacca with its riverine approaches was a
natural fortrets. We know that Pakistan
had thrown in more than four divisions
and they were armed to the teoth and sup-
plied for two months, If the Pakistani
forces had not been demoralised by the
political corruption and all the unm-
anly practices of rape, loot and murder,
they could easily have fought for another
two months. That was Mr. Nixon's estir-
ate, But even if they had fought for ons
month, Mr. Nixon would have created a
lot of international complications. What
Iam now undedining is, cbviously the
strategy and tactios of mobility, by- pase-
ing; surrounding, oto.— this was something
new to-our armed forces. We did it for the
first thme, That is why we took the Pakis-
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tanis by surprise, because both armies wore
conditioned to the old linear tactics.

That is bound to be our strategy and
tatctics for the future, But what I feel the
Defence Ministry will have to apply its
mind to, whatever the cost is going to be,
there will be much more intensive expendi-
ture on achieving this mobility, more arm-
our, more expenditure on tanks, more
expenditure on heljcopters, more expendi-
ture on armoured personnel carriers, ete.
That will have to be done.

1 was looking at the figures in one of
the articles and I noticed that West Ger-
many, who have got less than hall of our
army in size, spend four times as much as
we do, because they have this new strategy
of concentrating on mobility and fire power.
We know in world War II, the Germans
were hopelessly outnumbered in men on
the Russian fromt along the 900 miles
frontier, But they drove them back €00
miles and captured a million Russians,
because even then they had this strategy.
We know what happened in Israel.

I want to say a few words about the size
of our army. Some commentators say,
“All all right; let us be committed to this
now strategy and new tactics,. We can
casily cut down our army by 25 percent."
Quite frankly, I do not agree. There may
be some pruning of wastage, Khera in his
book has suggested pruning of wasteful
expenditure to the extent of Rs, 100 or 200
crores. But we are a sub-continent
having to defend a land frontier of 3500
miles and a sea frontier of 3000 miles.
Whether we concede it or not, the whole
power equation, the whole power structure
has changed afier the emergence of Bangla
Desh and the shrinking of Pakistan and
‘that added to our obligations.

I would conclud with a few words
about our Air Force and Navy. Our Air
Porce lias done 'a magnificent job, Not
only did they give ground suppart but the
riposte they gave to this attemptat a pre-
- emptive atrike against ‘us,—their koocking
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out of the various ' #trategic arcas, the pin-
point bombing in Karachi, their knoekin;
out the Attack Oil Refinery mtl the Sui
Gas Works and the mnrshulhn; yards—
it Is my own very humble opinion that it is
bocause of this tremendous riposte, 400
sorties a day, that the Pakistan machine
was largely crippled and that accounted
for the fact that after a little while, they
did not use their Air Force and their
armour remained immobilised.

I will end on this note with regard to
the Navy. Our Navy perhaps requires
more replacement than anything else,
They did a magnificent job and they won
their spurs handsomely. I am glad to
see if the Defence Minister is going to add
to our submarine fleet. But may I pass on
& word to him from the late Dr. Bhabha ?
In the national Defence Council, we dis-
cussed this privately. You are adding to
your submarine fleet. He said. *If only
the Defence Ministry would think ahead !
India also will have to have nuclear-driven
submarines.” 1 am not talking about
missile equipment. He said the cost is
going Lo be prohibitive. *‘If only Govern-
ment told me' this is what he said before
he died “Dr. Bhabha, we want this within
18 months, I would have supplied alt the
wherewithals indigenously for nuclear
driven submarines.”

Finally, | want to say this. We seem to
have a blind spot with regard to this . deve-
lopment of our nuclear capability—I
have said this before—the same kind of
blind spot that we had before 1962 with
regard to conventional weapons for our :
armed forces, which led to disaster, To-
day we are stark naked in the nuclear field.
Now, I do not believe much in this balance
of terror. People think that because there
is balance of terror, the nuceat powers
will not use their nuclear weapons,  What -
is Nixon doing in Victnam? Who s
stopping him from' perpetrating and mﬂ-’
nuing his

against th memm. uie cnpat

bombing, hapalm ' canisters ‘and daisy
] cutteu? “hohudona lt'l‘Na o0 i

increased a'immautmﬁtm.” '
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lifted his figner against it. That could
happen to us also but for Indo-Soviet
Treaty if we do not develop our nuclear
capability. In 1954 Chou En-lai said that
we were ten years ahead of China, so far as
nuclear capability is concerned. Today the
posilion has been reversed. Had we had
some nuclear deterrents Alaister Buchon
says it will cost Rs. 20 crores to produce
50to 20 kiloton bombs because we have
got over the capital cost stage—Pakistan
would never have dared to attack us and
Nixon would never have dared to send the
Seventh Fleet into the Indian Ocean. 1
would say that to depend on someheody-
¢lse’s nuclear umbrella is some thing which
is much too precarious for the security of
our country.

SHRI B. V. NAIK (Kanara): Madam
Chairman, I welcome the budget of the
Ministry of Defence, The welcome is all
the more because we are {acing the budget
for the first time after a spectacuiar victory.

If we look at the comparative position

of our army, navy and air forces, we
get  some idea regarding the
size of our armed forces. The

United States with a population of about
208 million souls has a total armed reserve
or armed foice of 2.5 million people. USSR
with a population of 245 million has a
total armed strength of 3.3 million people,
and much against our expectations, China.

which has a population of 760 million souls
has only an armed force of 2.8 million
people. Our couniry with 560 million

people has barely an armed population of
1 million. 8o, among theso major coun-
tries of the world, irrespective of the type
of system of Government which they have
sdopted, from the point of view of the
world we compare very unfavourably. That
is not be suggest that 1 am golng to pro-

pose that there should be a rapid expansion
of our armed forces. Actually, our armed
forces have increased very romarkable in
the courss of the last 10 to 12 years; there
has been a ten-foid increase. Our defence
budget, which used to be of the sorder of
Rs, 168 croves, has dow run up toa figure
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of Rs. 1,514 crores. But in regard to our
options, or the options which we have be-
fore us the choices are fairly clear-—after
the limited war which we had for 14 days,
whether we are opting out for a state of
limited or unlimited isolationism in our
foreign relations or in our relations with
the other countries or we are trying to
make an effort to wield, to the extent
successful, for the purpose of trade,
commerce and industry as well as other
things, a certain amount of influence in the
Indian Ocean area.

One thing which we can take fairly
for granted is that there is a certain amount
of difference between the armies in
capitalist countrics and those in socialist
countries. One of the handicaps of the
army in a capitalist country is {this, We
might say that it is President Nixon who
is responsible for these policies. But I
would like to Iay the blame entirely at
the doors ‘of the mighty American war
machine. The American industrial
military complex or the Establishment, as
they call it, will have to have wars some-
where or the other. It is not to blame a
particular country or particular individuals
who are in power. It is to find out
something which is wrong with the
system. Because, unless they expand their
bombs, their Napalm bombs, as my hon,
friend Mr. Anthony said, or what all they
have, unless they do that, the whole of the
mighty Ametican war machine, will come
to a short of grinding halt. On the top
of it, in case there isno war and, in case
peace becomes very threatening, there
will be a de-mobbing of the American
army. In the case of Socialist countries,
it never happens that the army gets de-
mobbed. If they are de-mobbed, they are
re-planted somewhere else. Bmployment
is not a ,problem thore. In the case of
socialisé economies, when a war industry
or a defence induatry stops, it does not go
into liquidaion. But whenever a capitaliat
industry is stopped or goes into liquidation
or when the war orders are stopped,
invariably, i cuts somcbody else's

poaket.
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Therefore, we can take for granted on
board basis the types of systems we are t0
confront with as far as laying down of our
delence policies is concerned. In respect
of waging a war or in respect of continuing
a peace effort, we can take for granted,
whether we like it or not, whether we like
Chinese or their attitude or not, the
socialist countries of the woild are and
will be all the time more predictable and
much more likely to follow up the
policies of peace and the policies of non-
aggression.

What I am sayieg is o regard to our
options. Since we are on {airly friendly
terms with these countnies both of the
West and the East, tho best course secms
to bc one, after a certain amount of
calculation, to be one of {riendly
isolationism at least for some years to
come till we are able to develop our own
muscles, till we are 11 a position to take
care of ourselves. For the time being, we
hope, we will be left alone because, as
I sec, our military plus defence industrial
complex is not of such & poor size. Our
strength is that we have got about 25
Divisions, about 45 Squadrons and about
40,000 people who are working in the
Navy. Thatis not a very unimpressive
size. As far as Indian Ocean is concerned,
as lopg as we are not going to meddie
fnto the affairs of the world, I think, we
can take ourselves to be fairly secure.

The next question, therefore, is the size
of our army. It is also the "question of its
shape. We have to accopt that this
country is bestowed with very fortuitous
circumstances as far as the training of its
personnel is concerned. We have got in
Rajasthan the possibilities of desert
warfare; we have got in Himalayas the
posaibilities of Alpine warfare; we have
in the eastern as well as southern areas
the possibilities of, Jet us say, the equatorial
reglon or jungle warfare. Then, we have
got about 3000 miles of the voast-lins for
oquipping our Navy, Under the circums-
tasbes, while 1 would very muck Jike to
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subscribe to the point of view of Mr.
Frank Anthony in comparing West
Germany and India, T would like to
compare mysell with Yietnam and India.
Most of the time we try to draw our
wisdom from wars that have been fought—
the Second Weorld War, The First World
War, the Russo-German War and so on.
Let us see what is the contemporary reality
for us in this country, It is true that West
Germany has got four times the defence
expenditure versus half the size of the
army. But West German armies will have
to fight the European armies; they may
have to fight East European armies; they
may have to fight English armies, But
we in Asia will have to fight Asian war il,
God forbid, that time comes. Under the
circumstances, we should better take our
cue both from Vietnam, particularly the
North Vietnamese, as well as from the
Chinese or whatever it may be rather than
go in for the West German model, for
the simple reason that we have scen as to
what have been the consequences of the
war between India and Pakistan. And a
doubt comes whether even if the United
States were to drop the bomb, the ultimate
bomb, it would make the valiant people
of Vietnam surrender to the American
aggression.

SHRI S. M. BANERJEE : They wilt
not.

SHRIB. V. NAIK : I am glad to hear
that,

This brings us to the size as well as
the shape of our army. 1 would, theretore,
say that, as far as the shape of our army
is concerned, it has to be principally on
the basis of the two lines which it has got.
Asfar as the size is concerned, 1 would
still think, both from the point of view of
our country's unemployment problemi as
well as for equipping and disciplining our
people, that the size could *stand a certain
amount of expansion.

I come4o the guestion of sclf-soficisacy
a3 far as our indastrial unfts are toncerned,
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A large number of them have been doing
a good job. We would benefit very much
if our ordnance [factories could do this.
At present, we are not abls to get
information as regards their capital outlay
versus the value of their products, [ wish
they were capitalised and they could then
give us this information so0 that their
performance could be judged with those
of the units in the public sector particularly
in the defence production like the HAL.
1 am very sorry to note that some of these
units have hardly been able to give much
on their return, particularly the Hindustan
Aeronautics Ltd., with its about 36,000
employces. Also in regard to their
employment practices, I think, they could
stand a lot of streamlining. We speak
about the local “people being employed
within the States. In the State of Mysore,
for example, in Bangalore, what we see
is that there isa certain amount of close
circuit recruitment of the employees. |
hope this will be looked into, and also
the profitability of the public sector
wtndertakings.

Mr. CHAIRMAN : Please concinde,

SHRI B.Y. NAIK : 1| am going to
make aply one more point, and thatis
regarding the question of welfare of army
personnel, 11 is an extremely vital point
During the course of our journeys, etc.,
we met & large number of army personnel
whose one theme song, almost ons principal
complaint, seems to be lack of family
stations. 1 do not know how this problem
of family atations is golng to be soived.
I wonder whether some hostels, If itisa
question of domedtic welfare, could be
bttt

_ Tho last point is about the resettioment
‘of 60,000 detmobbed people. A large
Humber of them bad been doing

Teabs dalx -

“the t Lighining Campolgn.
fﬁmmw.umum
ment, & cortaln amount of Continuity of
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service, wherever they have been absorbed,
wiil have to beg provided for, for these
60,000 people if it is to be yeer Jafter year.
If we have to keep our equipment in good
shape, 1 think, we will have to take better
care of them and see that these people
who have been helping ws are helped In
g00d time when they are démobbed.

With these words, 1 support the demand
for Grants of the Ministry of Defence.

SHRI K. GOPAL (Ksarur) : Madam
Chairman, T risenot only to support the
Demands of the Ministry of Defence but
1 also demand that more provision should
be made for the Ministry of Defence. Afier
all, since Independence, it has been our
experience that we have to maintaina
constant vigil on our borders. 8o, it s
absolutely necessary that we spend more oo
defonce even if it means curtaflment of
some plans and sacrifices to ourseives.
Therefore, I appeal that in the coming
year’s budget. at least defence will be
encouraged.

[ am rather gratified to see that 36,000
non-combatants are being treated as comba-
tants, They were suffering as their pay
and allowances and other benefits were not

treated as combatants and 1 am realiy glad
to know that.

About Navy on page 61, para 22, i am
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whatsoover that there is shortage in the
cadre of officers.

As regards Air Force, according to the
report, wo have 45 squadrons at present
We have many Branches—Flying, Technical
Equipment, Mechanical, etc, T would like
10 know whether it is necessary to have a
Flying Branch with flers as Commissioned
Officers because in the RAF and some other
Air Forces, they have Sergeants Pilot and in
the same way why not we think in terms of
baving Sergeant Pilots. ¥t will not only
cut down the expenditure if at all it is too
much but we can set the same standards
we have for the GDP Branch. The mini-
mum qualification for the GDP RBranch 1s
Matriculation and the same standard can
be kept. Iam sure the hon Mimister will
pay attention to this matter and have a
cadre of Sergeant Pilots.

Next, 1 come to the Emergency Commi-
ssioned officers. Time and again we recruit
ECOs in our Armed Forces, but, after a
certain number of years, they are released,
of course, with some retirement benefits.
But, many people, once they go out of the
Army and once they are discharged, be-
cause they are neither too young to start
any vocation nor too old to retire, are
suffering a lot. Therefore, 1 request even
though some reservations are made in the
Government Departments as  also in
commercial undertakings, the hon Defence
Minister should see thiat all the ECOs who
are discharged get some employment or the
other. Afler all we spend lot of monoy on
their training. They are very good peaple.
They can be absorbed in public undertakings
and alko in some leading private sectors
fiern a8 long as they oxist. They can also
be atked to absorb these officers.

With regard to housing, 1 belleve
provision of Rs. 30 crores has been made
‘for cotistructing 1016 quarters for officers,

quarvers for JCOs and 3522 quarters
for Oher Risks, 866 for NOIE and #17
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for Civilians. Altogether, 9591 units mre
going to be built.

I am not againat construction of quar-
ters for officers but 1 would request the
Defence Minister to pay attention to the
aspect of providing married accommoda-
tion to as many people as possible in the
Other Ranks. After ail, when a person is
kept as a bachelor—I may be excused for
saying 30, -you cannot expect the best out
of him. The consequences wiil also be
disastrous,

Now [ come to the question of civilian
employees n the defence establishments
We in the Government should prove to
be a model employer.©1 do not say that
conditions are as bad a8 some people try
to put them out. We have some very
efficient people as heads of these under-
takings, some service and retired officers
serving with honesty and integrily. My
appeal 18 that these people should be given
training to be a bit more tactful, when the
question of labour problems come. We
cannot expect the employees or workers of
factorics to be just like jawans.

1 would like to refer to the appeat made
by our DME friend and Mr. Frank
Anthony that we should go nuclear. We
have to look at many aspects. 1 may tell
them, our country cannot afford to do 1t.
We cannot do it for some time to come.
The hon. Members should be convinced
that this is the position in view of the
finances of our country also,

Finally I would say this. In our country
the jawans are remembered only during war
time. Onoe war is over, ho is forgotten.
In respect of those serving officers or those
who are dbscharged, whenever they seek
help from the Government, it is our duty
to provide them with all help. It is the
duty of this House, this Government.
After all they are the people who are
guarding our borders throughout, It i
therefore the duty of this Parliament and
our Govepnaisat to see that all servicemen,
when they g0 out of service, should 'be weil
looked after,
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SHR1 SYED AHMED AGA (Bam-
muila) ; Most surely, our arrgy, oavy and
air force have done a very good Job and
the whole Indian pation has already
appreciated their work. We have appreciat-
ed not only their valour and courage but
also their strategy and the way they hand-
led the war operations.

T want to look at our defence on a wider
canvass that merely as a fight between two
soldwers. During the last 25 years we have
had 4 wars with Pakistan. What was the rea-
son for that 7 The reason was, disunity in
this subcontinent. Disunity was there be-
cause of the British and disunity resuited in
the partiton of the country, Partition
followed the two nation theory. Emergence
of Bangla Desh with our help and with the
valour of the psople of Bangla Desh has
proved that what Kashmir had challenged
n October 1947 was correct, We have
heen proved to*be right. Bangla Desh
emergence as independent country sounded
the death knell of the two nation theory.
This 18 one point that I have learnt during
the jast 12 months and over 25 years which
have gone by. The other thing that [ have
learnt is this. If we stand united we shall
always win; we shall be a great country.
1 remember that Yahya Khan sent 10
milhon refugees hoping and expecting that
there will be disunity in our country and
because of disudity he thought that he
would be able to crush thc Mukti Bahini
forces that wers operating in Bangla Desh.
But our unity was something marvelious.
1 atill remomber the speech of our great
Prime Miinster at the boat club and her
call for unity. We were united, and the
nanoetvres, strategy and tactics of Yahya
Khan were frustrated, and we could come
out successful,

Another lesson that we have learnt
during the last 12 months in 20 far ss de-
fenoe is concerned is this, 1 would begin
it with a verse, namely:

wet ey wrrer § A fwinht wre

wFT. vare % o qre wame o §
oM o afnesS pt el B o8 yad]
B s UK 203la 3 of yfpeo 2
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What did Pakistan do in Bangls Desh?
Pakistan attempted to crush the aspirations
of the Bangla Desh people. In the Satwr-
day Review of New York of February 5,1
read that a foreign observer had asked an
army jawan of Pakistan forces ‘why are
you commiiting so much of atrocities ?
If these people resent and revold what will
happen’, and the jawan replied ‘These
niggers do not fight.' This was the condi-
tioning of the army officers of Pakistan.
Why t It was so becauss they had borrow-
ed us arms. 1am not enamoured of nu-
clear weapons. [ am not enamoured of
those tanks, guns and machine-guns and
others. What lays at the bottom was the
conditioning of the brain, and the
borrowed weapons of America and
the hope that Nixon would
help them directly which ultimately did not
prove right. Pakistan with all those hopes
and their dependence on the United States
has not been able to do anything.

The other lesson that I have learnt is
that while we were attacked and our forces
had 10 defend us, there was no war hys-
teria in the country, There was certainly
was hysteria across, but there was none
here. Wesat in Parliament, and [ re-
member having sat here and passed the
24th, 25th and 26th amendment to the
Constitution; we took over general insu-
rance and we wanted to usher in a society
of equals. We were doing all that work
here, and we left the work of defending the
borders to the army which was fighting
there. But we were here fighting & bigger
batile. the battle for unity, and the battle
for the emancipation of the people, and we
created a place for oursclves in the comity
of nations. We left it to the soldiers to
fight the war on the borders. It was nota
fight between Porus and Alexander; it was
not just a fight between soldiers only. We
belong to the world; we are s part of the
world, and when we look st our defences,
we have to Jook at the world conditions
asd we have to thape our defences accord-
ingly.

Another thing that I have Jearnt {s that
it fa always futile to think of hanging by
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he wpron.strings of some big power. We
never thought of that, But Pakistan did
#0. Indla never thought of any big power
or wanted any big power to come and help
it. 'We always believe in peace. and we
always belleve in non-alignment, and be-
cause of these great principles at our back,
we have gained a great victory today with
which we have actually given a lesson to
the world communitv.

The other thing that | have witnessed
and noticed 18 the role of the United States
thronghout, What were they doing ? They
created Pakistan, because they never wanted
this sub-continent to progress. They kept
us busy in in-fighting. They created a
cease~fire line in Kashmir, and 1 sull re-
rember that on the day our forces were
marching and the cease-fire line was vam-
shing, the Seventh Fleet moved into the
Indian Ocean, It was nota mere coinci-
dence or synchronisation, othei» may sav
30, but 1 do believs that Imperiahsts want
ed this bone or contention to remain, The,
are creating problems 1in West Asia They
are creating problems 1n South-East  Asia,
What does all this indicate » The US role

. indiontes that they do not want the Asian
countties to fight for the emancipation of
the people, to fight for their liberation, 1o
fight for giviog a better deal to their peo-

. ple. They have always tried o prevent us
from fighting for Nheration.

It has always been the policy of India
to stand by and help those countries which
wanted to liberate themselves. Today we
stand by the Vietnamese people who are
fighting for their liberation, because they
are fighting in the same wav in which we
fought for our liberation

Theh again in the Arab world, they
havg created [srael. Why ® Because they
neved wanted the Aribs to live in  peace in
Weat Asla. Now they are ogging on Jor.
Bab s creitte troubles thers, further trou-
e, 5o doth on this side of India and on
the other side they are engineering troublc.

APRIL 27, 1972

D.G. Min. of Luf 22

Inside the subconunent, they create
trouble for us through Pakiatdn,

MNow our emissaries have gone to see if
we could set in motion the process of a
peaceful settiement. We wish them all
luck, § hope that the talks will sucoeed.
We must sce that Bangla Desh, India and
Pakistan becomc friends so that we are
able (o usher 1n an era of peace in the sub
contment.

I do not agrce with the Jan Sangh re
presentative, Shel Vajpayee's view when he
spoke about the area occupied by Pakistan
10 Kashmur, I have great regard for him—
we have worked together in the Public
Accounts Committee-—but he sard a wrong
thing when he said that we must insist
that the area occupied by Pakistan since 25
years must be got back and retrieved from
Pakistan occupation. He said that every
inch of that territory must come back. [
am not for that territory. We hero stand
by certain principles If by a Httle adjust-
ment, an inch here or an inch there, we can
bring about an enduring peace, we must
give elbow-room to our Government to
negotiate and bring about lasting peaow in
the sub-continent.

Here [ want to recite a verse or two .

FTER TH §) G TR dET g
fare afy afedr arre o for afY Al
L L]
% wfaar fewnwe g sy
ot S g § vl & oX
g wgt ¥ frg qad et o andy
TR o W A W R )

&5 cldige 3 Fle gb Kyl gubly
daryys _ghy ob pilu (A8 by ye
Wl lgp gl g 3 dkely S
L& pad) g dpalin S o0 LA
A ot Uy pepead 0 B e g



2313 D.G., Min, of Def.

When 1 sy dushmane amn, 1 refer to
Imperialist USA, 1 want the USA to
listen to this. With these words, 1 con.
clude, thanking you for the opportunity
given to me to speak,

st qwo Traviarer ¥ (Frarar-
) : wwefe Agew, W feriw
feda fufaeh & avs & qor Y o€ 8,
& a7 w1 @k waar § 1 g fedw
fafreet Ren-wreer @ § i otew
¥ fedex ot §, ag vt gt
g1 fafaedy &7 fedYe & wora war §,
frea 2w &Y mw duaw g w7
3.4 q3§z fafaedt 97 &% feqr ar
wrg N fs 1400 wO¥ Ty &
"o g | & wrgar § e ad w1 agr
T 6 9%z w1 fear a7 )

17,00 hrs.

qT % TA WM qzA am A
aman, aw aw gark W@ W @ifar-
wg fewroa @t @ awdt §1 W
qifadfiaes ag waf %73 § v gw v
an aff T, &) 9% % WN Ay
g gy @Ewan aam § a1 adr
AT §, w9 4t ¥ fafacd & A
¥ quer Trfgg o 3w sdifas
97 wor wrfge 1 ag I qrfedges
oo femigs XA WY AgF 1 wWac
wa oyt ge & wd, & gefuled e
wEd wr gaw & wwar §, dfew fafaed
& qur oAt wifge fis sar ag @i
'qEW AW W G & @y gt § 1

garer worgr s arfeeam & are
g 81 wax ol arfeear & wrg
wegt B wur, @ garlr fafaed w
wisw? figeay o awd frg s 2 AfeT
wat fedt wag & ot e oracd
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gH wgar o, o fe sgfesaT ame A,
&Y g% Juer gEraar KT w ey § 7
g 0 q3 wgi a% fede w7 ged
§? n ue g0 fgedt wr @@ T
W qEEAAT & quel § sreews &
TUAT-AFITTAT JIT AT, @Y Io O
ag A o fs gw g Fww )
AR A AT AT ¥ STOC A gH
&y grigdY g wed & fag oo e
W wne fedt sferac o ¥ o
HEAT GIT &Y gAY ¥ ¥W Iy F wray wff
& 1 7g wgar fis gard oot cw
% wafve w7 aweft § ar A9 w3 awt
2 wAw A oW ured woR
grar § o aga wer &% T fac g
wT SEAr § | gATS AW & wwET 55
w1y wredt § 1 ag Qg | w9
A Tk g &< QF w1 agara s
arar § 1 gww fgara w9 W v @,
wfa =afeg 20 wyar wrar ¢

Q& HOERT wTe - 4 gATT wU0E
T «rfEg o

st qwo Tyw Wit Y : gw fea
¥ 4 gy sqy ad wigg 1 X A
gd wagH ay W § 1 O wwr AW
N agw § fs gra QU §gw wwe
500 &0T &7 97 | WIW 4% FAT 6-7
ZATT HAT A% w7 AT R | A g
gelar ag oft @, qEO A R«
&1 Fec wal gt & ow o
# ot s wgdt v X § ag X0 wuw
Hagt argr & 1949 ¥ wrear W
fadigrRafi ¥ O ox
Ag T X ) s erpmogw ¥ W
warer e ar1 wiew Wiy Yaw @
w7 wwar ¥ o fggeare wut i war
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ot quo uw Marw )

avar ! yefag g wd o g
dardr wodt wrfge ok oo fafeed
WCew WY T ¥ I BRA Yew aw
wrar gE w< fear sar wifgg | R
% guer dut 0 & fe g o
wiy warar Aoy T § 0 @ oawar
TN TR H) AATX €Y qrd HT A
o ama g Q% fG7 qwa-
wrsTEav agr qar & fE gw &
Sardt s ot § 1 wgr war fe fafed
diwzw & fag g13e & wifgdq &
M fararar Awarg d agr
gRg A G gR Aata s W & A ug
qifaaTdz & ATAT wITg 7 I AE B
wt afew g zfar & @ aw
wa s @ &1 At v fomd A a=
§ o oex feurgy, & a@ @Ay,
@RI AQ S g W9
9 Q1 fawrm § 0 Y qrfeearT &
| 9 gur & w9 3 fagare feamn,
IR aw A fawara WIT wqEr
fear | &Y 9@ feeq w1 waar @ar
arfge 1

7O0 ara fafoed & qaw 7 g@
ag et  fr Qt agge  fafeedr
wag @ g R s w7 g1 ag
i fag a0k & o2 Sow foam
oot gfese § | fafafens & o
37y w% § 1 fafafead ¥ wa sgrer
nit i § 6 uET whw war A
§ = 1 QY § O g FheA g
Wy ffemd w1 g a1 17
PR 5 Wt qedme gy
N Uy wAEN AN gwar § 7 g
aear § 1 I¥ oY W AT aear g,
ar, foog fodt o1 av ¥ aff Par
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&1 WA Y TR WATATE YERA HTUT
IY Aft Har § 1 &Y qg A o A
g o WX § @ oY O wpfua
2 wifge ) &d R w7 TR W
¥ fou wemr g wifgg + 0 fe
a1 faaar woar § dfer oo ww
¥4 Yar gar anar § s oy IqT v
agt gran 1 @) IgadT § Igady arar
39 %1 faerar wrg  gw @ o gt
®H F@ § UIT FOTET WAWE! 7
33 & o @A Qg w7 0 fadr ay
€ a1 aft §, s fafaed «1
w3 & wegy @ fasar wifige

@O ata ag ¢ fr fmfazd &
fea o fsma & feawdalz ag g
wifge 1 wwr a¥ g qar § Ff
feasieder aft wr § vk @i
wg & 9w & A sk feawdede aft
g Afem N AT § Iy
g s wrfge

g F) W A W w7 Ag
®t€ o faT #1 qaw ag) § 1 oot
T W Aga § fs 90 &iw gw ey
SNl § WE 1857 & & W< 1947 ww,
% WHT g WY o W oW
gk, ¥fsa feda wr agt aw quer §
ag ®1§ OF feq ¥ wow At R arey
& | 9 % g 41 Wy WA wwaw
qar agar & @AY g § aw a% gAIR
fedw & fag fafaed W sm wor
21w aw gark AW & uw-gw gresh
# W OF-TF YT ¥ AU § aw g%
wox W W gy fedw wour 4
vy w e W) gfie ¥ w ewwh
fafwedr & fg dar sww  won
wfeq ) .
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oY ug fafeed & qealaw @ o
ag el & frwrer foq o § oY S
Wit Y 3 @ Y iy T wifgg
e faq gv aw AN agmar o
agferga w1 f@om QT wifgg ¥
dart g @ § o 0 dwarar ¥ qw
vefegawm gfae & afeat v % fag
ferarr ar & Swwr sara e fr gest
& w@ wow V31 wewd &0 ow-
aF ary & svearea wwar § 5 oag
g & ®w fafezdl ¥ o@lde &
fog woen€ ¥ @iy arfge s ¥ W
fergrar & et 3t 913 & ond 9w
FIWTL W W § A0 faeht wfge )
W urEH et IE 9T W ®T g1
feeq &Y ot 2 awar §, T A
ez w ayrar §, Tk arg vy aaky
agf §rar wifgd )

wrw gq aifeeary & oA g @
cawr waww ag § fa g¢ e & fax
Fur 337 §, 1962 ¥ gurd o feflz
gt a, sew 3w v FH wAREw
g9t &1 e desgt e % ang
®! gar<r fagay figear mar &, «g w¢
AN ? ok fag g wifaw s
wifgq | aw aw I arqw Ag W,
fergrma et w@w, Tigwfme
fegema @1 @ ang-nEwl @
forer wreand g W fear g1, wg W
Rl W o srgER W g
WWNIgA  WTET & WL WART EATRT
foamr fyear wreer & wvagqerf  fear
g wt ¥ oW g QAwm 3g
¥ grd dat fafrefer  qesedw
whwd fefrel o fadew fafaedh
voee §, vefirg o A fafed
wY #5 we i€ ety wanh wifig )

VAISAKHA 7, 1894 (SAKA)

D.G. Min. of Def. 238

W a & gyl il afefew &
wiw, it forifd o oic foaad
e fefew  erfoect-gaqees R,
fagtx g} fafedt a¥ wr fer-oa
arq fear §, swet awk @ ¢ ok
AT ¥} GO AW g WA Wy
|ATE FATE |

@ rorw foy (@)
d¥W AT, W F1 qAYT 1@ fay
sarer wgfrag twar § 75 gy wwi
gt gard s § foadt aggd
8, fagar swsmd ¥ o fagdr
wae & w17 fear §, Sa fraw
a1az gard fged # afy foeft ) wg
fedem 1 wgFwT L@ar peE § fw
%q 9T fxasr @ wgr 9, =7 &
aRIgd & wAww wFX § www, @
oY arge ¥, o) agt & W% 0¥, 5y
ot a1 &), fow §, soaa md fe
frafl g ¥ Agw =i grfew
o § foraer gardr oYt & S &
wiw fear 8, Foror gwrt famfgal &
sy fwar §, forar gar qreq  fafs-
Tzt WIT IA%  qriat & sy fear §,
gk fedew fafrec d v far g,
I& ) guar AT qrdw w1 oA,
X w6 41 9T W) R ¥
@t ok | gAYy IT AT Hew W
waa weart N 3T O A A
warft aranar b, syt g1 IR
westy ¥q@ am s afgred § fs
ge% & wi§ srfimeme 41 fear wig,
e Fauwar g e ag o s B
® g% § Al 81 v we feew o e
i I AW R W ey nd § o wed
FAY Wyt e gud €1 N ghed, Afer
Ty & fag agt et &3 1 agum
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[#fr azara fare ]
Ry § Foraw wpn ifcasde & e
wifigd - -+ -

e w (sh orefew Tw) 99
surar gt wé § |

o &wre . Awww fedew wifeas
& ffew 7gy g€ ar 3 N T gaw,
ot AT g o g

st e fag @GR SW
wrowed w1 @ Ay g, dfwa fo
WHET I T@T §, A ST
» wewE Ay

@ ww gare wR (FE)
I E

st qoura feg @ ageeh & adr
wgaT, ag WA guw fag g A §

14 fedy &) @1 oo g€ ;T garw
Iuw) dw wr g1, Jak fpgrm &3
fres qrrm, ¥fea gwrdt @ ¥ va
gfgn ») fawger @iw v fear) @
@I R U ATLAT GAT FW Y, ¥
FAEY oal & fewrs ag w87 argar,
o7 qgar ar Wi % @ifqal §
o ¥wgar wgar §, fagm amm
oT%e ¥ a9 9 anr Q) fs gWw
7 faw 3a% w9 gew ¥ @ Q@ A,
afes g 00 few ge% 9T gAaT §T
&, oW g FWME A W wew Wy
# wYfow €7 ) Ao w14 fady WY
un A femrharfe ¥t & wr @
oarT W oY fged & Qur e e @
wit wiar fs wad ad fagidy & ghaars
am R g & fs gm woR
A%¢ DA § o) 7ol @ wT A g
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R @ g Arwwg ¥ O AW,
farrwY wror g agw foelt W o
A ¥qw wr wgd §1 oo AR
ated EATA XG QF A§T AW AW
q%r 1

o) WY feww  wehwer 3l
g e ag o & e WA W
weta §—Fafady oaror wiw g @
wYT gat caT{E W% Y ¥ | Al &
Q¥ ¥1a ST WgA g— FAT T§ WH
¢ fr gart ofems Wik WYY ¥ feamn
awrgA g, gAR wfafrgww i,
TAIT WIAW WL ZE AN & fqar
awIgT YT | I FwiieAwT A@ § O
AT @A A A W g A,
wre 78, SO AT HWT Ay oS
7 alT gEd ag ¥ qw fFar W W
F QI FY FAW @Y & g Wi
aod gaifasl & famis wgd & fag
NEWITEga A WY ¢ 7y
g IARY  gEAA wifgg J¥ g
fedrmar A § 1 & At wgar 2 o
fedsr 93 fomrar aw fisar mar § gy
ot e W A wwww § 1w ik
s g faak fog & air & o
FWTE

oF @7 A § 9 g wiear g
fr wra a6l &1 35 gw ¥ frapadr
g omar § ¥feT 3w ww @Y I W
grar 8, W w7 fer gt § Wit vy
wfem 7@ & % fowr §1¥ § 1 ) fzray
greT wir ard § 3N frg W wER
R 5 ew gt waww &, e
021 gt &1 o e AW ag
fazrdd Srfiwet wae ot & w1y §
et wge Few o 5% G §4
Wi I8 dgn & s Gy Wi
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o Q) o ax ¥ feny ga
WITRY STouT T |

% g-are % gy e @
WEAT gt g 1 qrAriew s
foRgar g sab et & s ¥ &
wEd § 1 I gy § e gl o
wifaw §; fafwdt cnfn ag w0 &
% wr qw gl & fag @ wifsy
o gad o Qufrgy §— e
& ¥rarst & AT Qfwfesw arig &
¥ mifgx ata Y wifgg arfs art od-
Afrr o & g N FmwT o
o G ¥ &1q warar § gaw; @A
% fam ¥ g1 ag femmw awt
ara &1

fedem sywaa & at ¥ @ & gy
uS AT TgAT § 1 gAY 28 Gl
ww 1 § o i qudt ok aerar
ag &9 Neww ¥ § wafeg sawr
fecdradz i wifgg agal § s
o gw wAfadt ¥ IAFy qAr @ §
Ffrw wax w1 feanrdsdt sftx g oy
ol aF T g1 wrd ot geifeuEel
st fodadhr @ & awar 8
wirg sa% fag g9 wwar TwEm
qifgn

Wk grq g wod tfeam e
wx A § T it W s wrigy |
Tae! welt ¥ et wqREA ¥ oenAar
wifge 1 wt a7g & HAE X Afeaw
aftmr N wiwt & feg § wad
form wrw gw § WX IET W aw
dary wear g~ ug arg & 70 R W
wifor ¥ wor wrgar § 0 €@® o
sifewy wnrde A § wg Frgrae wedt
§—amt gu & wwd § Qi duatee
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ot oel § 1 gw IR o v §
cafey sae fag v FRd amel 1
fafedy & fq a8 ax ¥ fagaa
wed § 1 @1 gl & fag gw fedt
= gRfet 7 @ afts gawr @R
Ay ¥ ¥ex ¥nfuge @A W
w0 § | Ta® |9 ag ¥ foed Wit
TawTAT HY qTAT A HIAT AGATE |
OF G F Sarer wraek Feaww Y
1 N g wrgs Wk afefetdsfoan-
deu § waaae feamice Iae g
ara feera cawr wifgg | Ty werT W
§ ag agm ward § 13X Forard e
ey g o wgdfew ok o QR
aYT 9T wgr aw qOrR K1 or awdl §
6 qT 9qTar § SArEr agSAg A W
wew § | A¥frEw wrgy J9d ¥ A
Tograar § Afew & sgar f fo
areE & faaay #@, 6 @ 6
9 @ § ggwr ARfAew Fder @
& quie sar wifgg )

wifeat & sre) ol ged aE &
ARk ¥ # syrr A wEAT I1gT AfE
IEFT AN A A g @ § afrx B
wfegqw g8 M gy aywag fee
WYAT § | ATE N O gAIL WY gy
§ % s s % fag W
iy St wywwa § @ w9 &
ey § ar wix M afeeekdy AF
N wige s7 g 2w § s
wgr ¥ wer€ £ § gt o gEd ATE
INET ST A Ty f6 gmdy v deg
wn Y of g ar gw sAT qw T &1
& ared qT Wt §, F qgrgl qu o
aft war dfeT qwne & adc q M
Rar ¢ fo @i FRa F R
(wrewtw) & wok we gy av fe ot
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[« waar fag)
el ot o Wwfesw g
§ so¥ gufes wad fad wd, 09

&1 61T god awey #) A w7 ggarw
fiear w1a

qF ¥atie e 1924 ¥ war W,
wgy Aiier § waife fore we @ aq
¥ W1 wT & grand ¥ i arewa w
vt iagreg fewma § = W
T v wifgy, 9% azfey & fag
Wie gat go Wl gRT A & fad
st ow ¥ gfanrr @ wifgy, PR
fadir wqr ¥ 8, wad fag o%
Ay gn ¥ dlen wifgd, st w A
# wex feare s wifg@ aar a&d
A wifgd )

Eyifedz s f fs g &
@ty W 3 q@r  gre-ufaada W)
dfew a7 & fa¥ SemrT § 1 wga gw
fear g, mim At amr or R g, o
% fad xfega wiaw sr@gw & 3
% W avg & 38 Wi gEh Wi 2\
M sw frar g @ @ &
1e-aTq Fq9 ¥ fa¥ s o) g@ gwne
¥ e wmos ey, o ¥
fedft gew & Qar af) fear war ) ag
o Wt §, qwT ¥ ur ) ag g
§ e v wtar A o wfowe § 9w
& forlt qow et §, wilx ot ww @
e gy 8, 3ot For warare T
faut w fawelt Qi 1 ay wrea wowre
W Foar 8, wire wE awr far § 0 Qe
ghrat ¥ ot o) gur § ) ol gt
we & ggfent § wuk wwaw
faeeft waftwr oY woeTl § we fafad
& w0 & § oy 39 W), wifr Qew-afaw
dn o), §'wee ok ged wgfunad t w,
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¥t vk & fad, oite orw & fold ot

e st wifgh arfe ¥ quit O&
ol 8% |

oY Quw § Ik W F ww W@
£ 1 1o gent & dw Qg wmd wit
¢ afe7 g T il Qyw W
fufazt & gafrmg & we@ § wfen
ol 7w AR T ff §, et o
¢ QW ST AT aEd )
o dgw @, e daw @
%) Arfaa @) 9T a @ fgraa
we@ §, faafy o=l womar o @
Taar § wver g )

wgt % @ feqarsy wr avegw &
W AR ¥ gw wraifaw e argy
s q AF2005Asso @ & &
wiarY § gan fisar @ avar § 1 91
¥ wgr f ot o 3 938 wumar 0%
1962 ¥ 3 aft gar, 1965 ¥ qredt
A myInaed Y, wg §
e wafede & g af fear omar a1
&g § T qrealt ot & g qqman @
w2 feraT vy g ard §1 fowd &
¥g aga wifex §, ¥few glad & wifax
§ T ad § faasr oY g d
Y agAeT AT v g waN
faarfgat & wfswd ®Y, swrr S
Wt 1 ik fodiw fafaee oot gt
Wit ¥ x@ ara & fed gercsarne dar
wigh fe ol ¥ fgedt & Qur wm
fiear § ot w7 oY e ¥ wrar § 2 Wi
wwwn § e R gurly oYfedy wgrewr
TR scoames wit o off §
3 & gatfes gardr avdt &orlr § o
€ Fodr T o oy it woar g
Wfer vt Ry ox v e R
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sawr o foge 3, o ¥ g
s §1 duw g Yitdie daar ¥
%7 @) ar ot fedt & gt

ol 0w gl ¥ ard i gafad
& fis ware we ¥ aww v @) o
T 3@ U ¥ B¢ e e,
fedlt g &, aogoew ¥, wgd ¥, fawd
¥, ufirz ¥ g ez ge off O @
TS JoTAer wH ¥ fad ol gEw
AtE AW TR AT g O @I |

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Mr. Chairman, Sir, or the
Srst time in bistory we are having a
defence debate after & moment of glorious
victory and 1 must start by offering congra-
tulations for the bravest and the best
eficrt mede in Indian history to our revered
Prime Minister and the Minister of
Defence and the Service Chiefs of the
armed forces. It was Ambedkar, one man
from the masses, who gave India the
constitution of democracy and it is
another man, Babu Jagjivan Ram, who has
stoutly defended the working of the consti-
tutional demccracy in indis. I pay my
humble respect to Babu Jagjivan Ram on
this occasion.

As we are marching from one victory
to another and our steps are becoming
firmer and stronger, and the gaze of the
wotld is bocoming sharper and sharper
on us, there is no moment for us to keep
back In satisfaction. There is every
moment to march abead with confidence
and apirit of joy. But let us not take the

VABBAKXHA 7, 1904 (S4KA) DOC.Min.of Def. U

“In the West t00, Pakistan had
the advantage of interior lines as their
cantonments were situated in close
proximity to the border; it was possible
for Pakistani forces to be moved into
battle positions with ease, speod and
flexibility, Most of our cantopments,
onthe other hand, were situated for
away from the border.”

S0, as I can see, the problem is one of the
movement of armed forces and I can say
that though we have 63 cantonments in
this country, the deployment of our forces
can be quicker if there isa second line of
defence. Pathankot, Shakargarh and
Dera Baba Nanak, these sectors, am
Vulnerable and they will continue to be
vulnerable in the days to come. Therefore,
I would request that another railway line
be constructed from  Chandigarh to
Pathankot by linking Nangal Dam and
Triwara by rail and linking Chandigarh to
Rupar by rail so that we can have quick
movement of our troops. Unless we do
this, we will not be able to cope with
the situation if and when it arises in
future.

Chandigarh is going to be the sheet of
cantonment and from Chandigath to
Pathankot, we would require quick move-
ment of our troops. With only one rail-
way line and that too from Standerd,
it will be very dificult for us to cope with
the situation in the near future or in the
distant figure, whenever it arises. 5o, this
to my mind is the most immediate problem
that should be tackled,

The defence of the country is not the
concern of armed forces alone. It is not the
concern of the Defence Ministry alone.
It Is equally the concern of the Ministy of
Railways; it is equally ths conbern of
the Ministry of Transport and shippivs.
It is very good that wo have rallway lines
in certain aress. It is equally important
for the defence pf the country that ous
borders are secure and new railway line
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[Prof, Narain Chand Parashar]
are constructed in that sector so that our
army personnel are moved quickly ata
moment’s notice to where the situation
demands them.

1 would request the hon, Minister of
Defence to kindly examine and have con-
sultations with the Munistry of Railways
and the Ministry of Transport and shipp-
ing, to have the proposal examined and
accepted in the near future,

Then, I have to refer to another thing
and that is the shortage in staff, 1 am
surprised to know that in every branch of
armed forces, army, navy and air force,
this should be brought to our notice that
adequate response is not forthcoming.
There is an overall deficiency of about
4600 officers in the army alone. What
can we expect at the moment of success 7
Weshould have had the optimum recruit-
ment. Iwould request the hon. Minster
of Defence to see to it that at no moment
of our history, much less in this period,
when the complexitics are many, we should
rest content with that. We should have
all the recruitment that has been sanc-
tioned and that is adequate for the
purpose,

Similarly, it has been pointed out in the
Report itself that the intake for the Short
Service Commissions is also not encourag-
ing. Again, the response to N. D, A,,
I.LM. A.and O.T. S. is also not very
adequate, I would request him to kindly
look into this matter so that, on the
one hand. we are able to bring the brave
amongst us, tothe armed forces, and on
the other hand weare able to solve the
problem of unemployment, Similarly, the
Navy and the Air Force too present a
pitture of this type. 1 am not going to
dilate longer on this point because there is
ssother urgent matter that requires more
sttention, and that is resettlement of ex-
wervicemen. ‘Jaj Jawan’ is bravely sounded
afd acclaimed when the war is on, but
up fortunately and unluckily, to my chag.
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rin and frustration, the jawan is {orgotten
the moment thewar is over. I haveseen
with what effort I had to convince the
Deputy Minister of Railways to sttach one
bogie to the Kashmir Mail for Hoshiarpur.
A direct train was not allowed but anly
one bogic was sanctioned, and that too
with great efforts after we had paid about
nine visits to the Ministry of Railways. Mr.
Darbara Singh, Deputy leader of the
Congress Party, and myself were going for
what 7 For a single bogie for the welfarc
of ex-servicemen. The ex-servicemen or an
active serviceman, when he goes on leave,
has to rub shoulders with the milling
crowds ! He is not able to get reservation
of one seat. What sort of injustice to
the armed forces ! What sort of
homage we pay to the ex-servicemen '
Their windows come and we are unable to
give them sgeats. 1 say this here rightin
the presence of the hon. Minister of
Defence. 1 wrote a letter to the Prime
Minister moved by her inspiring address
here when she said, ‘“‘the black-out has
been lifted, but the lights in some houses
have been extinguished™, I was moved to
see the plight of the soldiers. I requested
the Prime Minister and the Defence Mini-
ster—He was also given a copy of that
letter—to see to it that some sort of a
working arrangement is made, a Parlia-
mentary commitiee is appointed on the
pattern of the Parliamentary Committee for
Scheduled Castes and Scheduled Tribes
If the welfare of Scheduled Castes and
Scheduled Tribes is important for our
country, Sir, the welfare of ex-servicemen
and sactive servicemen is an equally impor.
tant issue, if not more important. 1 hope,
something will be done in this regard. If
there is no supervisory agency in the
country in which Members of Pacliament
are assuciated, how can we know what is
being dune ? The Directorate Generat of
Re-settlement, we are called upon to be-
lieve, has dooe much for the ex-servicemen
of the country, Just today 1 have received
& letter from one of my friends saying
that the rules have been 30 framed daa
particular State of India that ouly thome
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ex-sérvicemen would be coverd for reserva-
tion bf posis who joined the army after
1962, What sort of injustice is this?
Therd should be some uniformity of rules
to be observed in each and every State of
India. We canriot have a date for them.
We had 4 date with history, and we would
Itke 19 see that the price and bravery of
the man who has served in the army are
not stbjected to bureaucratic pulls and
regiorial discrimination. We must see to it
that the ex-serviceman or aclive serviceman
is not allowed to wander from pillar to
post. The file moves slowly and slowly.
One professor from Mysore State conduc-
ted re¢search and found that 282.4 days
were required for a file to mature, Why
does such a situation develop 7 It requires
just one moment for decision. One
moment of brave decision is required for
the atmy manta go nto the front and
shed his blood for the defence of the
country. Why should a file take a longer
time? [ want that this bureaucratic bulge
and red-tapism should be desnoyed by
one stroke of pen. If the delence Ministry
canndt do it, our armed forces will not be
able to share and appreciate the national
courage and the joy for victory.

There wasa timein history when, for
pension, people used to go to the office of
Tahsildar, It was a matter of pnde when
| saw mulitary officars going into to the
homes of widows, going into the villages
and ensuring that their pension cases were
disposed of. 1 wrote to the Prime Mini-
ster snd the Defence Minister that the
pension money to the army widows and
ex-bervicemen should be paid by money
order, but I see no reply; it has not been
done. I want to kaow why it has not been

done.

' SHRIJAGJIVAN RAM : It has been
done.
FROF. NARAIN CHAND PARA.

31!61 It is all right if it has pmud ne
at’ long last, 1 thank you, Sir, for this.

VAISAKHA 7, 1894 (SAKA)
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Chere are some aspecis which have 1o
be looked into. For example, we prefer
individua! basig for hzip 1o the army man.
‘We are offering him pension. The widow
of a Captain, had he lived, would have
sent her children to a public school. The
widow may he given pension, the life-long
salary of the army officer. But she will be
living in a village which has no post office,
which has no rallway station. She may be
spending her days of life 1n a place where
she may have no drinking water. There
may not be one drop of drinking waler to
the wife of a brave man who has shed the
whole of his blood for the defence of the
country, perhaps, far way in Bangla Desh
or on the western sector and she has to
walk for miles for a’ drop of water. I
wrote to the Prime Minister as also to the
hon. Defence Minister that some sort of
priority should be given to those areas
wherefrom brave army men come. I think
we are giving top priority only to those
sections of society under pressure of trade
unions or under pressure of this strike or
that strike. Don’t these war widows and
the people who have been brave enough to
sacrifice their ali for the sake of the coun-
try deserve a better deal? [ want they
should be treated rather more sympatheti-
cally.

There are some problems which need
our notice, We are now increasing the age
for recruitment to IAS from 24to 26,
Simiarly, we are extending the age of
retirement for a Professor ora Lecturer
from 60 to 63. But why ar we not extend-
ing the age of retirement from Army ?
Here, [ support Sardar Darbara Singh and
I will put it in concrete terms that the age
for retirement from the Army should be
increased from 35 to 40 and alio the
amount of pension should also be
increased.

Sir, I have no words to describe the
bravery of our armed forces. 1 have come
across bravery in a visible and concrete
form in the face of soldiers of my own
State which still has no Sainik School or,
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my district of Kangra which has no
Central School for the ecducation of the
children of the Defence personnel. Though
there are 132 Central Schools in the
country and though district Kangra has
the highest ratio in the matter of contribu-
tion to the Defence Forces, it has no
Central School ora Sainik School and |
hope it will n t bs too much forus to
expect that before the next report appears.
we may not have to say the same thing
again.

1 have been able to see what sort of
people these brave soldiers are. I will give
you an instance to show of what stufl they
are made. Sir, Bhakespeare might have
said :

“Qur life is such stuff as dreams are
made on."”

But here 1s the native bravery coming
forth. An Army contingent was required
to meve across the Dera Baba Nanak
Bridge before dawn and save the bridge
on 5th December last year and some army
officers wanted to know who would go
there. A congingent from the Dogra
Regiment came forward and they
were asked 1o take their meals with
them. They said ‘No. We would go
there and conquer and then only
we would take our bread’. But there was
compulsion that they should take the food.
Then they said, ‘We would take the first
drop of water only from the other bank of
the river." They crossed the bridge before
sun-rise and hoisted the Indian tri-colour
there and then only they sipped water.
‘With these brave persons amidst us I think
it would be our duty to look to their com-
fort and look to them with sympathy and
1 hope as we show sympathy to the free-
dom fighters of old, the same sympathy we
should show to these people also, Here, Jet
me quote an Urdu couplet .

WO &) anEr vw g faw ¥ §
temr § oiic faar oge wifaw & ¢

APRIL 27, 1972

D.G. Min, of Def. 252

This seems to have inspired our heroes in
the armed forces.

Whether the gat/f be Nixon or Mao or
their ally it does not matter. Mao may
say that power grows out of the barrel of
the gun. 1t does not matter whether it is
Mao or Nixon or their allies to our forces.
They will deal with them effectively. Sir,
our armed forces can claim the best
honour in the world. Glory to them all.

Thank you.

sitadt wtewrd @ (§TTY) ¢
awiafa afiaa, <A genaT € wuré
T W g WX we wre ag W
g wrgdt g 5 gmt s ¥ o
werg wf 3a% fag A aY aur & qm
g @, afra ¥as T A ok
werf At @@ §) wAAT ¥ 9T
gard wfgaral ¥ 5t s e gw ¥
g wng WMz IEA AwT I
#¢ fag vt gt Al ) edeAl g7
Fg wgr A X ¥ wrg qrAY Tawg AN
asad, @Ay fta1 g7 I daT w R
I fear, At fazr & e oof
fase amar | Ia% fag sidar
fr ag faadt ez a2 o

@ 17 a9 & qF wiw ag wo
Jigdft § F gard asy 93w § ame
fad & gt awdfaat Qv & qw
¥ qag fe aty fafaed & fog folr
w R} g ogt ¥ I9ars ahe g,
wrel w1 wear dar gar g1 ww ¥
aray W FIYTLHT Wy Q[| o
T & gAY wwre vy § fr pi
w1 IWQRT FETQY, A7 AqrT o Fwary
wtarq fem war g ww w% og
feama =t fvor aw a% wx waer W@
Ay § wwar wilfe fearr oy wony
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o gEd I Gz1 w<H g X §
¥ Ag AT § 1\ WL A TEAT T
v @& A& AN fafeedt T o f2w
o wy wwY | @y & woht wen
¥ gg W wTAr owigd g, g
fearwwy &t &3 § ST I WY
g vE & faq ¥ @ & S i
fear wrz o wgr s wr gfar §
agf fafeedt ® g7 oz G Al &
wyd i N g oA AT
A agr w§ A A agi § AFQT A
7h W faar vk gw & g fs wo
W e ¥ wige fr gmd slla A
W W gT wE g ! @ OF
ueEteA g3y qer § 1 zufeg @
afte w2t § & sae v gfear faar
wra, sgt sgd e §, ag faar
arg  AfeT agl gt adfw & q@f
€1 dar wrfgg

qud ara & wgar qigah § fw g
wfgmg N wa @ o faelt DA
wit § fe 9% o gard sgrar & <ar
wrat & fag &= wifgg 1 garg far
& a7 oad fag fred wifgd, =
o xaat fawr & ardft wifgn W
fews ¥ gordr wweTA i Adw @,
wga & agfeat gardt § 9 ST Wi
weelt §, ww oA ww QY A ag
I T W § 1 @ wEfEt
ot gt WAl worr wifge

& s afl wgar wiged sqife
grt g ¥ wedl A g & ogw aw
gusgfomry) wromowb i
& gy wight § fie o oy & gk
gt @ ot gt ot % frarg gk o,
fowecer # wyrk g€ @ @ R

VAISAKHA 7, 1694 (SAKA)
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st & faww gk &, o el A
ayrk § A gt waral ) faag gk
g1 & gt wwrA A I AW JAIT
W g wgr & fug st gurd faaw
At 8, AT gart Tt @ N Tty
g wx v wgd § f5 w9 qrwaw
wiaft g ? w & qwwd g
AT W §FT A W AG wAr gEX
fo amd §ar afl am¥ &1 & angar
T § e o7 woft o a3 2w wdfowr
T AR AT T TR AW AT Q@
Nl ¥ wararsx § 7 mae
w1 Ty § s 9d anfge 78 s
argy § at wel vy 1 AfeT Wad
AT 97 39 A Fard IwT HA =;fga
AT ATEAT 7 gAY qiq wgr€ & o Ay
g 91w ¥ g g ¥ g fpgrar sk
argrr & wrg Wk ey ¥, ag foar
g & ff oAy wW gAN Awar dg
war § sa% g Tar m=0 «) 0 §
aurk dar wgdh § WY swi qef W
W aq gq ag W wgar e §
fs g wr o whar 7t gl
a7l A &A@ Wi arde gy Fradt
garr dardt it wifgg ag ¥ @
e 4 & W afeaw WA w
gard v g

waw & a3 wgn wgd g e
gfom o wiftnfedt & wé oo
wegl ¥TH @ o OF § wWits gE
¥ g srEwl w1 s wd §, awT
DG, At oA §, Wk ¥ 0@ Y
ge Al wed | Iner oy Far F atwr
Tt wfgg v ey we F et
A § Wi o wry o F ol g 3
§ o gt agt ot weregR o7 warer §
wgt we gw Ry Wiz et wrfeg
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[safy afzuat wr)
orfe 38 TWE & R TR A
wE Wiy FAAT ® AFAE A G )
Ty 3% W W & fog T oW
yrar Wz g AT

oft wrgare wenwe (3)  @wafe
mirza, feg-t an€ & arx g 2N
sPrest et wlgs a§) 3, Sa- qgent
fedt weré & a aft @ wEer
A7 WA I F AN WA W a
fafews o ¥ 3 7, AfeT dvwr g

oF W, g wWrA wAR A AR
gart war wt Nt W AR zw

werg % QA gard @A e §
dry foraar |57 W@ Iaar wgAI,
g smfeany ogx &4 G go
G AT HT W FArS wurA weN
W AR A

wit ax faadt sorzat g€ @, 9w
g s ¥ wige gy fee awg
& WY W GEWAAT WA T, Iq &
gurfes Tt @ dard A afge
w wyd ¥ g OF JeT qaw ag fre
gfe at s efsears s Aa &
arq warg ) W § W gwar g
fie gad aaQwr M IT5T qI1y 2, [F
feqfs & g% w1 W& ¥Jar WA
waga vt § §, dfw are f o Jar
e gark 1 w) o wiws whrare
YATAT SRAMAEAE § | WAA & wwA
¥ 99 M X gArd 9w {9 B wiys
wgwar @ §R 0g ¥T Wik o=
¥ oW wgwar af & @ xaw
wrew a8 o1 fw fedw ¥ oud ufew
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gfrard §, ¥ @, quft, qgaan, ¥
gt ghawrd sy fawe) wfgd  saey
aAErg! ¥ e AT wifgy  IAE
o “gat gz n—Ffaw it 4 wrIe-
angs” ag wgra wieard it wigg
T WY 9 ¥AH wtaw gl o
W T ey, St Al ¥ wWEI AW
fafewsar s w7 A7 wT Tw¥ 1 I
# Frewrx gy facar alt g & fs
A AR LR R g f, -
& Ei-qd ¥ sqeeqr A o ¥
famrd sae) wslt W N X qu www,
g Wi, g arsw B & A A
2asd 1 wEfad I w3 & ad
gfamaY £ gar #IAT grawas gy a@m
t

Wy e ¥ 5 wfaw afer-
wrelt Ay o e &1 wft dw
TqT— qraye e fE gard ow ¥ar
¥ agy wweereqw wid fear, &few
fesT o ey o ) FraAY area ot ¥T
% gart qra i wifgd, o8 AewW &
ganfaw ag AT § | OF TH wwhw
&7 ¥ @flz oy W, 6 IE ¥ W
qTqA AN &, AT TE AT WHSHC T
Jueq 1T B T | THE  gETAN g
Aty ¥ AGW WA jag a1 gAT
g qf Wi o A gArd Wy A,
IveT ft iz o1 ag, aw gEQ
@gT w1 | @R g aaw W i@
wie faaeft gt oo &Y gw Wy
o%, Juk fudr g% soenhw
wifgd

AT @ W wiew  wferard
Wit weafuw: mimen Aot & e
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v ¥ fud ¥ goeTe w1 vy wrwiE
ot wrget ) gad o€ §RE Al
fe wwdwr & warf ool & gwred
gart Azw ¥ gy ey wr fiwar, 7
¥ dac-dze & gwad ¥ owmyr A
wed wifes gu, ¥few fo @ ag Fen
nar 3 fF gurll gar€ ogrell Y arww
73 wn §, faah 9N «ifgy, sad
LR

Wi N, g90 &9 17 &) a9y §,
fooateT 7 wEd gU w9 T W%
it RE—ATIE  qAsET, g
% gefaw vae gae ARy WX A%
€% QU7 &% oHTHE wmwe qte
o mw Y gfew amf ¥ g ok
g%t yfe-yft swar sar g feeam
&t gfagra Saa) 9 48 yam agr
& sfagrg R g am A F weAT W
@ amda

ROAT 4g ¥7 H oA ggaa R ag
PG wTAT wRAT § o v ward ¥ g
qg AgY ¥u% v wifgy fv wa wyrd
PR arelt A § 1« ww @ W ourar werd
N qurer gR sdta P ¢, s dar
fagem ¥ ot g a 17 ¥ awv
st et A wafge A, aw fe
ghar ¥ wix &€ am¥ eaw wwd
Q, 37 AmaAl & O IAFT oy A
nut ) 48 argw Qar § fe g W
& v w b 9 frgenw o
wifcr # g Froee gk woit ot
ot §, ¥ fr fgegerr W wa wrew
V% g &% whcogt @ wyrk o
® | xefel gw s sy woh
oot ofr o oF, vaw firk ' wrerelie
@ ik

AISAKHA 1, 1894 (54K4)
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ot Ty feww (wrre) : aa-
afer &, & wre ®) WA qWr F, T
smey oY @ AERIT W W
grir v R e arT A R wrwr &
t

warefh oY, ag ara fradg afr §
fr e wr fawrdy ard far ¥ auer
fiear o drew & fry wfeg & v
g, X qATeT Wt ag  faqrdy dar
Wi agrgd & wewT W@r 1 €W AW
®T AT A AW W Gl WK AR
et ¥ wyar § 1 wgt gAY wgredl ¥
qrfseae & arg fogdr 33 ¥ oM
frarfga Wi woat W WG Al
ghar v aie A swrgar § o & ¥
* arq §f FTemed §) gEw ¥ s
tar g e 3= Rarel & oA
gt dw & altx W W g
e wix g ¥ gara @ wwar fae
AT Sk @yt § 1 @k fag & gl
faarfgt iz et B gew A
wATE AT § 1 W1 @ WA TAr R
ot W) wie gwTA W AW
¥ wearr ¥ § xe W ¥ fog e v
aprf § N W WX, e
e A T feemar o wg @
o WAy ur s Jay ard ghvar ¥
gwra wm e genw A g1 faw
T dwer w ¥ arand % W
ofrelt W e gt faondt Wy, Sed
wv oyt vt § wiv v gug s
t T Imgwy W g edw WK
swafy w1 gt e ¥ wrfeem
¥ wel fawfd & oy
su ity awer g A vgd &
ot Qurr o warr awlt ST TR



o DG, Min. of Daf

s e faww]
o e ¥ wEd ard ghvar § ow A
qUEgaTT wm oagr g1 wfeeart §
¥r & fannf & ) afew et aar
¥ o t8 ay ® oo a<g ¥ WA
g ot & fag om€ At Ay QW
i g7 g et W awT st
we @ ¥ Wiz 397 gak faad), gt
Ty 9 wmar WY gATL 3w AT AT
fary gR o<y ¥ wwa ul WA @)
&) wfeg & areare gard awd &
aw g

gwrafy wglxw  wroR qra oA
ot aerd ¥ § oar fadr

ot v wr faww ot fa G
wrore §, ¥ fdexr s wgarg
AT W S & f gart oY faqrEr ar
wwaT aurd ¥ ue gy § 39 wrfaay
¥ fag sgraar g wedr g€ &
#feq g7er awragifrs w9, 1% e
eI ¥ g g1 g arwc %
waeH A G @ § Frw e
Wegigk - § wo wAwmd &
A T vt wrzar g f@ e
Fawt ¥ figwrad ot §fs o agraan
dl'u‘tmn@ifs‘t dar wifge
WIS AAY @ o
frg ¥ aTwoes st fear wrd
wife @t e gq § vt gt aet
i Wi wfenz § freY B wmro
mfr & FAR o Wiy o W g
¥ wgrer & fog felrw wew ey
vy wifge | frever & forg oy @wr 3
wite gy § 3% qfeatd ®) gy fadw
et fear and whefeal ¥, gfe & s
% Qr ofwz wredrw & A &) e
ot & gered ¥ ot are¥ A o iy
W fedw wuf fm wd wife oh

APRIL 27, 1972

D.G. Mm. &f D. ne

whrsr ¥ gart wad % wfoarr o
T o AN WY @ A W
wraw T AT dw W & fag
wgT oryws § ) gg aw W g
g1 awd § orafis ¥aT ¥ wite gAY
% of@Erd r e d Al & g
*ft oY owar & g o, O AW N
g W)X G agd W@l ad
wfasy & fag gmd e ¥ 3@ ¥
@

gF @ wtv ¥gar wmgar §o
eqme & wealos qraEy § agg caw
2w ofwe ady § Sfew mfaay & am
WX Jard oY Wadyez wow g ? AN
wraf s w9 ¥ fawifg & st g9
o%Ed ¥ 7ol WIT Ul U= %
adt qrlt fagad der g€ & fomd
igefam A e §) ¥R
gl afadl Famar gu @ 0%
aga QU wRW WY ¥ wden A
g & fag At afs wamt Wi
Qfgrdt & fag @ wifm & T
far 71 20 & O wgm ot onfaar &
fael} wqol %1 @1 1857 H oA ¥
gwrawr fieaqy, ST% am qx wiwt &
¥ ¥ Ao wraw wff frg o s
o wifiat & & ¥ ¥ Wt 0¥ §
oY IAEY % A¥ TATAGY WAGIT WY
R ST T 81 ¥ am A
g § 5 ar @Y A ¥ wwew wifea¥
& a7 ger feg wrd ar foe o ol
qgrge wrfrat § oA e & @
U M@ s AN Yar
Wz wraw findk o | g el
qraer e TR @ R O @
Ba % a w oo &t @ §o
oo wlf Car e oty wfomd wg
R wfe wmyr & yax ¥

x|



M D.G. Min. of Def.

wrdt st w e e 8w
e ¥ fanrfgn & TR Qw wix
gy dear § 1 §F ey v s
fow wfsar€ adt srvar s & qwwar
§ foad ot xoey oma w3 faear
MY TG T | wGd AT w7 qA)-
¥ T AT A §F wWrafew faly
T YT § A FAT & AOAA 4
el FaAmIara=AT ¥ AW A
Tl F A 0w W =
falrw 7 §, Y 3o & faed wre §,
WL ITF WHIT 9T AT AqA IG5
feary & o dare &Y a3 &1 @
fag Tt & Aig qreAl & atw 9%
o aygd & AT 9X W@ 17, WX @
# 2 aff vt afge

g7 @wsdi & 7rg wwrafy s, &
AT WA W v wwar g fw
TGN W ITRN JAIE A gAI ¥Ww
qF W@EAT ) 9T AR @ wgEra W
THGT ®AC F

ot g2 awm (|) : AAAT Fa-
qafx o, feg¥ a@ st @ &
qaeqr 7, wearedl & gy aer
fadrdy oot % 2oma & AAE@ g
TR ¥ @ Ty vt gar fear B
uR ITGET WRY WIAAT AT gH  q(UAT
¥ FY qreAr AST gwAT A g WA
WX qg Mwt wrar wa qfeerT A
g W 9y gaer feqr WX gR A
dUEr QW AET G JAET gET-
fear | I gw N ) wa¥ fog AT
Yarsam, warA sy ofie TAT WY W
o) g @ TR I K o Qgam
! ¥fer . wet sjw fe @
fiewy gt § ot P wiwfadl W
W agsfemdm ) dfer, tw =
gt & fis ot dw ok kW R

VAISAKHA 7, 1894 (S4KA)
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§ T agt S Y arhr § ¢ o
gtfrdndigg o WA &
gAY WAl XY ey § oy o,
arg, W Wi ATl aify, e aTw
S T AT AT I WNA AT qry WY
wrdt § 1 Wik ag wafag gar § fe
3¢ wrerax gforw, et Wix
T ek & §F § IR add
o avh O sar g fear arar 0
wafed a7 sgar g fs &Y wood
®I% § a1 fary a0 & wderd § 9
¥ 37T AT Ay W IR ghe-
arsl F) A J@T T | gAw AN qfe
qIe ddAie § foax @ § agt T,
w1ge, arEl a1 zfzEi 3 faa g
FEY Tgar § W fae awa A <@
8 99T g7 gfaar o1 3fva foww @m
g

&l avg & o fafedY Yeew @t
§ gl arm g @ § .3 W
Y 1 &) onefl § Roed e qed &
&7 § 1 frgm & fag & wwgra
A &@r g, N FwAS &HA ¥ Qqrar
§; gt & ffad) TRz wome i dwdl
Ay gt g A W G faad
Qe R ¥ § wH o @ el
gfrftat ) adr & T Fw o gww
¢ s O wete ar @Y fafedt & el
wt & a7 ar gAY &1 & aw
gy =i ofar § qF A
aT ow § gad ql WY wmr B,
wix 1948 & arg ¥

MR. CHAIRMAN : If the hon, Mem-
ber wants, he may continue for two or
three minutes tomMOITOW,

18.30 hrs.

The Lok Sabha then adjoutned 1ill Eleven
of the Clock on Friday, April, 28, 19721
Valsakha 8, 1894 (Saka).
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